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LEGISLATIVE ASSEMBLY
Wednesday, 6th March, 1946

The Assembly met in the Assembly Chamber of the Council H
Eletv};en 8{1 t.he Clock, Mr. President (The Honourable Mr. G. V. 11\'18.3:188?11{3:?
in the Chair.

STARRED QUESTIONS AND ANSWERS

MusLmM ADMINISTRATIVE OFFICER IN CENTRAL PUBLIC WORKS DEPARTMENT- -

715. *Mr. Ahmed E. H. Jafler: Will the Honourable the Labour Member
please state: :

(8) the number of posts of Assistant Administrative Officer in the Centra]
Public Works Department; .

(b) how many of these posts are occupied by Muslims; and

(e) if the reply to (b) is in the negative, what steps he has taken to fill tha
vacant post of Administrative Officer by a suitable Muslim ? ‘

The Honourable Dr. B. R. Ambedkar: (aj Three.

{b) None.

{c) The inference implicit in this question does not necessarily follow from

(a) and (b) because the Central Public Works Department cadre is and must
be treated as one. The subject is however, now under considerutinn..

Mr. Ahmed E. H. Jafler: Since the reply to (b) is none, may I.ask the
Honourable Member why a Muslim should not be appointed to the post of
Administrative Officer?

The Honourable Dr. B. R. Ambedkar: I did not quite follow.

Mr, Ahmed E. H. Jafler: Since there are no Muslim Assistant Adminis-
trative Officers, may I ask the Honourable Member why should not the pos$
of Administrative Officer be filled by a Muhammadan?

The Honourable Dr, B. R. Ambedkar: It is a matter for consideration. I
cannot give a guarantee that the post will be reserved for a particular
community. .

Mr. Ahmed E. H. Jafter: Have applications been received for this post?

The Honourable Dr. B. R. Ambedkar: Applications will not be called for.

Maulana Zafar Ali Khan: Has it been advertised?

The Honourable Dr. B. R. Ambedkar: Not necessarily.

Mr. Ahmed E. H. Jafter:" Why will not a Muslim be appointed?

The Honourable Dr. B. R. Ambedkar: I said that I cannot give an assur-
ance. Besides, the Government of India  cannot accept the principle tha
“any community has a vested right in any particular post.

Mr, Ahmed E. H. Jafter: Particularly in view of the fact that the Honour-

able Member’s Department is the worst in the Goverpment of India. . . . .
Mr, President: Order, order. The Honourable Member will please put the
question.

Mr. Ahmed E. H. Jafter: In view of the fact that the Labour Department
is not sufficiently representative of Muslims, may I ask the Honourable
Member to consider the appointment of a Muslim to the post?

The Honourable Dr. B. R. Ambedkar: I deny the assumption of the
Honourable Member.

Mr, Ahmed E. H. Jafter: May 1. .. ..

rstanding under which the

. . . . d
Mr. President: I believe there is one misun ehe g Ceeat? What

Honourasble Member is putting his questions. Will AT
the Honourable Membell-) of Government said was that be mekes a distinction

(192))
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between a particular post and the quota in the departmental posts. Am I
right?

The Honourable Dr. B. R. Ambedkar: Yes, Sir.

Mr. President: He said he cannot assure a particular post being filled by
a particular community. That is different from the quota.

Mr, Ahmed E. H. Jafler: My submission is that in view of the fact that
his Department has not the required quota of Muslims of 25 per cent., will
he consider the question of appointing Mus'ims up to the minimum quota?

Mr. President: Yes, that is proper. -

The Honourable Dr. B. R. Ambedkar: I do not accept the principle that
that is the only method.

Mr. Abmed E. H. Jafler: Does the Honourable Member deny that his
Department has in the services the 25 per cent. quota of Muslims?

The Honourable Dr. B. R. Ambedkar: I deny it.

Mr, Ahmed E. H. Jafer: With what result?

The Honourable Dr. B. R. Ambedkar: I cannot help the result, if there
are not sufficient Muslim candidates. That is not my fault.

Mr. Ahmed E. H. Jaffer: May I tell the Honourable Member that this is
nothing but a lame excuse on the part of the Honourable Member to say
that there are not ‘‘sufficient Muslim candidates’”” when they are really
available?

Mr. .,Pi‘esident: Order, order. That will be a criticism. The Honourable
Member may put his question.

Mr. Ahmed E. H. Jaffer: May I tell the Honourable Member that suffi-
cient Muslims are forthcoming but their claims are overlooked intentionally.

The Honourable Dr. B. R. Ambedkar: I have nothing to add to what I
bave said. '

Prof. N. G. Ranga: I request your permission to add one word in part (d)
of the question:

“‘(d) whether in view of the fact that in the event of prohibition of export
of groundnuts as ‘rightly’ demanded by the publie, . . . .. ..”

'I'hat word is not there.

Mr. President: That is an ‘argumerit. Tt means the same.

Prof. N. G. Ranga: I did not want them to understand that it is not what
is ‘‘rightly’’ demanded by ‘the public. ’

EXPORT OF ‘GROUNDNUT AND OTHER OiIL SEEDS

716. *Prof. N, G, Ranga: Will the Agriculture Secretary be pleased to
state :

(a) if Government are thinking of ‘prohibiting ‘the export of groundnut ‘and
other oil séeds;

(b) whether Government are aware that the marketing trade of groundnut 'is
very much in the hands of ‘a féw Eurocpean and Indo<European concerns;

(c) whether according to the Government’s report on-groundnut marketing,
. these semi-monopolist industry concerns are in & 'position to control the prices;

(d) whether in view of the fact that in 'the event of prohibition of export of
groundnuts as demanded by the public, the prices of groundnut ‘will be depress-
ed; and

(e) what steps Government 'propoze to take to 'protect the imterests of
peasants and see that remunerative ‘prices are paid ‘to the produeers-of ;ground-
auts?

*
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8ir Pheroze Kharegat: (a) The export of groundnuts -has been suspended
for the present. In respect of other oil seeds it has been decided to allow
exports only after meeting India’s full requirements.
~ (b) The export trade is largely in the hands of such concerns, but the
internal trade which covers more than two-thirds of the total production as
well as movements from internal markets to ports for shipment abroad is
almost entirely 4n the hands of Indian firms.

(c) Exporting firms are not in a position to control prices. The buying
limits of these firms are, as a rule, based on the prevailing level of prices in

importing countries. The prices of groundnuts in India are largely influenced
by the extent of the internal demand.

(d) A complete ban on the exports of groundnuts may have a depressing
effect on their prices.

(e} The whole position will be reviewed by the Oilseeds Committee when
it is set up. In the meantime it may be pointed out that the present price
for groundnuts is in the neighbourhood of Rs. 19 per cwt. as against Rs. 7
per cwt. in the pre-war period.

Mr. Manu Subedar: May 1 know whether the exports by the Food Minis- -
try of the United Kingdom are subject to any licenses by the Government of
India, and whether it is not true that notwithstanding the suspension of the
export mentioned by my Honourable friend the Fcod Ministry has not only
collected a large amount of groundnuts but is actually exporting them?

‘Sir Pheroze Kharegat: I believe it is a fact that before the exports were
suspended, the Food Ministry had made large purchases in this country. But
since the suspension, no further exports have taken place.

‘Mr. Manu Subedar: Will Government assure this, House that, in view of
the acute food position in this country, and that groundnuts can stay unsoiled
and undeteriorated for a long time, the amounts collected by the Food Minis-
try will also be taken over by the Government of India and that they will
not be permitted to export? -

Sir Pheroze Kharegat: That will be considered. In fact it is already under
consideration.

Prof. N. G. Ranga: Why is that in view of the fact that Government has
prohibited all exports of groundnut, they do not fix the price of groundnuf
at which they consider it to be remunerative for the growers and then see
that price is actually received by the growers?

Why is it they do not fix one price for groundnut and see that the growers
of groundnut actually receive it?

‘Sir Pheroze Kharegat: Is it the suggestion that the price should be fixed
for all groundnuts throughout the country?

‘Prof. N, @. Rangs: Yes, by province after province, if necessary!

Sir ‘Pheroze Kharegat: That suggestion has not been considered by Govern-
ment so far, but I am prepared to examine it.

Mr, Leslie Gwilt: In regard to part (e) of the question. if I heard the
Honourable Member correctly, he said the price of grounfnuts is Rs. 19 as
against Rs. 7 per-war. That is, I presume, the wholesale price. Has the
Honourable Member any information as to what is the proportionate increase
in prices that is being received by ‘the grower?

Sir Pheroze Kharegat: I am afraid I have no actual figures of the prices
received by the growers. -

Prof. N. G. Ranga: Is it not a fact that your marketing report on ground-
nuts has made it clear that 25 per cent. is absorbed by middlemen, including
the deductions that they make?

Sir Pheroze Kharegat: A certain percentage is absorbed by various imter-
mediaries. I do not remember the exact figure. It may be -about 20 or 25
per cent. : '3
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Mr, Manu Subedar: Will Government consider a scheme of monopoly pro-
curement for groundnuts fixing & fair price to the growers and eliminating the
middleman altogether?

Sir Pheroze EKharegat: The suggestion will be examined.

Sri M. Ananthasayanam Ayyangar: The ban is put for the present. May I
know how long the ban is expected to continue?

Sir Pheroze Kharegat: I am afraid I am not in a position to answer that
question. The matter is under examination and until the examination is
completed the ban will continue.

MANUFACTURE OF PALUDRINE FOR CURE OF MALARIA

717. *Prof. N. G. Ranga: Will the Health Secretary be pleased to state:

(a) if his attention has been drawn to the A. P. 1. report of the 9th February
published in the Hindu of the 9th February, 1946, that a new drug known as
Paludrine provides a complete and permanent cure for malignant tertian malaria;

(b) whether the drug is being produced on a small scale in Scotland ;

(c) whether he is aware that Dr. D. G. Davey, ex-discoverer of Paludrine,
has said that eminent doctors and experts of the Imperial Chemicals have
considered it to be a great advance in the chemotherapy of malaria;

(d) whether Government are at present in great need of adequate supplies of
<quinine; ]

(e) whether it is the policy and responsibility of the Government of India to

-do all they can in co-operation with Provincial Governments to fight this wasting
disease ; and

(f) whether the Government of India are prepared to take early steps fo start
their own manufacture-of this Paludrine drug?

.Mr. S. H. Y, Oulsnam: (a) to (e). Yes.

(f) Arrangements have been made to obtain as soon as possible supplies of
the new drug in order that extensive trials may be carried out. If the results
of those trials are favourable the question of manufacture in India will cer-
tainly be considered.

Prof. N. G. Ranga: Is it proposed to import any expert from abroad in
order to help the Government to manufacture this drug in India or are Gov-
ernment considering the advisability of sending India’s own experts and
scientists abroad in order to learn the process of manufacturing this drug?

Mr, S. H. Y. Oulsnam: That question does not arise until the trials are
carried out and the results known.

Mr., Manu Subedar: What is the raw material of this particu'ar drug?

Mr. S, H. Y, Oulsnam: We have no information on that.

Mr. Manu Subedar: Will Government gather full information as to whether
the particular raw material for this drug is or is not available in India and
if it is available in India will they set up an experimental centre in India at
once? .

Mr. S. H. Y. Oulsnam: The question of setting up an experimental centre
does not arise until the trials have been carried out and we are satisfied that
the drug is one which will be useful to us.

Mr. Manu Subedar: Will Government put themselves in communication
with manufacturers of drugs in this country and invite them on their own
account to undertake the experimental manufacture of this drug?

Mr, S. H. Y. Oulsnam: Until we are satisfied that the drug is a useful
one such acticn will be premature.

Sri V. 0. Vellingiri Gounder: May I know if any steps have been taken
to increase the production of quinine in this country?

Mr. 8. H. Y. Oulsnam: Yes, Sir. During the last three yesrs some 8,000
acrce have been brought under cinchona cultivation.
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Sri V. 0. Vellingiri Gounder: When is it expected to get quinine from
this additional area?

Mr, S. H. Y. Oulsnam: The first supplies should be available before the:
end of this year.

Sri M. Ananthasayanam Ayyangar: In what research institutions are these
trials being made?

Mr. S. H. Y. Oulsnam: They will be made in various hospitals and field
centres in the various Provineces. '

Prof. N. G, Ranga: Does it mean that the Government have not yet decided
where and how these experiments are to be carried out?
Mr, 8. H. Y. Oulsnam: Definite arrangements have not yet been made.

They are under consideration and will be complete by the time the supplies
are received. -

Prof. N. G. Ranga: In view of the fact that the drug has been already
found useful and in Scotland they have already undertaken its manufacture,
why is it that the Government of India want to make trials in order to see
whether it is going to be useful in this country or not?

Mr, S. H, Y. Oulsnam: This drug has been tried among military personnel
in Australia and we are advised that before the drug is adopted for general
use in India it is necessary to have trials of the drug under Indian conditions.

CoMMUNAL REPRESENTATION IN LABOUR IDEPARTMENT

718. *Mr, Ahmed E. H, Jafter: (a) Will the Honourable the Labour Mem-
ber please state the exact number of Joint Secretaries, Deputy Secretaries,
Assistant Secretaries, Superintendents, Assistants, Clerks, etc., in the Esbab-
lishment Branch of the Department of Labour (Main Secretariat)?

(b) How many Muslims and Non-Muslims are there in each grade?

(c) If the reply to (b) regarding the Muslims is in the negative, what are the
reasons therefor?

The Honourable Dr. B. R. Ambedkar: (a) and (b). A statement giving
the information is placed on tha table.

(¢) Does not arise.

Statement
—_ Total Muslim Non-Muslim
Joint Becretaries . . 3 1 2
Deputy Becretaries . . . 4 1 3
Assistant Secretaries and TUnder 13 2 11 (including 1 European, 1
ies. AngloIndisn eand 1
Scheduled Caste)
Buperintendents . 21 6 15 (incivding 1 8ikh and 1
Per Indian Chrigtian)
Assisptqnt  in Establishment Branch 9 2 7
Clerks in Establishment Branch . -9 9 {in&l:dix)‘xg 1 Scheduled
te

Mr. Ahmed E. H. Jafler: Sir, I did not ask for a statement to be laid on
the table of the House, but I want the number to be stated on the floor of
the House, as I want to ask supplementary questions.

The Honourable Dr. B. R. Ambedkar: May J, Sir, give the figures?
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Mr, lh.med E. H. Jafter: There are no figures to give.

The Honourable Dr. B. R. Ambedkar: Yes, there are. My learned friend
need not assume a threatening attitude.

Mr. Ahmed E. H. Jafter: I am only reciprocating the threatening attitude
of the Honourable Member himself,

Mr. President: If the list is not too big the Honourable Member may read.
The Honourable Dr. B. R. Ambedkar:

Total Muslim
Joint Secretaries . . . . . 3 1
Deputy Becretaries . . . . . 4 1
Assistant and Under Secrotnries . . . 13 2
Buperintendents . . . 21 6
Assigstants in Eatsbhsh.ment Branoh . . '] 2
Clerks in Establishment Branch . . . ']

Mr. Ahmed E. H. Jafter: Do these fizures include Muslim representatlon
in the Resettlement and Employment Directorate?

The Honourable Dr. B. B. Ambedkar: 1 must have notice of that question.

Mr, Ahmed E. H. Jafter: I asked for the figures of the Labour Depart-
ment of the Main Secretariat. Cannot .the Honourable Member say ‘Yes' or
‘No'; whether these figures include the figures of Muslim representation in
the Resettlement and Employment Directorate or not?

The Honourable Dr. B. R, Ambedkar: I must have notice of that question.

Haji Abdus Sattar Haji Ishaq Seth: Will the Honourable: Member kindly
tell us what Department in apswer to the question ‘in the establishment
branch of the Department’. .

The Homourable Dr. B. R. Ambedkar: It is the Main Secretariat. As I
said I want notice in order to be accurate in my information.

- Mr, Ahmed E. H, Jafler: Is the Honourable Member aware that the
Resettlement and Employment Directorate is quite separate from the Main
Becretariat ?

The Honourable Dr. B. R. Ambedkar: Of course I am aware.

Mr. Manu Subedar: Why is this large army of Joint Secretaries, Deputy
Becretaries, Assistant and Under Secretaries necessary for the Labour Depart-
ment and may I know whether my Honourable friend would not satisfy my
Muslim friends by reducing some of the other communities in order to restore
the Muslim proportion which they want?

The Honourable Dr. B. R. Ambedkar: I do not want to express any
opinion on the Honourab'e Member’s question.

Prof. N. G. Ranga: Muslimise the whole Department.

Shri Sri Prakasa: May I submit in all humility that the Government may
lay on the table before the beginning of every session a full list of all the
various communities in the various departments, so that the necessity for
most of these questions may be obviated and temper kept under control?

Mr., Ahmed E. H. Jaffer: In view of the Government Resolution of the
Home Department of 1934 fixing a 25 per cent. quota for the Muslims, and
in view of the fact that there is shortage of Mus'im representation in accord-
snce with this resolution in the Labour Department, will the Honoursble
Member rectify and make up the quota by employing more Muslims?

The Honourable Dr. B. R. Ambedkar: The posts to which I have made
reference in the course of my reply are no} posts which are governed by
communal representation. They are promotion posts.

Mr. Ahmed E. H. Jafter: May I take it that the resolutlon does not apply
to his Department?
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The. Honourable Dr. B. R. Ambedkar: The Honourable Member ought to
read the Government Resolution inore carefully than he seems to have done,

Mr, Abmed E. H. Jafter: The other day in reply to Dr. Sir Ziauddin
Ahmad the Honourable the Home Member said that Government
Resolution does apply to the Labour Department. Will he transfer the reso
lution to the Honourable Labour Member?

The Honourable Dr. B. R. Ambedkar: I know the resolution very well.

Mr, President: Next question.

Mr. Ahmed E. H. Jaffer: One more question, Sir. Is the Deputy Secre-
tary's post a Class I post?

The Honourable Dr. B. R. Ambedkar: There is no such thing as a Clase I
post there. _

Loss or PuBLic MoNEY IN THE ‘Dermr StoreE Sus-DIvisioN
EMBEZZLEMENT CASE’

719. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable the Labour Mem-
ber please give the approximate amount of loss of public money in the ‘Delhi
&tore Sub-Division Embezz'ement Case’?

(b) Who were the culprits, and what action has so far been taken to bring
them to book?

The Honourable Dr. B. R. Ambedikar: (a) There is no such case as ‘‘Delhi
Store Sub-Division Embezzlement Case.’”” If the Honourable Member has
in mind the case of alleged over-payment in cartage of cement in Stores Sub-
Division under Construction Division No. I, I can inform him that the matter
is under investigation.

(b) Does not arise. N

Mr. Aimed E. H. Jafler: Is it a fact that the S.ID.0. in question who
embezzled two lakhs is still in  service? .

Mr. President: Order, order. The Honourable Member has already stated
that there was no embezzlement.

Mr. Ahmed E. H. Jaffer: I entirely agree with the Honourable Member's
reply. The point which he refers to is the same that a sum of two lakhs
was overpaid.

Mr. President: My point is that the Honourable Member has replied that
there is no case of embezzlement but only a case of over-payment. In his
next question the Honourable Member need not again presume embezzlement :
he can put a question on the over-payment.

The Honourable Dr. B. R. Ambedkar: The matter is under investigation
and unless and until the result of that investigation is known Government
cannot take any action against the officer.

Mr, Ahmed E. H. Jaffer: I ask whether the S.D.O. concerned who is
responsible for this over-payment of 2 lakhs is still in service.

The Honourable Dr. B. R. Ambedkar: Of course he is.

Mr. Ahmed E. H. Jafter: Why?

The Honourabie Dr. B. R. Ambedkar: Because the case is not yet proved
against him. :

Mr. Ahmed E. H. Jaffer: In such cases where matters are under investiga-
tion is it not the practice to keep the officer concerned under suspension?

The Honourable Dr. B. R. Ambedkar: Not un'ess we receive the report of
the investigation.

Mr. Ahmed B. H. Jafter: Is it because he is of the scheduled caste?

Hajl Abdus Sattar Haji Ishaq Seth: With regard to part (a)—about the
amount involved—cannot my friend tell me what the amount involved is?

The Honourable Dr. B. R. Ambedkar: I must have notice of the ques-
tion. As regards Mr. Jaffer’s question, I would like to inform the Honour-
able Member that the man does not belong to the scheduled castes.
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Prof. N. G. Ranga: Even if he did belong to the scheduled caste, is it
wrong not to suspend & man when there is a case against him?

Mr. President: Order, order: No arguments.

Sri M. Ananthasayanam Ayyangar: How long has this been under in-
vestigation and is it departmental or by the police? .

The Honourable Dr. B. R, Ambedkar: So far as I remember—I cannot .
say definitely—the matter of course is investigated by the C.I.D.

GRIEVANCES OF MUSLIMS re APPOINTMENTS AS SUPERINTENDING ENGINEERS

$720. *Mr, Muhammad Rahamat-Ullah: (a) Has the attention of the
Honourable the Labour Member been drawn to the articles published in the
Dawn of the 27th October, 12th November and 19th December, 1945? What
setion has been taken to redress the grievances of the Mussalmans? If not,
why not? :

(b) Is it not a fact that out of the fourteen Superintending Engineers only
one is a Muslim?

(c) Are Government aware that there are three qualified Executive Engineers
in the Headquarters who are competent to hold the office of Superintending
Engineer?

(d) Are Government aware that persons of less qualifications and standing of
other communities have been appointed Superintending Engineers, if so, why
were the claims of the Mussalmans ignored

(e) Are Government aware that an I.8.E. Muslim Executive Engineer was
ignored and the chance of a Superintending Engineer in the Headquarters Office
was given to an officer who has risen from the ranks and is to retire very shortly?

The Honourable Dr. B. R. Ambedkar: (a) I have seen the articles. The
posts in the Central Public Works Department which are subject to the opera-
tion of the communal representation rules, are duly filled in accordance with -
the requirement of those rules. It is, however, not possible to earmark indi-
vidual posts for officers of a particular community.

(b) Yes.

(¢) It is not clear which Executive Engineers the Honourable Member is
referring to. None of the Executive Engineers of the Central Public Works
Department who are posted in Delhi have, however, become due for promo-
tion to the rank of Superintending Engineer.

(d) and (e). The posts of Superintending Engineer are Selection Posts and
appointments to these are made purely on the basis of merit. In filling these
posts the claims of all eligible Executive Engineers are considered and the
officer who is considered to be most suitable is appointed. The case of the
1.8.E. Muslim Officer mentioned by the Honourable Member was also duly
considered.

CosT OF STAFF AT KAMARAN QUARANTINE STATION

T21. *Mr. Ahmed E. H. Jafter: (a) Will the Secretary for Commonwealth
Relations please state whether it is a fact that in 1919 Col. Wilkinson estimated
the cost of the permanent and temporary staff at the Kamaran Quarantine
Btation at Rs. 69,6707

(b) What is the present cost of the permanent and temporary staff at the
Kamaran Quarantine Station?

(c) Are Government aware that according to the Anglo-Dutch Agreement
Article No. 12 a sum of Rs. 10,000 only is to be paid annually from the revenue
of the Kamaran Quarantine Station to the Government of India towards the
maintenance of the Civil Administration of the Tsland of Kamaran, and that a
tuch larger amount is paid? If so, why and what is the amount actually paid?

tAnswer to this question laid on the table, the questioner being absent.



STARRED QUESTIONS AND ANSWERS 1037

(d) Is it a fact that the amount of pension charged to the Kamaran revenue
was Rs. 2,437 in 1920-21? What is the amount charged now?

(e) Is it a fact that the amount of allowances was Rs. 1,153 in 1920-21?
What is the amount now?

(f) Is it a fact that Col. Hutchinson estimated not more than Rs. 60,000 for
supplies at the Kamaran Quarantine Station? .

(g) What is the amount of supplies for the Kamaran Quarantine Station now ?'

Mr. R. N. Banerjee: (a) Yes.

(b) Rs. 87,468, plus free water, ice, fuel and furniture.

(c) According to the Anglo-Dutch Agreement only a sum of Rs. 10,000 is
paid annual'y and not a larger amount,

(d) The information for 1920-21 is being collected and will be furnished om
receipt.

A provision for Rs. 4,940 has been made for the year 1946.

(e) The amount of ‘‘allowances’’ in 1920-21 was Rs. 3,661 and not Rs. 1,153.

The amount under ‘‘allowances’ has been estimated at Rs. 15,860 for
the year 1946 including a war allowance of Rs. 12,180.

(f) Yes.

(g) A provision for Rs. 54,040 has been made for the year 1946 under the-
head ‘‘supplies.’’

CAPITAL AND RECURRING EXPENDITURE ON PILGRIMS AND STAFF AT KAMARAN

722. *Mr. Ahmed E. H. Jaffer: (a) Will the Secretary for Commonwealth
Relations please state if it is & fact that a large amount of capital expenditure
was incurred in 1927-28 and budgeted for 1929 and the surplus of Rs. 39,59,386:
was converted into a deficit of Rs. 1.36,604? If so, do Government propose to-
give details of the capital expenditure incurred up to date, separately, for thes
convenience of the pilgrims directly and for the staff connected with the pilgrims.
and for civil administration?

(b) What are the figures of the recurring expenses per year of the Kamaran
Quarantine Station since 1919, and what are the portions of the expenses borne:
by the Government of :India and the Dutch Government?

(c) Is it a fact that repairs to military huts are also charged to the revenue-
of the Kamaran Quarantine Station?

Mr. R. N. Banerjee: (a) The question does not state what expenditure the-
Honourable Member has in view. Presumably it refers to expenditure in-
curred on the Kamaran Quarantine Station. On this presumption the reply
ie that necessary but not lavish capital expenditure was incurred in 1927-29 to
bring the Kamaran Quarantine Station upto date. There was a deficit of
Rs. 2,381,188 in 1929, which was met from the balance at the end of 1928
leaving a balance of Rs. 11.00.481.8-0 on 31st December 1929.

The information regardinc details of the capital expenditure is not readily
available and the time and labour involved in collecting it would not be com-
mensurate with the importance of the matter.

(b) The information is not readi'y available and the time and labour in-
volved in collecting it would not be commensurate with the importance of the-
matter.

(c) The information is being collected and will be furnished on receipt.

Mr. Ahmed E. H. Jaffer: With regard to part (c), will this be charged
to the revenue of the Kamaran Quarantine Station?

Mr; R. N, Banerjee: As I have said, we have no definite information yet.

Mr. President: The next question of Mr' Jaffer cannot be put. It is the
sixth question in his name today.
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SuPPLY OF WATER BY CONDENSERS AT KAMARAN

t723. *Mr. Ahmed E. H. Jaffer: (a) Will the Secretary for Commonwealth
Relations please state if it is a fact that much more water is supplied to His
Majesty’s ships by the condenser at Kamaran than is supplied to pilgrims?
Will Government give figures of the supply of water by the condenser at
Kamaran to the pilgrims and others, separately, since its establishment, stating
to whom water was supplied besides the pilgrims and what charge was recover-

-ed for the same? And if the charge was made did the amount recovered cover
the cost of the condensing of water?

(b) Was the Kamaran Quarantine Station used for accbmmodating troops
and prisoners of war or any other purpose during the World War Nos. 1 and 2?
If so, was any charge made for the use? Tf so, what amount was recovered ?

(c) Are the Government of India aware that no epidemic has broken out on
‘board a pilgrim ship since the pilgrime are being fully immunised against cholera
-and small-pox necessitating the landing of pilgrims at Kamaran?

Mr. R. N. Banerjee: (a) The information regarding first portion is being
collected and will be furnished on receipt.

The information with regard to the rest of the question is not readily

available and the time and labour involved in collecting it would not be com-
Anensurate with the importance of the matter.

(b) The information is being collected and will be furnished on receipt.
(c) Yes.

SuprLY oF EXTRA RATIONS FOR MANUAL WORKERS

724. *Sri M. Ananthasayanam Ayyangar: Will the Food Secretary please
state: .

(a) if, in view of the cut in rations announced in the various parts of Indis,
any extra rations are going to be allowed to any particular c'ass of people,
such as Railway workers, mill labourers, artisans and land workers, domestio
servants who have to do heavy manual work, and other workers of the like
class, and, if so, to what class;

(b) whether the cut in rations is going to be uniform throughout all the
Provinces of India, or whether different Provinces are going to be treated
differently; and

(c) whether, in case of refusal by surplus Provinces like the Punjab and
‘Bind to send their surplus wheat and rice to other Provinces, he will recom-
‘mend that other surplus products such as cloth or sugar or other materials in
such other Provinces should be supplied short to the above surplus Provinces?

Mr. B. R. Sen: (a) Yes. Supplementary ration will continue to be allowed
to heavy manual workers.

(b) The cut in ration will be uniform in all Provinces.
(c) This is a hypothetical question.

Mr. Manu Subedar: With regard to part (b), may I know if the cub in
ration is going to be uniform, and whether it is not a fact that in the Punjab
on'y three urban areas are rationed and that the percentage of rationed
population is extremely small both in the Punjab and Sind, and whether

Government propose.to take more powers and to do something urgently and
seriously about this matter?

Mr. B. R. Sen: As I have said, along with the cut in ration, we are
‘trying to extend rationing in all provinces in India, including Punjab and
Bind. That is a part of our policy. _

Mr. Manu Subedar: In view of the fact that at the time of the Bengal

famine, it was well known—and T regret to have to sey this—that Pumjab
and Bind authorities were reluctant to permit surplus grain even to leave

tAnswer to this question laid on the table, the questioner having exhausted his quota.
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those areas in time, will not Government be forewarned and will they not arm
themselves with proper authority before the tragedy occurs?

Mr. B. B. Sen: The Government of India have all the authoﬁt-y they
need, so far as legal powers are concerned.

) Sri M. Ananthasayanam Ayyangar: May 1 know if any consignments of
rice or wheat are being sent from the Punjab and Sind to other deficit areas?

Mr. B. R. Sen: Yes.

Bri M. Ananthasayanam Ayyangar: Is it a fact that Punjab has refused
to send any large quantities of wheat on the pretext that no surplus is
available?

Mr. B. R. Sen: The point is that no province up till now has admitted
a surplus and then refused to give it.

8ri. M. Ananthasayanam Ayyangar: What is the situation as regards the
Punjab? Has it declared itself a surplus province, or a deficit province or a
normal province?

Mr. B. R. Sen: At the beginning of the year the Punjab declared a cer-
tain surplus, but as the months proceeded they found that the surplus could
not be located: they could not get ho'd of the surplus. Therefore they came
to the view that the surplus declared was an over-estimate.

Sri M, Ananthasayanam Ayyangar: What is the basis on which the surplus
in"deelared? Is it open to the Punjab Government to say ‘“We must have a
stock for two years before we can declare a surplus in this year’'?

Mr. B. R. Sen: The surplus is determined according to a formula laid
down by the Policy Committee presided over by Sir Theodore Gregory in 1943;
and according to that formula a surplus is declared; but the trouble arises
when there is & mistake about the production of a particular year.

Mr. Manu Subedar: What steps are Government taking in order to enforce
monopoly procurement in these provinces, which will disclose the true surplus,
if any? Again may I say that the surplus increases when rationing is intro-
duced? Have Government taken that into account?

Mr. B, R. Sen: Government have taken that into account and as I
have said more than once in this House, we have asked the Punjab Govern-
ment to introduce a system of levy and they are examining the question.

Mr. Manu Subedar: I am sorry to persist in this, but I want the Govern-
ment of India to realise the acuteness of public opinion on this question. It
is not mere'y enough that this Government asks the Punjab Government: but
‘we want this Government to assume powers as they did by 270 ordinances
throughout India when there was an emergency and is the famine emetgency
not considered serious enough to take direct powers in the Punjab of procura-
tion?

Mr, B. R. Sen: We have no reason to think that the Punjab Government
do not realise the situation in India and we are fully assured by the Punjab
Government that they will do everything possible to make over whatever
surplus there is in the province.

Shrimati Ammu Swaminadhan: May T ask whether it is a fact that in
the Madras Presidency, especially in the west coast, they are giving ground-
nuts instead of rice, that the rice ration has been cut down to the last
degree and whether the ground-nut is going to replace rice in places like
the west coast of the Madras presidency?

Mr. B. R. Sen: It is proposed that groundnuts should also be included
iv the ration; because there is a shortage of cereals, there is no reason why
we should not utilise our other food resources for meeting the deficit.

Sri M. Ananthasasyanam Ayyangar: Has the Government taken any steps
to transport rice quotas which are given in large quantities here in the north
and in the United Provinces, to the south where thev consume rice, and send
the ground nut or wheat to the northern provinces?
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Mr, B. R. Sen: We have taken all that into account when we formulated
tLe basic plan. We had all this before us before we made our allotments.

Mr. Leslie Gwilt: Will the Honourable Member be good enough to inform
the House as to whether all provinces have accepted the recommendations
made by the Central Government in the matter of cuts in rations and whether

eny of them have accepted it with any reservation—particularly the surplus
Frovinces?

Mr. B. R. Sen: I think all the surplus provinces have accepted the re-
commendation that we have made.

We have not yet received a reply from
one province up till now?
Mr, Leslie Gwilt: Which province is that?

Mr. B. R. Sen: It is the N.-W. F. P. Punjab and Sind and other pro-
vinces havu a!l accepted our recommendation.

Shrimati Ammu Swaminadhan: May I ask whether ground—huts have any
focd value. I know it can be used to extract oil but is the ground-nut sup-

posed to have any food value. I want to ask whether it can be given as part
of the ration instead of rice?

Mr. B. B- Sen: Ground-nuf has got some food value and that is why we

are preventing the further export of ground-nuts and including it in the
rations.

Pandit Balkrishna Sharma: How many provinces have declared themselves
tc be surplus provinces?

Mr. B, R. Sen: That varies from year to year.
Pandit Balkrishna Sharma: What are the surplus proviuces this year?

Mr. B. R. Sen: The surplus provinces this year are the Central Provinces,
Punjab, Orissa and Assam.

Sri M. Ananthasayanam Ayyangar: ls it not a fact that in the United
Provinces the rce quota has been increased?

Mr. B. R. Sen: The total ration in the United Provinces is one pound and

owing to shortage of wheat they have decreased the wheat part of the ration
and increased the rice vart,

Sri M. Anantasayanam Ayyangar: Who not send the wheat to the United
Provinces and the rice to Madras?

Mr. B. R. Sen: It is very difficult to make adjustments of this nature and
we have got to take a long view of things. As 1 explained a few days ago
the United Provinces Government had a target for procurement of wheat for
the next few months and during the last two months they have failed to pro-
cure what they had set out to do. Therefore they are utilising rice to make
up the ration. If you send away the rice from the United Provinces, they

won’t ‘have the necessary quantities of other foodgrains to make up the whole
ration.

Sri M. Ananthasayanam Ayyangar: We hear every day that Canadian wheat
is being shipped to India. Why should not that wheat be sent to the United
Provinces and rice from the United Provinces be sent to Madras?

Mr. B. B. Sen: We are seeing to it every day.

Mr. Manu Subedar: Is it suggested that Sind is not a surplus province
this year, in view of the fact that I heard about six weeks ago that wheat was

gelling below the controlled rate in the province of Sind, which clearly indi-
cates that it is a surp'us province?

Mr. B. R. Sen: At the beginning of the rabi year, Sind declared a surplus
ol about 180 thousand tons of wheat. They then reduced it to 150 thousand
tons. Ultimately they said that their wheat surplus was very low. As a
matter of fact, in the months of December and January, we had to give some

help from our imports because they could not maintain their ration in some
of the rationed towns.
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Mr, Manu Subedar: In order to allay the general feeling that everything
amay not be all right in the declarations of the Provincial Governments and
Administrations, who are necessarily cautious, may I again suggest that in

these usually surplus provinces compulsory monopoly procuration should be
&dopted by the Government of India?

Mr. B. R. Sen: The whole question of tightening up the method of pro-
curement in Sind is under examination by the Sind Government. They have

appointed certain officers to survey their stocks. Every attempt is being made

by the Provincial Government to place their procurement on a satisfactory
besis.

Haji Abdus Sattar Haji Ishaq Seth: With regard to the question of the
uniformity of rations all over the country will my Honourable friend explain

why in Malabar alone the ration allowed is 11 ounces as against 12 ounces all
over the country?

Mr. B. R. Sen: I am not sure if the figure quoted by the Honourable
Member is correct. So far as I know, the ration in Malabar is 128 oz. or
s0, a little over what it is in the other parts of the province.

Haji Abdus Sattar Haji Ishaq Seth: I have just returned from Malabar and
1 heard theye has been a reduction in the ration?

Mr, B. R. Sen: There has been no reduction in Malabar, because the
ration was already low.

Haji Abdus Sattar Haji Ishaq Seth: With regard to ground-nut, will the
Honourable Member consider the suggestion that it should not be allotted
to Malabar but sent to the east coast where the people are used to it?

Prof, N. G, Ranga: Not to the BEast Coast but to Northern India.

Sri A. Karunakara Menon: Although there are several varieties of rations
given, in the West Coast there is a restriction that only affixed quantity of
rice ought to be given; whereas in other parts of the Madras Presidency 12
ounces of rice or any other variety of cereals are given, in Malabar they are
given only 8 ounces of rice and for the balance, they are compelled to take
from other varieties. Why is this distinction maintained in Malabar.

Mr. B. R. Sen: That, I think, depends upon the supplies at a particular

moment. There are variations from district to district, according to the
supplies available.

Sri R. Venkatasubba Reddiar: What is the value of the supplementary
.rations to manual labourers?

Mr. B. R. Sen: One pound under the reduced scale. It is 12 ounces basic
and 4 ounces supplementary.

Sri M. Ananthasayanam Ayyangar: s there any difference between different
types of workers?

Mr. B. R. Sen: There is a differentiation between heavy manual labourers
and ordinary workers.

Sri R. Venkatasubba Reddiar: Does the Honourable Member think that the
quantity allowed to the manual workers is sufficient?

Mr. B. R. Sen: I do not think so but we must cut our coat according to
our cloth. We must spread over our supplies throughout the year.

Pandit Balkrishna Sharma: Are the textile mill workers classed among the
heavy manual workers?

Mr. B. R. Sen: Yes.

Prof. N. @. Ranga: Are the agricultural labourers treated as heavy manual
workers ?

Mr. B. R, Sen: They have been treated as heavy manual workers.
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NUMBER OF INDIAN SWERPERS SENT TO BUBMA

725. *Shri Mohan Lal Saksena: Will the Secretary for Commonwealth
Relations be pleased to state:

(8) the total number of Indian sweepers sent to Burma since its re-ocoupa-
tion by the British;

(b) on what conditions these sweepers were sent to Burma; and
(e) if they have been sent with their families?

Mr. R. N. Banerjee: (a), (b) and (¢). The information is 'being collected
and will be furnished on receipt.

Shri Sri Prakasa: May I know the circumstances in which it was thought
necessary to send my fellow countrymen as sweepers in Burma?

Mr. R. N. Banerjee: I made a statement on this subject last month-
The Government of India have not sent any sweepers to Burma. As I ex-
plaived last month, the Indian public, particularly representatives of Burma
Indian interests, have been insisting on all Indian evacuees returning to
Burma. When we put forth that demand before ihe Burma Government, we
cannot very well object to evacuee sweepers also returning to Burma. All
that we bhave done therefore is that we have taken no exception to Indian
sweepers who used to be resident in Burma before the war and who evacuated
to India as a result of the Japanese occupation, being allowed to go back.

Shri Sri Prakasa: May I take it that a large number of my countrymen
applied to the Honourable Member that they were most anxious to have the
privilege of cleaning Burmese commodes?

Mr. R. N. Banerjee: Only such evacuees ns are willing to return are
returning now. No pressure or compulsion has been brought to bear en any
evacuee of any class to return to Burma. ‘

Loss oF INDIAN Lire AND PROPERTY IN BUBMA

726. *Shri Mohan Lal Saksena: (a) Will the Secretary for Commonwealth
Relations be pleased to state the total number of Indians in Burma before the
Japanese invasion in December, 1941?

(b) What was the total number of Indian evacuees who returned to India?
(c) What was the approximate number of loss of life on the way to India?
(d) What is the approximate number of Indians in Burma at present?

(e) Is he aware that more than two lakhs of ¥mdiams mre reported to have
been killed after the withdrawal of British Forces from Burma? If so, dms he
taken any steps to verify this report?

(f) What is the approximate value of the Indian property lost or damaged
since the withdrawal of the British Forces?

(g) Will Government consider the feasibility of taking necessary steps to
ascertain the exact figures of the loss of life and property suffered by the Indians
in Burma?

Mr, R, N, Banerjee: (a) Tks Indian populstion in Burme immediate'y
before the war was estimated at one million.

(b) About 4 lakhs.

(c) No reliable information is .available .but the estimate made soon after
the evacuation was about 5,300.

(d) No reliable figures are available.

(e), (f) and (g). No information is available but efforts are being made
to obtain it. Any information collected will be furnished in due course.

FaviniTres Por EXPORT OF ‘WooL FROM TNDIA

727. *Shri Mohan Lal Saksena: (a) Will the Honourable the Commerce
Member be pleased to state whether ‘Government have received ‘the ‘resdtutions
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passed by the All-India Organization of the Indian Wool Manufacturers? If
so, what action, if any, have Government taken thereo::

(i) to secure the transport and shipping facilities for the Indian wool for
export o the U.B.A.; and

(ii) to secure export of the Indian Wool to continental countries?

(b) When do Government propose the abolition of the Government Central
Buying Agency for the black, grey and coloured wools?

The Honourable Dr. Sir M. Azizul Huque: (a) Yes.

(i) Wool for export is given the same assistance by rail when necessary as
other exports but as large stocks are reported to be at ports already, no spe-
«;al. action is called for to move wool. As regards shipping facilities for
export of wool to United States of America, Government have been informed
by the American Mission that all arrangements for export to United States
of America wou'd normally be arranged by traders and only in exceptional

coses would the American authorities ask for special assistance. No such
request has been received so far.

(ii) The question is under active consideration.

(b) The question of the abolition of the Government Central Buying

Agency for the Black, Grey and coloured wools is under active consideration
of Government.

Mr. Manu Subedar: May I know why the profiteering is going on at the
expense of the wool growers of this country throughout the operations of the
Government Central Buying Agency?

The Honourable Dr. Sir M, Azizul Huque: I am not aware of any profiteer-
ing going on,

Mr. Manu Subedar: Is it not purchased at a price fixed by Government
on monopoly conditions ?

The Honourable Dr. Sir M. Azizxul Huque: I am not aware of

it, but 1
will try to get the information.

BAX ON IMPORTS OF STARCH

1728, *Mr. Vadilal Lallubhai: Will the Honourable the Commerce Member
please state:

(a) whether it is a fact that Government -have lifted the ban on imports of
starch into India and that they are either granting or propose to grant licences.
for imports of starch; and _

(b) if so, whether it is not in contravention -of the repeated assurances given
hy the Government of India to protect the interests of the indigenous starch
industry?

The Henourable Dr. Sir M, 'Azizul Huque: (a) Imports of limited quantities.
of starch are being permitted in the interests of the textile manufacturing-
industry having regard ‘to the fact that the food position in India makes it
impossible for ‘enough maize to be spared for the indigenous production rof
starch.

(b) No. Tn permitting imports the legitimate interests of the starch in-
dustry are kept in view. I may add that the case of the starch indusiry bas
already been referred to the Tariff Board for investigation.

GRANT OF Laxp IN NEW DErar To KHATSA YOUNGMENR’S ASSOCIATION

$720. *Sardar ‘Mangal Bingh: (a) Will the ‘Agriculture Secretary please state
if it is a fact that the Khalsa Youngmen's Association, New Delhi/Simla, sent
an application for the grant of land in New Delhi as far back as 1940 but .s0
far no land has yet been granted to them? e )

(b) Is it a fact that land .has been granted in New Delhi to certain other:
institutions after the Khalsa Youngmen's .'Association approached Government
with such a request? If so, to whom, and on what terms?

“+Answer to this question laid on the table, the questioner being absest.
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(¢) Is he aware that whenever any Sikh Association or other body approached
Government with such a request, it has always received unfavourable conmder_a-
tion?

(d) How long are Government likely to take to grant land to the Khalsa
Youngmen's Association?

(e) Now that the wue is over, will he kindly consider the proposal to have
:a piece of land near the Baird Road area in New Delhi allotted to them soon?
If not, why not?

Sir Pheroze Kharegat: (a) The application received in 1940 was rejected in
June 1944 and the Association informed accordingly by the Chief Commis-
-sioner, Delhi.

(b) Yes. A statement is laid on the table. o

(¢) No. The Education Committee of the Gurdwara Bungala Sahib Bat
‘Sang Sabha was sllotted a site adjoining the Gurdwara Bungala Sahib in 1040
for constructing a primary school at a premium of Rs. 1,000 per acre plus
5 per cent. annual ground rent. The Young Men’s Sikh Association were
offered & portion of the open land on one side of the Gurdwara Bungala Sahib
provided they secured the consent of the Gurdwars Parbandhak Committee.
They could not secure the necessary consent and the matter was, therefore,
nct pursued further.

(d) and (e). The Government of India have received an application from
the Association on the 12th February, 1946 which has been referred to the
Standing Advisory Committee for the development of New Delhi for advice.

Statement

(i) Garhwal Sarab Hiteshi Sabha.—Perpetual lease—Site measuring approximately 0-5
acre on Panch Kuin Road at a premium of Rs. 500 per acre with 5 per-cent. annual ground
-rent,

(i) Anjuman-e-Tarragqi-Urdu.—Perpetual lease—site measuring about 3 acres at ‘J’ point
.at & premium of Rs. 5000 per acre plus 5 per cent. annual ground rent.

(ii1) Children’s Air Society.—Perpetual lease—additional land measuring 0-19 acre adjoin-
dng the existing building at a premium of Rs. 500 per acre without ground rent.

(iv) Red Cross Society.—Perpetual lease—site measuring about 0-104 acre at a premium
-oi Rs. 1,000 per acre plus 5 per cent, annual ground rent.

(v) Cambridge Miu:'on.—lgerpetual lease—additional site measuring about 0-137 acre at a
premium of Rs. 8,000 per acre plus 5 per cent. annual ground rent.

ProPOSED GRANT OF ROUSE PARK TO SOME WOMEN'S VoLUNTEERS CORPS
. ASSOCTATION

$730. *Sardar Mangal Singh: (a) Will the Agriculture Secretary please state
whether he has received any application from the Local Gurdwara Parbandhak
Committee or Sat Sang Committee of Gurdwara Bangla Sahib, New Delhi, for
thekgrant. of land opposite to Gurdwara Bangla Sahib which is ealled the Rouse
Park?

(b) Is it & fact that it is proposed to give the Rouse Park area to some
‘Women Volunteers Corps Association in preference to the requests of the Sikh
Institutions? If so, why? '

(c) Is he aware that when a pavilion was erected on this plot, it was
announced by the then Chief Commissioner, Delhi, that the area would always
be used as Children’s Park and was named as Rouse Park instead of Bangla
Sahib Park?

{d) Is he further aware that there was then great resentment among the
local Sikhs over the change of the name and for not handing over the Park to
8. B. Dharam Singh Trust?

(e) Is he aware of strong feelings that now exist over the idea of this land
being given to an association other than the Sikhs?

(I) Are Government prepared to reserve the land, in question, (if at all it is
%o be given away for any purpose), for either the Bangla Sahib Gurdwara Sat
Bang Committee or the Gurdwara Parbandhak Committee, Delhi, or the Khalsa
Youngmen's Association in preference to any non-Sikh Institutions?

$Answer to this Question laid on the table, the questioner being absent.
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Bir Pheroze Kharegat: (a) No, but a representation has been received from

them protesting against the allotment of this land to the Central Committee
of the Women’s Voluntary Services.

(b) An application for the allotment of the site in question to the Central
Committee of Women's Voluntary Services is at present under consideration
but no decision has so far been taken in the matter.

(c) and (d). No information is available on these points.
(e) Representations have been received by Government on the subject.

(f) A decision about the allotment of the land will be arrived at after
examining the recommendations of the Standing Advisory Committee for the
development of New Delhi. Due consideration will be given for the purpose
to the claims of Sikh Associations.

1
Visrt oF BriTisH CABINET MEMBERS TO INDIA

$731. *Sardar Mangal Singh: Will the Honourable the Leader of the House
please state whether there is any truth in the Press report that members of the
British Cabinet including the Secretary of State for India and his deputy will
pay a visit to this country at the end of April or early May to assist the Viceroy
in his negotiations witli the party leaders for instituting a constitution-making
Body? '

The Honourable Sir Edward Benthall: The Honourable Member wil] have
seen the statement made in the House of Commons by the Prime Minister
and in the House of Lords by the,Secretary of State for India announcing that
His Majesty’s Government have decided, with the approval of His Majesty
the King, to send out to India a special mission of Cabinet Ministers consist-
ing of the Secretary of State for India, the President of the Board of Trade
and the First Lord of the Admiralty to act in association with the Vieeroy
in the steps outlined in His Excellency’s statement of the 19th September
1945.

.,

“Mr. B. B. Varma: May I put this question, Sir, as I have been autho-
rised by Mr. Gauri Shankar Saran Singh to put it on his behalf?

Mr. Pregident: Has the Honourable Member got the Honourable Member's
written authority?

Mr. B. B. Varma: Yes, Sir; I will produce it before you.
Mr. President: Very well; he can then put the question.

Foop SiTuawioN ¥ Braar

732. *Mr. B. B. Varma (on behalf of Mr. Gauri Shankar Saran Singh): (a)
\}"ﬂé "ltlhe'?FOOd Secretary please state the present food situstion in the Province
of Bihar :

(b) Is he aware of the failure of kharif crop in most parts of the Province?

(c) Will he state the extent of estimated decrease in total production of pa&d%
in comparison to two previous years, vis., 1948-44 and 1044-45, and also
normal production?

(d) What is the approximate shortage of rice (or paddy) which thé province
will need. for feeding its population? _

(e) Will he state the quantity of rice and paddy iraported into the Province
during the years 1986-39 to I044-45, <year by year?

f) Has the Governinent of Bihiar made urgent demands for the supply of rice
from outside the Province? If so, what is the quantity asked for?

~(g) Have Government éonsidered the constant worsening of the food situa-
tiori in Bihai? T so, with what resilte?

+Answer to this question laid on the table, the questioner being absent.

ke iy
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Mr. B, BR. Sen: (s) The Bihar Government have enough stocks to meet
their commitments for the present. ’ '

(b) There was no widespread failure of the kharif crop in Bihar but it was
somewhat below the average.

(c) and (e). Two statements are laid on the table of the House.

(d) The Provincial Government estimate that they will need 150,000 tons of
rice during the present year in addition to 59,000 tons already received. '

(f) Yes. The Bihar Government have asked for 50,000 tons of rice imme-
diately and additional 100,000 tons later,

(g) Discussions have been held with the Bihar Government who are promul-
gating & levy order requiring all large producers of paddy to sell specified portions
of their produce to Government and are extending rationing to several towns as
stocks become available,

Statements

Part (c).—Forecasts give figures in terms of rice and not paddy. The estimated
decrease in total production of rice in comparison with the average production and produe-
tion in the two previous years is as follows :—

335,000 tons decrease over average production.
546,000 tons decrease over 1943-44 production.
236,000 tons decrease over 1944-45 production.

945-:?5: (e).—Quantities of rice and paddy imported into Bihar during the years 1938.39 to

Year ) Rioe Paddy
108839 . . . 208,135 19,908
193940 . . . 225,786 12,194
194041 . . . . 225,408 15,663
104142 . . .. 161,205 16,985
194243 . . .. 92,621 9,436
194344 . . . 14,457 25
104446 . . . . . 438,76.6 2,802
104646 . . . . . . . 59,000

{These figures exclude imports from Nepal)

" Mr. B. B. Varma: May I ask if arrangements are being made to supply
the demands of the Bihar Government?

Mr, B. R. 8en:- The demands of these Provincial Governments can only be
met to the full if we get sufficient quantities of imports. If we have not been
able to supply Bihar the full quentities that they had asked for it is because we
have not got the imports.

Prof, N. @. Ranga: There are many rural areasein Bihar which are deficif
areas. May I ask if any effe#t/ is being made to introduce rationing in order to
agsure some supply of rice and other foodstuffs? T

Mr, B. R. Sen: As far as I am aware, the Bihar Government have under-
taken to extend rationing in the near future to four or five other towns. There
is no scheme cf extension of rationing to rural areas at the present moment.

. Prof. N. G, Ranga: Why is it that the Government of India do not think
it their duty to see tha% the rural aress are provided with the minimum supplies
of foodstufls? - - -

-
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Mr, B, B. Sen: Government of India have issued genersl instructions to the
Provincial Governments that they should extend rationing to the fullest extent
not only to urban areas but also to rural areas and we expect that the Provincial
Governments will take all necessary steps in that direction.

Babu Ram Narayan Singh: Is the Honourable Member aware that in the
towns of Ranchi, Hazaribagh and Chatra there is a great scarcity of rice at the
present moment?

Mr. B. R. Sen: I believe that is correct, .

Prof. N. @. Ranga: Does that mean that if & Provincial Government does not
choose to protect the rural people from starvation, it is not the concern of the
Government of India to see to it that these rural people are also assured of
minimum supplies of foodstuffs?

Mr, B. R. Sen: That is the concern both of the Central and the Provincial-
Governments. Steps are being taken by the Central as well as Provincial Gov-
ernments to extend rationing as far as possible.

Prot. N. G. Ranga: Will the Honourable Member send a copy of this ques-
tion and his answer and also a copy of the supplementaries and their answers to
the Provincial Governments concerned?

Mr, B. R. Sen: Certainly, Sir.

Babu Ram Narayan Singh: Sir, in one place the Honourable Member says
that the Government of Bihar has got a sufficient stock of rice and at another
place he says that the Government of Bihar has asked for more rice. May I ask
how do these two statements tally?

Mr, B. R. Sen: I have said in reply to the first question that they have got
sufficient supplies for the present. There are still 8 months of the year to go
and that explains what I have said.

Babu Ram Narayan Singh: What is the amount of sufficient stock that the
Government of Bihar have got at present?

_Mr. B. R. Sen: I must ask for notice of that question.

Mr. President: Before the next question is put by Mr. Varma, I should like
to put in a word about the written authority. I have accepted this time the
Honourable Member’s assurance that he will produce it before me, but hence-
forward I should like the authority to be produced before me before the question,
is asked. I should like to know the nature of the authority. If it is a general
authority for the whole session, I am not going to accept it. '

Mr. B. B, Varma: No, Sir, it is not a general authority; it was only for a
particular day.

Mr, President: Next question.

PrICE oF FoODGRAINS IN BIHAR

733, *Mr. B, B. Varma (on behalf of Mr. Gauri Shankar Saran Singh): (a)
Will the Food Secretary please state whether the Government of Bihar has
fixed staputory maximum prices for principal foodgrains? If so, will he quote
th_e prices fixed for rice and paddy in February 1945, and the present fixed
prices for the said commodities? )

(b) Is it a fact that rice is selling at present at the rate of Rs. 20 to Rs. 25
per maurd in most Districts of Bihar? _ .

(c) Do Government consider the interest of the producers while fixing the
statutory maximum prices? : '

(d) In view of smaller crops especially of paddy, this year, do Government
Propose to take steps to fix a fair price in the interest of the paddy growers?

Mr. B, R, Sen: (!? Yes. In February 1945, the maximum prices for rice
and paddy were Rs. 9 for coarse rice, Rs. 10 for medium rice and Rs. 6 for paddy.

ese prices are still in force. g

B
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(b) 'that is net our itiformation.
(c) Yes.

(d) The present price of paddy provides a fair return to the grower for his
produce. ’

Prof. N. G. Ranga: What steps have Government taken to see that the
peasants actually receive these maximum prices? - They are only ceiling prices;
they are not expected to be the actual prices?

Mr, B. R. Sen: This question does not arise, Sir.

Prof. N. G. Ranga: The Honourable Member has said that they are satistied
that the growers are receiving remunerative or fair prices. What is the basis
on which he assumes that the growers will receive remunerative or fair prices,
when he has not considered it to be his duty to ascertain . . . . ..

Mr. President: Order, order; the latter part of the question need not be put.

Mr. B. R. Sen: What I have said is that the maximum prices fixed for rice
and paddy in Bihar ure the prices which provide a fair return to the grower,

Sri M. Angnthasayanam Ayyangar: May I ask when these prices were fixed ?
Mr. B. R. Sen: I think they were fixed in February 1945.

Sri M. Ananthasayanam Ayyangar: Arising out of the answer to part (b) of
this question, may I know if he does not admit that Rs. 20 to Rs. 25 per maund
s the prevailing price now? May I ask what is the present price now according
to his information?

Mr. B. R. Sen: Dmmediately after the food debate in this House there was
a rise in prices in Bibhar and at some places the price went up to even Rs. 20 per
maund. Since then the prices have come down in different districts.

Sri M. Ananthasayanam Ayyangar: In view of the fact that these prices
were fixed so long ago ns February 1945, may 1 ask what steps Government have
taken to increase the prices?

Mr. B. R, Sen: The Honourable Member must be aware that the prices
went up very high in 1943. Since 1943 the attempt of Government has been

directed towards bringing down the prices all over India and to fix them acecord-
ing to the normal parity.

Prof, N. G. Ranga: In view of the fact that these maximum prices are con-
sidered to be remunerative or fair, why is it that Government does not consider

it its duty to see that these maximum prices are actually received by the
producers ?

Mr. B. R, Sen: So far ag I am aware, the Provineial Governments have
satisfied themselves that a fair price is received by the grower. I may explain
tha these prices are the prices at which Government make their procurement
These are not the maximum prices.

Sri M. Ananthasayanam Ayyangar: In view.of the fact that there is growing
scarcity, have not the Government considered the Resolution of the House that
in order to induce agriculturists to grow more food and produce more foodgrains,
the prices must be increased?

Mr. B. R. Sen: This question was brought up at different times, 1%
was brought up in the Food Debate and again in connection with the Adjourn-

ment Motion. I have already explained the Government point of view on the
subject.

Sri M. Ananthasayanam Ayyangar: After the Resolution was passed in the
Food Debate, what steps have Government taken to inctess® the prices whete
they are necessary? :

Mr. B. R. Sen: The Government do not think that increase in prices in
the present state of scarcity in this country is a sound policy for B’B&u'lating
production. N
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Prof. N. G. Ranga: Will not this inaction on the part of the Government
encourage black market and is it not now forcing the price of rice and paddy alse
to an abnormal level, such as Rs. 20 and Rs. 25 as hinted here in this question?

Mr, B. R. Sen: That is not the view of the Government,

GRANT OoF MoNEY FOR TaMiNG River Kosr 15 BiHAR

734. *Shri Satya Narayan Sinha: @ Is the Honourable the Labour Member
aware that the Governor General, during his last tour of Bihar, had flown to’
the area devastated by the vagaries of the river Kosi and that he was so much
impressed with the pitiable situation obtaining there that he decided to move
the Central Government for granting an adequate amount for taming the river
and thus to save the lives and properties of the-millions of the people concerned?
If so, what is being done in that regard? -

(b) Has any project been made ready? If not, what steps are being taken
to expedite the matter which concerns the question of life and death for millions
of people? _

The Honourable Dr. B. R. Ambedkar: (a) The Governor General during a
recent tour did fly over the area devastated by the Kosi floods and did cause &
communication to be sent to the Labour Department emphasising the importance
of controlling the river as early as possible.

(b) The Central Waterways, Irrigation and Navigation Commission are
conducting the investigations. They have with the permission of the Govern-
ment of Nepal started aerial and ground surveys and the geological and hydrolo-
gical investigations for the purpose. Investigation is being conducted with a
view to planning the control of the Kosi by means of a storage dam in the
Nepal Himalayas. Such dam will not only store surplus flood water and the
large volumes of coarse silt carried by it and so prevent the damage at presenf
caused by Kosi floods but it is hoped will also provide watoer for perennial irriga-
tion of an area estimated at 3 million acres in both Nepal and Bihar and also
will offer opportunities Yor the generation of cheap hydro-electric power. The
investigation is being treated as one of high priority.

RECOMMENDATION OF NaMEs FOR FOREIGN SCHOLARSHIPS FROM BIHAR

785. *Shri Satya Narayan Sinha: (a) Will the Education Secretary be
pleased to state if the Government of Bihar have recommended any names for
foreign scholarships for training in different subjects?

(b) Is it a fact that last year no such recommendation was received here,
from the Government of Bihar, while many other Provincial Governments had
sent names and have sent names this year also?

Dr. John Sargent: (a) No, Sir, not yet. All Provincial Governments have
been requested to forward to the Education Department by March 31st 1946.
the names and other particulars of the candidates recommended by them for
Overseas Scholarships to be awarded this year. This information has not so far
been received from any Provincial Government. : :

(b) No, Sir, last year the Government of Bihar recommended 6 students
whose names are given in the Report of the Selection Board, Overseas Scholar
ships, 1945. In addition to these students selected for Provincial Scholarships,
the Bihar Government also deputed some Government servants for advanced
studies abroad.

- Prot, N. @. Ranga: Out of these six recommended by the Bihar Governmen
how many were actually accepted as scholars by the Government of India?
Dr. John Sargent: All the six.

CONSUMPTION OF TIMBER AXD oTHER INDIAN Forest ProDUOR
+736. *Sjt. N. V. Gadgil: Will the Agriculture Secretary please state:
_(a) the total consumption, in tons, of timber and other forest produce from
the Indian forests during the war-time;

tAnswer to this question laid on the table, the questioner being absent.
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(b)~the pre-war. consumption of -timber and other forest produce from the
Indian forests;

(c) the total quantity of timber and other forest produce exported during the
war-time; :

(d) to what extent the war-time average annual consumption of timber and
forest produce is higher than the pre-wardgverage;

(e) the extent of deforestation because of the above;

(f) how many years it will take to rehabilitate the forests, and the approxi-
mate cost for such rehabilitation; and -

(g) whether Government have allocated any funds for this purpose; if so,
what the -amount is? -

Sir Pheroze Kharegat: (a), (b), (c), and (d). On the basis of such information
as is available at present and assuming that anhual consumption is the same as
annual production, the figures for timber are 21 lakjy, tons produced on an average
annually during the war, 12 lakhs tons produced annually in the pre-war period
and 4 lakhs tons exported during the war. The war-time production is thus 1}
times the pre-war production. Figures for other forest produce are not available.

(e) Deforestation technically means that the forest is unfit for any further
yield. In this sense, there has been no deforestation in Government and Indian
State forestd, as war demands were met by making advance but silviculturally
sound fellings. Deforestation may have occurred in privately owned forests but
no information is available about the extent thereof.

(f) It is considered by experts that no permanent damage has been done to
Government and Indian State forests by the advance fellings that have taken
place. The return to the normal yield will depend on the post-war working
plans adopted by Provincial and State Governments; it is expected that they
will spread the reduced fellings over a number of years, so that the effect on
post-war yields will be small. No estimate can be made of the cost involved.

(g) The different Provincial Governments have provided funds in their post-
war plans for the improvement of forests and the Central Government will give
assistance to them on such principles, terms and conditions as may be decided
upon in connection with central assistance for provincial post-war development
plans in general.

PrICE CONTROL ON GoopS EXPORTED FROM INDIA .

787. *Mr. P. B. Gole: (a) Will the Honourable the Commerce Member be
pleased to state whether Government have imposed price control on goods ex-
ported from India?

(b) Ts it a fact that no control of price has been imposed on goods imported
into India? If so, why?

The Honourable Dr. Sir M. Azizul Huque: (a) Yes, Sir; price control has
been imposed on certain goods exported from India, namely, jute, lac, sugar,
gur, cotton textiles, and cotton waste,

(b) No, Sir; prices on imported goods are controlled under the Hoarding
and Profiteering Prevention Ordinance, 1943, and specific Control Orders for
individual commodities, such as the Paper Price Control Order, 1945, the Civil
Motor Cars Control Order, 1945, the Motor Vehicles Spare Parts Control Order,
1944, the Brass<and Copper (Control) Order, 1945, the Aluminium Utensils
(Control) Order, 1945, and the Drugs Control Order, 1945.

Mr. P. B. Gole: Why should price control be imposed on export of goods
from India?

The Honourable Dr, Sir M. Axizul Huque: That is because, it is in the
interest of foreign trade and in the interest of infernal control over prices within
the country.
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DECIPHERING AND PUBLICATION OF EPigraPHS IN BoMBAY PROVINOE

1788. *Mr. D. P. Karmarkar: Will the Education Secretary be pleased to
state: '

(a) the total number of epigraphs available for deciphering and study in the
Bombay Karnatak districts, i.e., Dharwar, Belgaum, Bijapur, and North
Kanara; ’ :

(b) the number of epigraphs copied till now under the auspices of the
Arche®ological Department;

(c) the number of epigraphs copied but not yet published;

_ (d) the measures contemplated by Government to expedite publication o,
the epigraphs already copied and deciphered; and

(e) the probable time within which the unpublished epigraphs are likely to be
published ? .

Dr. John Sargent: (a) About four thousand.

(b). About two thousand and four hundred.

(c) About two thousand and one hundred.

(d) During the war, printing of the publications of the Arch®ological Depart-
ment was suspended. Urgent steps have now been taken to resume publication
and Government have sancfioned the appointment of a Superintendent of Publi-
cations in the Department for this special purpose.

(e) The probable time within which the unpublished epigraphs (including
those not yet copied) will be published, is estimated at twelve years.

GRAIN SHORTAGE IN BoMBAY PROVINCE
1789. *Mr. D. P. Karmarkar: Will the Food Secretary be pleased to state:
(a) whether failure of crops this year has resulted in serious grain shortage
in three of the Karnatak districts, namely the Belgaum, Dharwar and Bijapur
districts in the Bombay Province;

(b) the number of villages in each of these districts where scarcity conditions
have been declared and the measure taken under the Famine Relief Code;

(c) the anticipated deficit in cereals for this year in these districts, and the
measures taken to meet that deficit;

(d) whether steps have been taken to see that no cereals are exported from
those districts; and

(e) whether the situation in these districts came up for discussion when the
Food Secretary accompanied His Excellency the Governor-General recently to
(tihe south; if so, what decisions were taken to meet the food deficit in these

istricts?

Mr. B. R. Sen: (a) Yes; except in Bijapur where about 49,000 tons of last
year’s cereals stocks were carried over to this year.

(b) Secarcity has been declared Tn 258, 533 and 892 villages of Belgaum, Bija-
pur and Dharwar respectively. Able-bodied iabourers have been encouraged to
migrate to centres where labour is required, and steps are being taken to employ
such labourers. Programmes of scarcity relief works are also being worked out,
and Collectors have been authorised to open works in articipation of Govern-
ment sanction. Collectors have also been asked to organise health units to
prevent malnutrition and disease and to undertake deepening and repairing of
wells and digging kachcha wells, etc. Distribution of tagai for maintenance in
exceptional cases and for fodder, wells, etc., has been undertaken. Revenue
collections have either been suspended or remitted, and distribution of gratui-
tous relief in &ind and cash have been authorised. Government are also arrang-
ing to purchase fodder and cattle feeds for distributior to cattle owners at subsi-
dised rates and are also encouraging by subsidies the growth of food and fodder
crops by wells and other types of irrigation.

+Answer to this guestion laid on the table, the questioner being absent.
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(c) Fstimated cereal deficit in these districts is about 1,15,000 tons.
Measures are being taken to make allotments to these districts from outside.

(d) No inter-district movement of foodgrains is allowed except on Government
account.

(e) The difficult food situation in the whole of Southern India was brought
under review and steps to be taken to meet the situation were generally discuss-
ed. Among the important questions discussed was the desirability of distribut-
ing the shortage on an all-India basis by a uniform cut in rations.

Loss To Juwnior Copy HOLDERS TN GOVERNMENT PrEss, NEw DELHI

740. *Maulana Zafar Ali Khan: (a) Will the Honourable the Labour Member
kindly state whether it is a fact that in the Government of India Press, New
Delhi many Junior Readers are sustaining a loss of Rs. 10 or Rs. 5 per month in
their promotion from the posgt of a Copyholder to that of a Junior Reader, and
that the rate of increment too is Rs. 5 per annum in the case of Copyholders
whereas Rs. 3 only for Junior Readers? '

(b) What steps do Government propose to take to compensate them for their
monetary loss and redress the anomaly in the existing rates of pay of a Copy-
holder and a Junior Reader?

(c) Is it also a fact that the arrears of the unified scale of pay to Copyholders
sanctioned in the month of July, 1945, still remain unpaid, in spite of there
being several representations in person?

(d) What are the reasons therefor, and do Government propose to give any

con;pensation for such delay under the Payment of Wages Act? If not, why
not?

The Honourable Dr. B. R. Ambedkar: (a) Yes, in the case of those Copy-
holders who chose the unified scale of pay and were later promoted as Junior
Readers. - '

(b) The question is under consideration.

(c¢) Yes.

(d) Although issued in July 1945, the orders had retrospective effect from
September ‘1st, 1944. Time had to be allowed to the employees concerned to:
elect for the unified scale. Then the pay of those who chose the scale had to be
fixed allowing each the benefit of past service to the extent of three years. The
accounts authorities are pre-auditing the bills. Payment will be made shortly.
The reply to the latter portion of the question is in the megative.

MusLmv GAzETTED OFFICERS IN ESTATE OFFICE

741, *Khan Bahadur Makhdum Al-Haj Syed Sher Shah Jeelani: (2) Will the
Honourable the Labour Member kindly state the existing number of the Gazetted
posts in the Estate Office, New Delhi?

(b) How many out of them are being held by Muslims?

- (e) Is the Honourable Member aware of the fact that in 1943 it was decided
by the Labour Department in consultation with the Home Department that the
posts of the Assistant Estate Officers will be filled by promotion from amongst
the highly qualified Superintendents of the Central Public Works Department?
It so, does the Honourable Member propose to see that the policy once laid
down is adhered to?

- (d) Do Government propose to see that the post now vacant which was
reserved for & Muslim is under the rules filled by another Muslim in replacement?¥

The Honourable Dr. B. R, Ambedkar: (a) Five,
(b) None at present.

. (e) Although prior to the separation of the Estate Office from the Central
Public Works Department Organisation, the normal method of recruitment te
the post of Assistant Estate Officer in the office of the Chief Engineer was by
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selection and promotion from among the Superintendents in that office, this
position has since changed. The Estate Office now is not a part of ~ Central
Public Works Department but is directly under Labour Department. The
Superintendents in the Chief Engineer’s Office have therefore no claim now, as of
right, for promotion to the post of Assistant Estate Officer in the Estate Office,
but their cases may also be considered on merits when filling any of these posts.

(d) The question as to how the post which is now vacant should be filled is
still under consideration. .

Mr, Muhammad Nauman: With reference to part (b), may I know how
these five posts were filled and were there no Muslims who could be consi-
dered fit to occupy these posts?

The Honourable Dr. B. R. Ambedkar: I must have notice of this question.

EXPENDITURE ON ‘ GROW MORE Foop’ CaMPAIGN IN PUNJAB AND SIND

742, *Sri M. Ananthasayanam Ayyangar: (a) Will the Agriculture Secretary
be pleased to state how much money has been spent by the Government of India
during the past five years for the ‘Grow More Food” Campaign, and how much
of this amount has been spent in the Punjab and Sind?

(b) What was the additional yield?

(¢) How much of this additional yield has been made over to the Government
of India for their Basic Plan?

(d) What is the additional extent of agricultural production in the Punjab
and Sind during the past five years? -

(e) What steps, if any, have been taken to send consignments of food from
the Punjab and Sind to the deficit areas? '

Sir Pheroze Kharegat: (a) The ‘Grow More Food’ Campaign was started in
1942-43. A statement is laid on the table showing the loans and grants sanc-
tioned since then.

(b) The additional yield due to the ‘Grow More Food’ Campaign cannot be
ascertained separately from the actual increase in yield due to seasonal aund
climatic factors. It is estimated, however, that the increase due to the former
would be of the order of 1} to 2 million tons under normal conditions.

(¢) It is not possible to differentiate between the surplus of food-grains.
offered to Food Department from the normal yield of exporting Provinces and:
their additional yield as a result of the ‘Grow More Food’ Campaign.

. (d) A statement is-laid down on the table showing the average annual pro-
duction of food-grains in the past 4 years as compared with the pre-war average

(e) The surpluses of major foodgrains in the Punjab and Sind are. distributed
by the Food Department to various deficit areas for whom the Punjab and Sin@
Government procure the food-grains. The actual despatch of consignments is.
done by’ them in consultation with the receiving areas.

Staternent
Part (a)
—_— { Ebom in LnkhiGrmta in I.akhs
All.Indis . . . . 494 491
Punjab . . . Nil 21-7T
Bind . . . . . . . . . . Nil 8
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“Part (4,

Four.year Pro.war
—_— (1944-45) (1936-39)
Average Average
(in million tons)
Punjab . . . . . . 6-53 5-40
:Bind . . . . . . . . . . 1-39 1:08

Shri Sri Prakasa: Will the Honourable Member give this House an idea of
the land that was brought under cultivation under the ‘Grow More Food' Cam-
paign in New Delhi?

8ir Pheroze Kharegat: I do not think that arises out of this particular ques-

gion. But if the Honourable Member wishes, I can supply him that mforma.twn
-at some other time.

Mr. Manu Subedar: With reference to part (e), may I know what reasons
the Government have got for supplying from the Central Reserve of Food to
8ind? The Honourable the Food Secretary just now said so. Why is Sind, &
surplus Province, be allowed to make depredations into the cent.ral reserves of
food. Sind is normally a surplus Province. Acording to this answer we are
told that surpluses from these Provinces of the Punjab and Sind are being sen$
to the Government of India. I like that answer. But the answer which the
Honourable Food Secretary gave this morning was that Sind was in deficit and
*therefore the Government of India recently supplied a small quantity of food-
.grains to Sind from their own reserves. How do you reconcile these two answers?

Mr, B. R. Sen: Both are correct,

Mr. Manu Subedar: Has any foodgrain been supplied to Sind since the
‘beginning of this year?

Mr. B. R. Sen: Yes, Sir; 10,000 tons.

Mr. Manu Subedar: Then may I know why this surplus Provmce—whmh in
-our opinion is shamming—is allowed to make inroads on the central food reserves
-of the Government of India, why they are not putting full monopoly procurement
in their own districts and why they are not imposing full rationing as in other
parts of the country before they come to the Central Government’s resources for
food in this manner?

Mr, B. R, Sen: 8ind is a surplus province in normal seasenal conditions.
“Their argument is that last year the present rabi crop suffered from certain
seasonal factors and the yield was very much less than they had anticipated.

Mr, Manu Subedar: Will the Government of India give an assurance to this
House that no normally surplus Province will be permitted to indent on the
‘Government of India for any food supply until they take all the measurés, both
for procuration and rationing, to the same extent as they are taken in daﬁm_!
Provinces ?

(No reply was given.)

(b)) WRITTEN ANSWERS
StorPAGE OF EMPLOYMENT OF ForoED LABOUR

743. *Sri M. Ananthasayanam Ayyangar: Will the Honourable the Labour
Member be pleased to state:
(8) the extent of forced labour in this country;

(b) what steps, if any, Government propose to take to stop the emplovment
©f forced labour in this country;
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(¢) whether any steps have been taken by Government to fix a minimum
standard of wages for agricultural and industrial labourers in several parts of
this country; and

(d) whether Government is proposing to take any steps either by legislation
or otherwise to see that labour is adequately and regularly paid; if so, what;
if not, why not?

The Honourable Dr. B. R. Ambedkar: (a) No  detailed information is
available.

(b) The attention of the Honourable Member is drawn to the reply given to
Starred Question No. 381 of Professor N. G. Ranga, on 20th February 1946.

(c) Proposals for minimum wage legislation for agricultural and industrial
labour are under consideration.

(d) The proposed minimum wage legislation will provide for fixing minimum
wages and for ensuring payment of wages at not less than the rates fixed.

PosiTion oF DELHI PROVINCE AS PART oF PUNJAB FOR PURPOSES OF RATIONING

744. *Sri M. Ananthasayanam Ayyangar: Will the Food Secretary please
state:

(a) if the Province of Delhi was treated as part of the Punjab, at sny time
during the war, for purposes of rationing of food or fuel or sugar, and if the
same position continues now, if not, why not?

(b) if it is a fact that high officials for the Municipal, Judicial and other
services in Delhi and New Delhi are mostly recruited from the Punjab services;
if so, how many are in this Province now? '

(c) what the objection is for treating Delhi as part of the Punjab for raticn-
ing purposes in all matters; and

(d) if the Province of the Punjab refuses to treat Delhi as part of that
Province for the above purposes, whether he proposes to advise the Government
of India to return all the Punjab officials in whatever capacity they may bz
employed in the Province of Delhi, to the Punjab, and recruit officials from the
adjacent Province of the United Provinces?

Mr. B. B, Sen: (u) Free trade in food-grains between Delhi and the Punjab
was agreed to in May 1943. BSince the introduction of rationing in Delhi free
imports of wheat and rice from the Punjab into the rationed areas of Delhi
have been stopped and these commodities are being imported on Government
account. The movement of ‘certain non-rationed foodgrains like gram and
millets has been temporarily banned by the Punjab Government. The move-
ment of wheat, rice and other food-grains by road to Delhi has also been banned
by the Punjab Government. These restrictions have been imposed in order
to facilitate the procurement of food-grains in the Punjab.

Certain supplies of fuel for Delhi used to be derived from the Pu.n]ab but
since 1944 these supplies have been stopped altogefher on account of scarcity
of fuel in the Punjab.

Sugar for Delhi has all along been exclusively received from the mills in Bhe
United Provinces.

(b) Yes. The number of Gagetted Officers borrowed from the Punjab for
service in Delhi and New Delhi is 30.

(c) The appo'ntment of officials from the Punjab is not connected with the
question of supplies of rationed cbmmodities.

(d) Does not arise.

EXPENDITURE ON CONSTRUCTION OF NEW DELHT AND ITS MAINTENANCE
745. *Sri M. Ananthasayanam Ayyangar: Will the Health Secretary please
state:

(8) the amount spent on the construction of New Delhi so far, and or its
maintenance per year;
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(b) the amount realised by way of taxes and lighting and water charges in the
Xew Delhi area during the year 194;3-Q(up to January, 1946);
(¢) the amount spent on the maintenance of staff in the various Branches of
the Central Public Works Department services for the same period; and

(d) the amount spent on education, sanitation and public amenities during
the same period?

Mr. S. H. Y. Qulsnam: (a), (b) and (d).
available at present is laid on the table.

(c) Information has been called for and will be furnished to the House when
. received. .

A note giving the information

Statement

(a) (i) Expenditure to the extent of Rs. 20,48,08,217 has been incurred on the New
Capital Project. )

(ii) No separate figure for annual maintenance of New Delhi is readily available. How-
ever, the cost of maintenance of Central Government’s Buildings in Delhi, including Old
Delhi, for the current financial year is expected to be Rs. 50,34,500. These figures do not
%‘I(‘:_llléqe the cost of construction and maintenance of Defence and Commercial Departments

uildings,

(b) Actual income for the period from April to December 1945 :

Ras.

(1) House Tax. . . . . 5,00,330

(2) Terminal Tax . . . . 1,66,488

(3) Motor Tax 1,28,785

(4) Dog Tex . - . 2,982

(5) Milch Tax . . .. 476

(6) Wheel Tax . . . 819 X
(7) Lighting . . . 16,90,667 -
(8) Water rate (filtered) 7,08,014

(unfiltered) 2,45470 (to the end of
January 1946).
Figures for items 1—7 for January 1946 are not readily available,

(d) Actual expenditure for the period April to December 1945 :

Rs.
(1) Education . . . . . N . 1,38,281
(2) Sanitation (including sewage disposal) . . 6,81,747
(3) Public Amenities—
(i) Maintenance of parks and gardens, etc . . 1,93,635
(ii) Free water in public places . 56,411

Figures to the end of January 1946 are not readily available.

MusLi ENGINEERS IN CENTRAL TECHNICAL Powgr Boarp
746 *Seth Yusuf Abdoola Haroon: Will the Honourable the Labour Member
be pleased to state: o .

(a) the number of Engineers selected and appointed so far in the Central
Technical Power Board;

(b) the number of Muslim officers appointed;
(¢) if no Muslim has been appointed, why;

(d) if it is a fact that some Muslim Engineers applied for the posts of
different grades of officers but these candidates were overlooked in utter dis-
regard of the Government order fixing communal quota; and

(e) in view of the zero representation of Muslims at present in the Power
Board, whether Government propose to take up the question of appointing ade-

quate number of Muslim officers to conform with the communal quota fixed by
Government order? : '
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The Hottoursbie Df. B. B. Ambeéukar: (a) 17 excluding Chairman, as detalled
below:
Hydroselectric Member .
¢« A' Grade Project Officers .
«B’ Grade Project Officers .
«C' Grade Project Officefs

|_*
e 0w -

(b) Nil. ‘ .
(¢) No Muslim officer possessing the requisite technical qualifications and
experience was available for any of the posts.

(d) The Muslim Officers who applied for the posts were nob considered
suitable by the Federal Public Service Commission.

(e) As there has been no infringement of the Rules relating to the represe}:ta-
tion of different communities-in the services, no action is called for,

MusLiMs ¥OR ADVANCE TRAINING IN ELECTRICAL ENGINEERING

747. *Seth Yusuf Abdoola Haroon: Will the Honourable the Labour Mem-
ber be pleased to state:

ia) the number of Electrical Engineers selected by the Electrical Commis-
sioner on behalf of the Labour Department and deputed overseas for advance
training in the Electrical Engineering last year;

hﬁj:_t-he number of Muslims thus selected ;

(c) if it is a fact that this selection was made without the publicity being
given through the Press; if so, why; and
(d) if the Muslim quota has not been kept up in the last batch, whether the

Honourable Member proposes to give an assurance that a larger number of
Muslims will be included in the next selection? '

0 The Honourable Dr. B. R. Ambedkar: (a) Selected—10, Deputed overseas—
(b) One. ’
(¢) The Provinces and major States were apprised of the scheme for train-
ing of Indians abroad and asked to make a preliminary selectior of suiteble
candidates. 24 names were put forward by them of whom 22 appeared for
interview and ten selected.

There was therefore no neeessity to give publicity to the scheme in the Press.

(d) The Provinces and Major States recommended only one Muslim for
selection and he was selected by Government. As such, latter portion of
this pdrt of the question does rot arise.

Arroneiner or MusiiMs As ENomvEERs In CExTRAL P.W.D.

T48. *Seth Yusu! Abdoola Haroom: Will the Honourable the Labour Mem-

ber be pleased: to: state:

(a} the number of temporary Executive Engineers and Assistant Engineers in
the Central P. W. D. (i) in the Civil Engineering Branch, and (ii) Electrical
Engihearing Brangh; .

(b) the number of Muslim officers in each of the above Branches;

(¢) whether it is proposed to retain all of them for permanent appointments;

(d) if the answer to (c) is in the negative, the numbar proposed to be retained;

and while rgtreflqhing e staff, whether Government will bear in mind the
need for mgintaining the communal quota of Muslims; and

(e) if the answer to (c) is in the affirmative, whether in view of the small
Bumber of f_h.luallms, Government propose fo consider the question of appointe
ment of additional Muslim officers to make up their representation?
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The Honourable Dr. B. R. Ambedkar: (a) and (b). The total number of
temporary and officiating Executive Engineers in the Civil Engineering and
Electrical Engineering Branches is 65 and 13 respectively, of whom Muslims
are 9 and 2 respectively. ’

(c) and (d). It has not yet been definitely settled how many of the existing
temporary incumbents can be permanently absorbed in the Department. If the:
need for retrenchment arises, the orders regarding observance of the communal
representation rules in effecting retrenchment will be duly followed.

(e) Does not seem to arise in view of the answer to clause (¢), but the
Honourable member may rest assured that the communal representation rules
will be duly followed.

REFUsaAL oF PErRMITS TO INDIANS BY BURMA GOVERNMENT TO RETURN TO INDIA

749. *Sri V. Gangaraju: (a) Will the Secretary for Commonwealth Relations
be pleased to state if it is a fact that a large number of Indians who went to-
the office of the Release and Rehabilitation Section of the Burmese Governmens
to ask for permits to go back to India were not given any hearing?

{b) Are Government aware that they were lathi charged even while the
Agent to the Government of India was present on the occasion?

(c) Did the said Agent protest against that unprovoked and viclent attack
on Indians?

(d) What steps have Government-taken to protest against this indignity?

(e) What steps are being taken against the repetition of such attacks on
Indians? :

Mr. R. N. Banerjee: (a) The number of Indians anxious to return to India
is out of proportion to shipping facilities available so far. The procedure thag
has to be adopted for deciding and communicating priority for passages has been
rather complicated. The Government of Burma’s staff for dealing with applica-
tions for return passages is also reported to be inadequaté—and overworked.
This has caused great delay ih the disposal of applications for passage and
complaints have been frequently made that applicanfs for passages are not given
the necessary information.

(b) and (c). Towards the end of January, a very large number of Indians
assembled at the Burma Government’s Passage office and gave expression to
their impatience and exasperation at delay in obtaining information and six eye
witnesses complained to our Representative that those who were ostensibly
regulating the crowd had assaulted about 50 persons. Our Representative drew
the attention of the authorities concerned to the matter immediately with the
result that the office for the issue of passages was shifted to a less congested
place on the 4th February. The Representative also received further uncon-
firmed complaints about lathi charges and actually saw one policeman using
& lathi on the crowd also at the new office. On the Representative’s interven-
tion, the policeman stopped.

(d) and (g). Necessary representations have been made to the authorities
concerned and the issue of passages at the new office has been Buspended for
some time with a view to completing the repatriation of over 5,000 persons
whose applications have already been registered. Active steps are also being
taken to obtain additional shipping accommodation and gimplify the procedure
for registration of application for passages. '

REFUSAL OF FACILITIES TO DETAINED INDIANS IN BURMA TO RETURN TO INDIA

750. *Sri V. Gangaraju: (a) Will the Secretary for Commonwealth Relations
be pleased to state if there are Indians in Burma who have expressed their desire
to return to India? If so, how many of them had been in jail in (i) Japanese
;:Bmdg and (i) the British Burma custody after the cessation of hostilities with

pan : : ' '

*



STARRED QUESTIONS AND ANSWERS 1969

(b) Have any travel facilities for returning to India been provided to such
Indians as had suffered from detention in jails or internment camps?

(¢) To how many of them were such facilities refused, and why?

(d) Are any steps being taken to help them to return to India to meet their
relatiyes and look after their paternal properties?

Mr. R. N. Banerjeé: (a) The reply to the first part of the question is in the
affirmative. :

Information regarding the second parb is being collected and will be furnished-
on receipt. '

(b) Yes.

(c) Facilities to return to India have not been refused to any but their
return has been delayed owing to essential formalities connected with their
repatriatior and partly owing to lack of adequate shipping.

* (d) Yes.

InpiaN DETENUS AND CoNvicrs IN BURMA JAILS

751. *8ri V. Gangaraju: (a) Will the Secretary for Commonwealth Rela--
tions be pleased to state if it is a fact that a large number of Indians are
still kept in jails in Burma? If so, how many of them are detenus, and how
mhany are convicted prisoners?

(b) Why are they still being detained or forced to serve their sentences even
after the war is over?

(¢) What are the charges against the detenus and against the others?

(d) How many of them have been released during the last three months?

(e) In the case of how many of them, facilities to return to India have been:
refused?

Mr. R. N. Banerjee: (a) About 1,100 detenus mainly civilian I.N.A. person-
nel are in detention in Burma awaiting repatriation. No figures of Indians
convicted of any charge are available. -

(b) and (c). Detenus are being detained under Rule 26 of Defence of Burma.
Rules but all are now awaiting repafriation to India.

(d) About 15 who claimed Burma domicile have already been released and
five more are about to be released.

(e) Facilities to return to India have not been refused to any bu# their return
has been delayed owing to essential formalities connected with their repatria-
tion and partly owing to lack of adequate shipping.

APPOINTMENTS TO THE POST OF ADMINISTRATIVE OFFICER, CENTRAL P.W.D.

752, *Sardar Mangal Singh: Will the Honourable the Labour Member please-
state: - - )

(a) the number of persons who have successively held the post of Adminis--
trative Officer; Central Public Works Departmtent so far;

(b) to which community each one belonged;

(c) whether it is a fact that no Sikh or a Hindu has so far been appointed’
to this post; if so, why; and-

(d) if he proposes to consider the advisability of appointing a Sikh to the-
post which is now lying vacant; if not, why not?

The Honourable Dr. B. R. Ambedkar: (a) Four.

(b) The communities to which the officers belongéd were as follows:

(1) Anglo-Indian. (8) Anglo-Indian.

(2) Muslim, (4) Muslim. :

(c) Yes. The orders regarding communal r&presentation in tHe public services-
sre not applied singly to the post of Administrative Officer but to all Class I
posts in the Central P.W.D. taken together. It is, therefore, not possible to-
ensure that the post of Adminisfrative Officer is filled by s member of a.
particular community.

(d) The question of filling the post is still under consideration.
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IMPORT OF FOoODGRAINS ¥BOM EAST AFRICA

763. *Prof. N. G. Ranga: Will the Food Secretary be pleased to state:

(a) if Government are considering the suggestion made by the Indian Rural
People’s Society in their letter, dated the 8th instant that there are great possi-
bilities for importing foodgrains from FEast African territories and that the
Indian Trade Commissioner at Mombasa should be asked to contact the local
Government with a view to persuading them to spare some quantities of food-
grains for India;

(b) whether they have instructed by cable their Trade Commissioner to
move in the direction suggested; if so, what his answer is; and

(c) whether Government propose to take expeditious action in this regard so
:as to obtain urgently imports from East Afriea? -

Mr. B. R. Sen: (a) to (c). Reports about the availability of surplus foodgrains
in East Africa have been brought to the notice of the Secretary of State for
Indie as well as the Indian Trade Commissioner at Mombasa. They have
been requested to explore the possibility of imports of these foodgrains into this
<ountry.

REsTRICTION ON FEASTING IN RURAL AND URBAN AREAS

754. *Shri Satya Narayan Sinha: (a) Has the attention of the Food Secre-
tary been drawn to the suggestion made by Mahatma Gandhi in regard to the
threatening food situation in the country, namely that feasting on ceremonial
-occasions should be stopped?

(b) In pursuance of that suggestion, does he propose to move Government
to pass a law immediately for rural and urban areas #l over the country, stop-
ping feasting on all ceremonial occasions or at least restricting the maximum
number of people to be fed at fifty only?

Mr. B. BR. Sen: (a) Yes, Sir.

(b) Restrictions on the maximum number of people to be fed at ceremonial
-oceasions are already in existence in most of the Provinces in rationed areas.

Further instructions have recenfly been issued to all Provinces and States
to tighten up these resfrictions an® extend thefn to ndn-rafioned areas where
possible,

IMPORT OF CARTRIDGES

765. *Hajee Ohowdhury Mohammad Ismail Khan: Will the Honourable
the Commeree Member be pleased to state the quantity of cartridges imported
‘by sea during 1938, 1939, 1940 and 19467

- The Honourable Dr. Sir M. Azizul Huque: A statement givi equired
information is laid on the table. uq b giving the x

Statemens showing the quantisy of cartridges imported by sed into India during 1938, 1939, 1940

and- 1945
Imports into Brisish India Wﬁ%msm
— Cartridge | Cartridge| Cartride |Cartri Cartridge [Cartridge
Filloa’ Empty | Total ;m:!" m:?
oaBos oanes ‘“‘-o asee, . caaes,
No. No. " Noe. Ne: Emigfy : Tgfl
1938 . .| 16,209,311 | 530,089 | 16,739,300 5,015 8,015
1959 . . . | 12,160,022 | 580,600 | 12,749,582 1,600 1,000
1040 . . .| 12,720,328 | 822444 | 18,542,706 ¥0,140 10,140
1948 (Jaus td | 6,180,783 6,189,783 ‘ormati
November.) %788 mmlifem

; N.B.—There were no imports of cartridges by sea into Travancore.
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APPLICATION OF PAYMENT OF WAGES ACT TO JODHPUR RAILWAY

756. *Seth Sukhdev: Will the Honourable the Labour Member be pleased
to state:

(a) whether it is a fact that the provisions of the Payment of Wages Act, IV
of 1936 apply to the portion of the Jodhpur Railway running through British
India; if so, why the Conciliation Officer (Railways) and the Supervisor of Rail-
way Labour’s annual reports for three years 1941-44, published in the Indian
Labour Gazette, contain no reference to Jodhpur Railway; and

(b) if the information in regard to the inspection of the British portion of
vhe Jodhpur Railway is available for these years whether the Honourable Mem-
ber proposes to lay a statement on the table of the House giving the following
information for the Jodhpur Railway: '

(1) the number of staff (i) adults, (ii) children, (iii) substitutes and (iv) total
wages paid to them,
(2) the number of employees fined and the amount of fine recovered,

(8) the number of employees debited with loss or damage of goods and the
amount so recovered, and

(4) the number of inspections held and irregularities noted?

The Honourable Dr. B, R. Ambedkar: (a) The answer to the first part of
the question is in the affirmative. The note published in the Indian Labour
Gazette contains merely a general summary of the annual réports for 1941-44
on the working of the Payment of Wages Act on Railways.

(b) (1) to (3) A statement containing the available information is plaesd on
the table of the House.

(4) The informafion is not readily available.

Statement showing the staff employed by the Jodhpur Railway Administrations in factories and
otherwise than in factories in the British Section of the Ratlway according to the returns
submitted in pursuance of the provisions of Rule 17 of the Payment of Wages (Federal
Railways) Rules 1938.

—_— 194142 194243 1943-44
Total number of persons employed—
Adults . . . . 1901 1933 2024
Children . . Nil Nil Nil
Total wages paid . . . | Rs.-5,82,379 | Rs. 6,35,938 | Ras. 6,21,433
Number of employees fined . 128 102 140
Amount of fine recovered . . . . Ra. 41 Re. 31 Rs. 48
Number of employees debited with loss or 1102 1127 1303
damage of goods.
Amr.:unt recovered for damage . . . Rs. 1,287 Rs. 1,129 Rs. 1,985

FrEsH CULTIVATION OoF LaxD DUE To GROW MORE FooD CAMPAIGN

767. *Mr. B. P. Jhunjhunwala: Will the Agriculture Secretary be pleased to
state: '
(a) what steps were taken in the ‘‘Grow More Food” campaign to bring
larger acreage of land under cultivation; and .
(b) what acreage of land province-wise was so brought under fresh cult-lya.-
tion, and the average production of such acreage compared with the production
in adjoining areas? o
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Sir Pheroze Kharegat: (a) Government ‘‘waste’’ lands where available have
been leased to cultivators at economic or concessional rates of rent or free (as
the case may be) for the production of food crops to the extent of nearly 900,000
acres. A statement is laid on the table showing the province-wise distribution
of this acreage. Loans and grants have been given by the Central Government
to the tune of Rs. 49 lakhs and Re. 56 lakhs respectively for land reclamation
and improvement projects, including the construction of contour bunds, cover-
ing 1} million acres. A statement is laid on the table showing the province-
wise distribution of the loans and grants.

{b) Reliable figures are not available showing the increase in acreage and
production due to the measures mentioned but a statement is laid on the table
comparing the average figures for acreage and production in British India in
the 8 pre-war years with those for the 3 years 1942-45, showing an increase
of 11 million acres and 8 million tons of the principal food grains.

Statement showing the extent of area of culturable waste lands leased out to cultivators in different
Provinces at economic or concessional rates or free of any charge.

Total area brought

Name of Province under cultivation
(acres)
Assam ... . .. 97,655
Bengal . . . . . . . 22,231
Bihar A . ... 6,673
Bombay . . . . ... 1,82,125
C. P. and Berar . . . . . . 87,990
Madras . . . . . . . 93,276
N.W.F.P . . . . . . Nil
Orissa . . . g . . . 1,211
Puhjab . R . . . . . 2,40,077
Sind . . . . . . . . 1,64,706
United Provinoces . . . . . 880
Total 8,096,834

List of the schemes sanctioned during 1943-44 for reclamation and improvement of land

Grant
sanctioned
—_ Loan Grant from
Cotton

fund

Bombay—

Interest free taccavi advance repayable in three 3,00,000 1,00,000
years for the cultivation of culturable waste
Lands.

Coorg—

Grant of Bonus to actual cultivators at Rs.7/8 41,250
and Rs. 20 per acre for the cultivation of
waste Jands to the extent of 1,500 acres of dry
land and 1,500 acres of wet land respectively.

Orissa—
Reclamation of waste lands to the extent of 3,76,600 44,900
66,000 acres.

Punjab— .
Reclamation of 50,000 acres of sailab (riverain) 3,00,000
area.
Total . 6,76,600 4,86,150
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List of the schemes sanctioned during 1944-45 for reclamation and improvement of land

1963

Grant
sanctioned
—_— Loan Grant m
Cotton
fund
Ra. Ra. Ra.
Madras—
(1) Reclamation of 40,000 acres of dry land in | 15,00,000 1,72,820
Pattukkotai taluk to bring it under irriga-
tion for paddy for 1944-45.
(2) Reclamation of 25,000 acres of Government | 1,265,000 41,668
land in compact blocks in Chittor District.
(3) Reclamation of 1,000 acres of land in Anant- - 2,600
pur District.
Bombay—
Bunding and dry farming development scheme . .- 15,00,000
Bihar—
Scheme for contour ridging in Chhota Nagpur. 5,76,970
C. P. and Berar—
Converting single crop area into do-fasli . 1,98,970 52,150 1
Orissa—
Reclamation of 1 lakh acres of waste land out of 4,465,500 44,000
which 33,000 acres wn.ll receive finanpial
assistance.
Punjab—
Extension of cultivation to riverain areas 6,00,000
U.P—
Construction of Daulbandi . . 1,01,000
Baroda—
Subsidy for land development and cortour bund- 52,000
ing of 40,000 acres at Rs. 2 per acre and the
cost of spl. staff and equipment,
Total . 22,890,470 30,91,108 52,000
List of the schemes sanctioned during 1945-46 for redlamation and smprovement of land |
Grant
sanoctioned
S Loan e Grant from
Cotton
fund
A eboms for marvey of land f bunding 6,190
cheme for survey o or oon&our e s
for a period of six months.
Bombay—
Bunding and dry farming and survey develope 14,83,860
ment.
C. P, and Berar—
Conversion of 18,060 acres of rabi area into do- 4,091,500 40,960
fasli by field embankment.
Subsidizing repairs to old paddy bunds . ' 78,333 7,833
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Grant
sanotioned
_— Loan Grant from
Cotton
fund
Re. Rs. Rs.
Madras—
Bcheme for the reclamation of undeveloped lands 20,855
for l;eb cultivation in the district of Trichno-
poly.
Reclamation of 15,000 acres of land in Pattuk- 5,62,500 62,375
kotai Taluk.
Orissa—
Reclamation of waste land . 5,00,000 1,66,666
Conversion of single cropped area into do-fasli . | 3,07,733 66,933 ,
Punjab—
Scheme for the soil conservation in Gujrat, 39,440
Ambals, and Attock Districts and soil conser-
vation divisicm and Hisiarpur, Jhelum, Rawal-
indi Forest Division.
Bcheme for the soil conservation in the distriots 7,660
o ur.
Scheme for the extension of cultivation to 1,23,210
riverain areas.
Total . 19,40,066 20,265,982
Grand total for the year 1943-44 to 1945-46 . 48,86,036 | 56,03,238 52,000

Statement showing arca aud production of principal® foodgrains in British India

Area ('000 acres) Production (*000 tons)
Provinces Normal Average Normal Average
(Average 1042-43 (Average 1042-43
1936-37 to to 1936-37 to to

1_938-39}. 1944-45 1938-39 1944-45
Ajmer-Merwara _ 232 326 34 62
Assam . 5,280 5,398 L,797 1,957
Bengal . 22,686 26,604 8,982 9,740
Bihar . . 15,760 ' 15,857 5,002 4,973
Bombay . 17,412 17,7118 3,254 3,168
C. P. and Berar . 14,880 15,473 3,665 3,765
Coorg . 85 88 66 64
Delhi . . 178 213 47 52
Madras . . . 19,342 20,026 7,304 7,401
N.W.F.P. . . 2,004 2,158 582 5687
Orissa 5,454 5,476 1,618 1,394
Puniab . 19,709 22,965 5,403 6,685
8ind - 3,897 4,464 1,075 1,476
U.P. . 31,166 32,828 9,063 9,694
Total . 158,086 169,583 47,871 50,888

* Including rice, Wheat, Jowar, Bajra, Raji, Maize, Barley and gram.
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IMPORT OF ARTIFICTAL MANURE
758. *Mr, B, P. Jhunjhunwala: (a) Will the Agriculture Secretary be
pleased to state the total quantity and value of the artificial manure imported
from foreign countries during the last fifteen years? .
(b) How much of the same was used by or through the Agriculture Depart-
ment?
(c) What steps were taken by the Department to propagate the use of this
manure?
(d) Why does the Department advocate the use of the artificial manure in
preference to organic manure, farmyard manure and green manure?
(e) Has the fertility of the soil increased and is that fertility maintained by
the use of this manure? If so, what is the total increase in production per
acre as a result of the use of such manure?

Sir Pheroze Kharegat: (a) A statement is laid on the table.

(b) The Department of Agriculture did not import any fertilizers until 1944.
During the fertilizer year 1944-45 the Central Government made the following
purchasgas:

Bulphate of Arrmonia . . . . . . 90,000 tons
Ammonium Phosphate . . . . . . 14,000 ,,
Triple Superphosphate . . . . 3,500 ,,

During the fertilizer year 1945-46, the Combined Food Board has allocated:
Sulphate of Ammonia . . . . . . 1,64,000 tons
Ammoniurr Phosphate . . . 6,634 ,,

,All fertilizers purchased by the Government after 1944 were controlled by
the Central Government and were allocated to the various Provinces and States
for distribution.

(c) The Central Government has been providing grants for subsidizing the
distribution of Sulphate of Ammonia for use on food crops mainly paddy. The
subsidy varies from 50 per cent to 25 per cent of the cost of the fertilizer.
This has made the culfivators more fertilizer-minded.

(d) The Department does not advocate the use of fertilizers in preference
to organic manures. Fertilizers are recommended to be used in conjunction
with whatever organic manure is avsilable. Since large quantities of organies
are not available to give sufficient plant food to the growing ¢rops, application
of fertilizers helps to distribute the organics over s wider a¥és and at the same
time provides the necessary plant food in a more readily assimilable form.

(e) Fertilizers are not applied to increase the fertility of the soil but to
produce bigger yields of crops. The plant food in the fertilizer becomes very
readily available to the crop. Judicious use of fertilizers increases the yield
of crops by 20 per cent. to 40 per cent.
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AVERAGE PRODUCTIOR PEE ACRE OF Marn CroPs IN INDIA

759. *Mr. B. P. Jhunjhunwala: (a) Will the Agriculture Secretary be

pleased to state the average production per acre of different main crops in
India?

(b) How does it compare with production in Italy, Japan and other countries
in Europe and America?

(c) What steps have Government taken to bring the cultivation to the sume
level of production as in foreign countries?

(d) What amount of money has been spent on this Department for the last
fifteen years? How much of this money was spent in supplying improved seeds
and implements free or at concession rates to cultivators?

Sir Pheroze Kharegat: (a) and (b). A statement showing the available in‘orma-
tion is laid on the table of the House.

(c) Owing to climatic factors and the condition of the soil, the yield in all
areas cannot be the same. Government have been carrying on research to
evolve improved types of seed and better cultural practices so as to improve
yields. Since 1942-483, the Central Government are subsidizing schemes
relating to (1) the multiplication and distribution of improved seeds (2) the
distribution of manures (3) the provision of facilities for irrigation, contour
bunding, drainage cuts and other works of land improvement under the Grow
More Food Campaign.

(d) In connection with the Grow More Food Campaign, Rs. 494 lakhs have
been spent as loans and Rs. 401 lakhs as grants. Of this amount a sum of
Rs. 253 lakhs has been given By way of loans and Rs. 87 lakhs by way of
grants for the distribution of improved seeds and a sum of Rs. 2 lakhs by way
of loans for the distribution of implements,
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CoLmivaTioN oF Farrow Lawps 1N NEw DELHI

760. *Shri Satya Narayan Sinha: Will the Agriculture Secretary please
state if Covernment propose to take immediate steps to bring under plough all
lands lying fallow in New Delhi for growing vegetables and eatables, in view
.of the terrible food crisis that is going to confront the country?

Sir Pheroze Kharegat: Steps have been taken to bring under vegetable
cultivation 60 acres i.e., about half of the Central Vista; and part of it has
.already been dug up for the purpose and the rest will be ploughed after the
Victory celebrations are over. Tenants of Government bungalows have also
been asked to grow vegetables in their compounds. Arrangements huve also
‘been made for officers of the Department to go round To the houses and advise
householders as to where' vegetables, etc., should be planted, of what types
.and when, and for the supply of seeds, manures, etec. The limiting factors
in most cases are water and lack of staff trained in the growing of vegetables.

RATIONING IN GOVERNMENT HOUSE, LAEORE
T761. *Seth Govind Das: Will the Food Secretary please state:

(a) whether Government are aware that rationing on an austerity basis has
‘been introduced in the Government House, Lahore, as stated by an Associated
Press report;

(b) if so, whether the Government of India will take steps to convey the
suggestion of such a practice to other Government Houses and high officials
like Collectors, Commissioners, etc.; and

(c) whether, in view of food shortage, they propose to give instructions to
various organisations concerned as well as hotels and general public to prohibit

parties being given by anyone or by an organisation at one time for more than
‘ten persons ?

Mr. B. R. Sen: (a) Yes. Sir.

1b) His Excellency the Viceroy has already made a general appeal to this
-effect.

(c) Certain restrictions are already in force in most of the Provinces and
‘they have recently been asked to tighten up these restrictions as far as possible
-and to apply them more rigidly.

APPOINTMENT OF INDIAN TRADE COMMISSIONER IN IRELAND

762. *Seth Govind Das: Will the Honourable the Commerce Member please
-state:

(a) the arrangements made for promoting Indo-Irish trade; and

(b) whether the Government of India propose to consider the question of
-appointing a Trade Agent or a Trade Commissioner in Ireland ?

The Honourable Dr. Sir M. Azizul Huque: (a) Ireland is included in the juris-
-diction of the Indian Government Trade Commissioner, London,

(b) The question of appointing a separate Trade Commissioner for Ireland
‘will be considered should trade conditions warrant such an appointment.

Foop PRIORITY FOR INDIA OVER GERMANY

763. *Seth @ovind Das: Will the Food Secretary kindly state:
(8) whether the Government of India are aware of the statement of Lord
“Vensittart, Former Chief Diplomatic Adviser to the British Government, that

needs of the starving India are paramount and that the food earmarked for
«Germany should be given to her; :
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(b) whether they are also aware of the statement that the Allies should be
better treated than foes;

(c) whether Government propose to emphasise this point before the British
Government; and

(d) whether they propose to see that India gets food priority over Germany?

Mr. B. BR. Sen: (a) and (b). Yes.

(c) and (d). Government are doing all they can to press India’s case for
imports of foodgrains from abroad.

DisposaL oF U.S. ArMy CHAPEL IN NEw DELHI

764. *Sri 5. T. Adityan: Will the Honourable the Labour Member please
state whether the U. S. Army Chapel, Parliament Street, New Delhi, is going
to be surrendered to Government; if so, what Government propose to do with
it?

The Honourable Dr., B. R. Ambedkar: Yes, the matter is now under
consideration.

RESTRICTIONS ON SHIPPING SPACE FOoR HAJ PILGRIMS

765. *Maunlana Zafar Ali Khan: (a) Will the Secretary for Commonwealth
Relations be pleased to state whether the Government of India are going to
continue the restrictions on the shipping space for Haj pilgrims during 19467

(b) If the restrictions are to continue, are the ports of Bombay and Calcutta
likely to be opened for Haj pilgrimage owing to the changed circumstances on
account of the end of the war? .

(c) If the reply to part {b) is in the affirmative, how many Haj pilgrims will
be allowed to sail from Karachi, Bombay or Calcutta ?

Mr. R. N. Banerjee: (a), (b) and (¢). Arrangements for the next years Haj
pilgrimage are under consideration and will be finalised in due course in con-
sultation with the Standing Committee on Pilgrimage to the Hejaz. There
are only seven ships left which can be used for the pilgrimage and it is hoped
that all the seven will be available for the next pilgrimage. The maximum
number of pilgrims these ships can carry will not, however, exceed 17,000.
“Whether pilgrims should be left to obtain passages direct from the shipping
companies or a system of priority should be adopted for the booking of passages
through Government has yet to be decided. Whether sailings will be allowed
from all the 8 ports cannot also be decided at present.

ABRRANGEMENT FOR HAJ PILGRIMAGE BY AR

766. *Maulana Zafar Ali Khan: (a) Will the Secretary for Commonwealth
Relations be pleased to state whether the pilgrimage to Haj would be possible
by air during the ensuing Haj season ?

(b) If the reply to (a) is in the affirmative, which company would be making
arrangements for the flying of pilgrims?

(c) What air ports would be serving in In ha for this purpose ?

(d) How much luggage each passenger would be allowed to carry in the
plane ?

(e) What rates of fare for single or return journey are proposed to be levied ?

Mr. B. N. Banerjee: (a) to (e). It is unlikely that arrangements can be
made for a regular air service to Saudi Arabia for the purpose of the Haj
pilgrimage during the next Haj season. Subject to air transport operating
capacity being available at that time, Government will be pleased to give all
assistance possible in making arrangements to facilitate flights for this purpose
on a commercial basis. Intending travellers should make their proposals to

one of the established air transport operating companies.
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OreraTioNs oF UK.C.C. 1x INDIA

767. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable the Com-
merce Member be pleased to state if they propose to take necessary steps to
prohibit the United Kingdom Commercial Corporation from operating in Indis
in view of the cessation of hostilities and India’s need to build up her export
trade? If so, when?

The Honourable Dr, Sir M. Azfgul Huque: The Honourable Member’s atten-
tion is invited to the reply given in this House on the 5th February 1946, to
Mr. Manu Subedar’s starred question No. 17.

RE-ENTRY INTO MANIPUR OF INDIAN BUsINESs MEN

768. *Mr. K. C. Neogy: Will the Honourable the Leader of the House
be pleased to state whether any representation has been received by Govern-
ment in regard to re-entry, into Manipur State, of certain Indian businessmen
who evacuated therefrom during the war emergency period? If so, will he be
pleased to indicate the nature of the grievances represented, and the action, if
any, that has been taken on behalf of Government for the removal thereof ?

The Honourable Sir Edward Benthall: Representations have been received
by the Crown Representative from certain Chambers of Commerce against the
Manipur Darbar’s desire to refuse to re-admit into the State those merchants
who abandoned their property in 1942 unless there should be any special
reasons for allowing some of them fo refurn; and also against the action of the
Political Agent, Manipur, in cancelling the ‘Pattas’ of some former holders of
land in the British Reserve in Manipur who similarly abandoned their property
in 1942 without cofftinuing to pay land revenue. These representalions are at
present being considered by the Crown Representative in consultation with the
Governor of Assam and the Manipur Darbar.

RELEASE OF PERSONNEL FROM (OVERNMENT DEPARTMENTS

769. *Mr. Manu Subedar: (a) Will the Honourable the Labour Member
please state the total number of men, temporary and permanent, who are to
be, released in 1946 from (i) the War Department, including Army, Navy and
Air Force, (i) Railways, and (iii) other Departments of Government ?

(b) Is it a fact that some of them have put in exemplary service and are
being now released ? .

(c) What steps are Government taking for getting them re-absorbed in other
Departments ?

(d) What special works do Government propose to set up for getting these
men re-absorbed ?

(e) Is it &~ fact that, simultaneously while Indians from various services are
being thrown out of work, Britishers are being recruited for other services?

(f) Have Government considered the desirabili*y of stopping such recruit-

ment and taking Indians by giving them an opportunity to adapt themselves
for other work for which fresh recruitment is started ?

(g) 70 per cent of posts ordinarily filled by direct recruitment occurring
Central Government and in the various Provincial Governments, and what is
the machinery devised by Government to make necessary arrangements ?

The Honourable Dr. B. R. Aimbedkar: (a) The information is not readily
available. It is being collected and will be laid on the table in due course.

(b) Yes.

(¢) Instructions have been issued requiring Departments to arrange for the
registration at Employment Exchanges of discharged personnel and directing
them to fill. vacancies as far as possible t.r-ugh Employment Exchanges.

(d) Central and Provinctal Governments are embarking on schemes selected
. out of the five-year plans with the special object of counteracting any tendency
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to deflation and unemployment. These include productive schemes and
schemes of economic importance which may not be self-financing, ¢.g., minor
irrigation, roads, anti-errosion, agricultural measures, forests, etc. The two
categories will provide inter alia considerable scope for building works, training
and research, resettlement of ez-servicemen. Some other schemes, outside
the 5-year plan, e.g., public health schemes, especially anti-malarial measures,
water supply and drainage schemes, which will provide a considerable volume
of employment, are also being taken up.

(e) No: except in those cases where specialists are required for particular
appointments or the number is smail and is required in the public interest.

(f) Does not arise.

(g) 70 per cent of posts ordinarily filled by direct recruitment occurring between
the 29th June 1942 and 31st December, 1945, have been reserved for ‘war
service’ candidates. Information regarding proportion of vacancies reserved by
various Provincial Governments is not readily available. Appplications for war
reserved vacancies in the Superior Services have been invited from candidates
and the last date of the receipt of applications was 15th February 1946
in respect of vacancies in non-technical Services and 1st Aprll 1946 in respect
of vacancies in technical Services. Candilates for technical Sérvices will be
interviewed by the Federal Public Service Cornmission who will make a final
gelection. Candidates for the non-technical Services will be first tested by
Belection Boards of the type used by the War vLepartment for recruiting officers
for Commissions and subsequently interviewed by the F.P.8.C. who will make
8 final selection. In respect of vacancles In the SuBordinate and Inferior
Services arrangements have been made to receive applications from ex-service
men after they are demobilised.

CoNTROL ON METHOD OF PRODUCTION AND DISTRIBUTION OF SALT DURING
WaAR TIME

770. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Food Secretary
please state in what essential respects the method of production and distribution
of salt in India was altered and brought under control during the war time?

(b) Is it a fact that special agents in different areas during the war time
were appointed by Government who were granted sole monopolies over salt
distribution in their respective areas? If so, what margin of profits was allowed
to such agents?

(c) Are Government contemplating to grant monopoly of salt export from
Sambhar and other salt producing centres in various Provinces in India to any
particular individual or incorporated company? If so, tc whom, and what
terms ?

(d) What are the advantages of that scheme?

(2} In the future schemes of salt distribution, will there be no place for free
private trade whereby traders could, as before, directly import from the salt
producing centres? If not, why not? '

Mr. B. R. Sen: (a) No major change was made in the method of production.
Distribution during war time was regulated by the Salt Emergercy Distribution
Order, 1942 (amended in 1948) which enabled quota allocations to be made to
district nominees on & priority basis.

(b) The agents were appointed by the Provincial Governments. The
Government of India have no information about the grant of monopolies or the
margin of profits allowed to them.

(c¢) No.

{d) Does not arise.

(e) There is no question of cutting out private trade. Only to ensure regular
supplies to every area, priority will be given to traders nominated by District
authorities.
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ExXPORT OF SUGAR AND GUR T0 MIDDLE AND NEAR EasT
69. Sardar Mangal Singh: Will the Food Secretary please state:

(a) whether any quantity of sugar or gur will be exported to the middle
and near East countries this yvear or next year with particular reference to
Persia; and

(v) what other articles of food will be sent to these countries?

Mr. B. B. Sen: (a) Bmall quantities of sugar and gur were allotted to Iran
and Persian Gulf Sheikhdoms in the beginning of this year. The whole question
is being reviewed in the light of the changed supply position. No decision has
yet been taken about exports in 1947.

(b) Export of small quantities of onions and garlic, tea and coffee, and pepper
is permitted. Export is also permitted of pickles, chutneys and vinegar, spices
(other than pepper and cinnamon), essential oil-seeds (Coriander, Fennugreek,
Fennel, Cumin Dil, Ajama, Ajwain, Alsica, Aniseed), malt, sauces, condiments,
curry powder and tamarind.

The question whether the export of small quantities of pulses for use of $he
Indian community in the Persian Gulf Sheikhdoms should be stopped is under
consideration.

CONDITIONS OF SERVICE OF STAFF IN VICEREGAL ESTATES DIvisioN

70. Sardar Mangal Singh: Will the Honourable the Labour' Member please
state the detailed conditions of service. i.e., scale of pay, other free concessions
granted and the place of duty, etc., under which the clerical and subordinate
staff used to be employed in the Viceregal Estates Division at Simla or Delhi
prior to the 14th July 1936?

The Honourable Dr. B. R. Ambedkar: A statement is laid on the table.

(1974 )
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APPLIOATION OF HOURS OF EMPLOYMENT REGULATIONS TO JODHPUR RATLWAY

71. Seth Sukhdev: Will the Honourable the Labour Member be plessed to
-state :

(8) whether the Hours of Employment Regulations apply to the Jodhpur
Railway portion running through the British India;

(b) if the reply to (a) above be in the affirmative, why no reference to it is
made in the Conciliation Officer and Supervisor of Railway Labour’s report for
three years 1941-44, published in the issue of the Indian Labour Gazette for
December 1945; and

(¢) whether the Honourable Member will please lay on the table of the
House a statement showing the following information for the British portion
of the Jodhpur Railway, separately, for three years, 1941-44—

(i) the number of staff employed,

(ii) the number of staff affected by the regulations,

(iii) the number of staff classed as continuous workers,

(iv) the number of staff classed as ‘essentially intermittent workers’,
(v) the number of staff excluded,

(vi) the percentage of staff enjoying calendar day's rest,

(vii) the number of inspections held,

(viii) the number of cases in which the classification was challenged by the
L.abour Inspectorate,

(ix) the number of doubtful cases which were referred to the Labour De-
partment of the Government of India for decision; and ’

(3) the number of employees discovered working beyond rostered hours (i)
habitually and (ii) occasionally?

The Honourable Dr. B. B. Ambedkar: (a) The answer is in the negative. '

(b) Doee not arise.

(¢) Information is not readily available.

STaTUTORY RULES re INSPECTIONS OF RATLWAY CONTRACTORS’ LABOUR

72. Seth Sukhdev: Will the Honourable the Labour Member be pleased to
state :

(a) whether his attention has been drawn to a remark in the report of the
Conciliation Officer (Railways) and Supervisor of Railway Labour, for the years
1941-44, published in the Indian Labour Gazette for November, 1945 to the
effect that the Labour Inspectorate appointed under the Payment of Wages
Act, was handicapped in the inspection of Railway Contractor’s Labour Estab-
lishments in the absence of statutory rules requiring contractors to maintain.
registers of wages, fines and deductions; and

(b) whether it is proposed to amend the statutory rules; if so, when; if not,
why not? .

The Honourable Dr. B. R. Ambedkar: (a) The answer is in the affirmative.
(b) The matter is under consideration.

RESEARCH ScHEMES FOR COTTON GROWING IN PROVINCES AND STATES
73. Mr. Vadilal Lallubhai: Will the Agriculture Secretary please state:
(8) the various schemes of research which are.in operation in the various
cotton growing Provinces and States, year by vear, from 1935 up to date; and

(b) the proportion of expenditure borne by the Indian Central Cotton Com-

mittee, the Government of India, the Provincial Governments and the Indisn
States in the case of each such scheme?

Sir Pheroze Kharegat: (a) and (b). A statement is laid on the table.
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ASSISTANCE BY IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH IN COTTON
RESEARCH WORK
74. Mr, Vadilal Lallubhal: Will the Agriculture Secretary please state
whay assistance is given by the Imperial Council of Agricultural Research in
the research work being carried on in the country as regards cotton cultivation?
Sir Pheroze Kharegat: The Imperial Council of Agricultural Research does

not finance research on cotton cultivation. This is done by the Indian Central
Cotton Committee.

SHORT NOTICE QUESTIONS AND ANSWERS

STRIKE BY INDIAN SiGvAL CORPS, JUBBULPORE

Shri Satya Narayan Sinha: (a) Has the attention of the War Secretary been
drawn to the report, published by the A.P.I. from Jubbulpore that the ring
12 Noox leaders of the strikers in the Indian Signal Corps, Jubbulpore, have

OON  been arrested and placed under strong military custody pending their
¥rial by a court martial? '

(b) Is it a fact that other Sepoy Strikers are on hunger strike in profest of
arrests of their leaders ?

(c) Is he aware that Congress leaders, Maulana Azad and Pandit Nehru,
have expressed great concern over the said strike lest the recent history of
Bombay may not be repeated ?

(d) What steps are Government going to take to end the strike?

Mr, P, Mason: (a) Yes, Sir.

(b) No, Sir.

(c) I have seen a statement this morning by Pandit Nehru advising men no#
%0 refuse their duty. )

_(d) The measures already taken appear to be having good results and the

situation appears to be better today. Exc.pt for those under arrest, the men
appear to be returning to work.

Shri Sri Prakasa: What are the measures taken and what are the results?

Mr. P, Mason: They have been des r'bed in the press. _

Prof. N. G. Ranga: What do"Government propose to do in regard to those
men who are already under arrest?

Mr. P. Mason: An inquiry will be held and, if it is judged necessary, the;
will be brought before court-martial. Jucee 7

Prof. N. G. Ranga: How many of them?

Mr. P. Mason: I do not know. .

Prof. N. &, Banga: Will the Honourable Member make inquiries ?

nl'. Po Mason: Oerta‘n[y, S:r-

Prof. N. G. Ranga: Sir, I submit that when replying to our questions the
Honeurable Members on that side should stand in their seats.

BeAGAULI TRAIN DISASTER

Shri Mohan Lal Saksena: (a) Will the Honourable the Railway Member be
pleased to state it be is aware of the veports sppearing in the press regarding
an accident betweer the 10 Down Dehra Dun Express and a Goods Train on
Monday at Bhagauli, 48 miles from Lucknow, resulting in serious casualties?
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(b) What is the number of killed and wounded, as well as the number of
bogies damaged?

(c) What is the cause or causes which led to this accident ?

(d) In view of past experience of such accidents, .what preventive action
bad the Railways taken to avoid accidents?

The Honourable Sir Edward Benthall: Sir, I have not accepted this short
notice question and I received it at 11-10 today. At the same time at 11.5,
I have received notice of an adjournment motion. I do not know what is

‘ your wish and the wish of the House. I am quite prepared to answer the
ghort notice question and give supplementary information but if I do that I
think we should not have the adjournment motion.

Mr. President: I gathered the impression that the Honourable Member
had consented to the short notice question and that is why I allowed it. But
it is a matter for the Honourable Member’s cho'ce.

The Honourable Sir Edward Benthall: I am perfectly willing to answer i§
and give some further supplementary information outside the scope of the
question, if that meets with the wishes of the House. By doing that I hope
to avoid repeating the same matter in the afternoon.

Mr. President: It need not be necessarily presumed that after the information
Is received, the adjournment motion will be w'thdrawn. Tt all depends on the
" statement of the Honourable Member.

Mr. M. Asaf Ali: Sir, we cannot possibly bind ourselves to any kind of
undertaking as regards the adjournment moton.

Mr. President: That is what I said.

The Honourable Sir Edward Benthall: I did not ask for any undertaking;
I was expressing the hope that my wish to give the House all the information
will be taken into account in the matter of moving the adjournment mot'on. I
will now give the answer to the question.

(a) Yes, Bir. )
(b) Aecording to my information there have been 43 perscns killed and 56
injured. Two bogies were smashed completely and one was severely damaged.

(c) The cause or causes will be ascertained by the inquiry of the Government
Inspector of Railways. This inquiry will be opened at Bhagauli on the 8th
and will be continued at Lucknow on the 9th, )

(d) The Government of India in the Railway Department have framed
elaborate general rules for safety of operation in exercise of the powers con-
ferred by the Indian Railways Act. The Railway Department takes into
account the recommendations of the Government Inspectorate of Reilways in
the Posts and Air Department. Consultation and conference with the Govern-
ment Inspectorate is sought before changes in the rules are made. Govern-
ment will consider whether any further additions of changes are mnecessary
following the report of the Inspector of Railways. .

That answers the question but I have a certain amount of further information
which will probably interest the House. ‘) the 48 persons killed, accordng
to the General Manager’'s latest report, 26 have been idcntified. The bodies
were evacuated to Lucknow under the directions of the Railway Police and
those that were unidentified were photographed for subsequent identification.
A number of the names of the killed and injured have been published; but as
a number of persons killed are still unidentified I am unable to publish complefe
lists. Of the engine crews of 10 Down Dehra Dun Express, all the three
members of the crew were killed and on the goods train two were killed and one
injured. Of the injured I am informed thit there are 56 of whom 11 were
severely injured and 45 had compsratively minor injuries. I see that in the
press & much larger number is given and doubtless there were numbers of
people shaken by this disastrous accident. The injured were evaciated, as
soon as possible, to Lucknow and Hardoi hospitals.



1992 LEGISLATIVE ASSEMBLY [6rE Man. 1946

As regards the attention given to the :ufferers, the Chief Medica] Officer of
the Railway happened to be on the train and immed'ately organised ad to the
injured with the help of certain local doctors who appeared on the scene.
Immed ately the news was received at Lucknow and other railway centres
assistance was sent out. A light engined brake van and s'gnal inspector’s
carriage were sent out from Balamau and a motor trolley with various officers
on board from Hardoi. The Lucknow relief train and Rosa relief trans were
sent out and various other officers left from Moradabad. Special additional
bogies were put on the relief trains for the removal of the injured, and they
were removed as soon as possible either to Hardoi or to Lucknow. The Divisional
Superintendent, whose report I received as I was coming into the House,
reporte that he made arrangements for refreshments to be put on to the relief
train, and he states at the end of his report that from personal enquiries made
among the passengers who were in the undamaged portion of the 10 Dn.
Express, he was satisfied that all had been supplied with food and water and
had no complaints on this score.

In response to my message of condolence to the General Manager, he sends
me his assurance that everything possible is I-ving done to relieve the sufferings
of the injured- I might mention that the Posts and Air Department will set
up an enquiry which will apparently commence on the 8th at Bhagauli and will
continue on the 9th at Lucknow, and the public are requested to give any
evidence which they may be able to give. That I think gives the bulk of the
information which 1 think will interest the House, but 1 shall be glad to answer
any questions. .

Mr, Manu Subedar: Will the Honourahle Member stafe whether the place
where the accident took place was a single track or a double track, and whether
the accident took place through defective Signalling, or in which manner
according to his information ? '

The Homourable 8ir Edward Benthall: I heve not got full information.
There were three tracks at the station in question. The goods train was in
the centre track moving apparently slowly when the passenger train came at a
greater speed from one of the other lines on to the centre I'me on which it
should not have been. The causes of the accident rémaln fo be disclosed by
the enquiry. '

Prof. N. G. Rangs: In what state was the driver found—sober or drunk?

The Honourable Sir Edward Benthall: Hoth the drivers are dead and I
think that is & most unwarranted suggestiou which has been made by the
Honourable Member. :

Mr. P. J. Grifiths: Disgraceful.

Sri M. Ananthasayanam Ayyangar: May I know how many such accidents
have happened during the past year? i

The Homourable Sir Edward Benthall: | want notice of tha question,

Sri M. Ananthasayanam Ayyangar: I gave a Short Notice Question with
reference to a similar accident on the 31st of January, and the Honourable
Member had not the courtesy to accept that Short Notice Question. He also
requested me to withdraw my adjournment motion.

The Honourahle Sir Edward Benthall: To the best of my recollection it was
an extremely minor accident. No one was killed in that accident. .
. . Sri M. Ananthasayanam Ayyangar: Two were killed and nine people were
injured—thst was & minor accident. Life of two Indians has not much value.

The Honourable Sir Edward Benthall: That is most unfair, Sir. I might
refer the Honourable Member to the ruling of the President which he gave on
the 10th of February last year. The President ruled that because there has
239:: anedacmdent. there is no reason why a meeting of this House should be

journed.
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Sri M. Ananthaszyanam Ayyangar: Is it not a fact that because one accident
in which people did not die, is not properly studied and investigated, such
other accidents begin to take place?

The Honourable Sir Edward Benthall: There was an investigation held in
that accident; there is an investigation in every case.

Shri Mohan Lal Saksena: Is it not a fact that I informed the Honourable
Member on the phone before 10 O’clock this morning that I was putting in a
Short Notice question? _

The Honourable Sir Edward Benthall: The Honourable Member asked me
if 1 would accept a Short Notice question and in reply I said that if he would
be good enough to show me the question I will then consider giving a reply.
I received it at twelve minutes past eleven, and I have done my best to give
all the information which I possess.

Shri Mohan Lal Saksena: Is it not a fact that the engine of the 10 Dn.
Dehra Dun Express was completely smashed ?

The Honourable Sir Edward Benthall: Both the engines were inextricably
mixed up.

Shri Mohan La] Saksena: Is it not a fact that the through bogies were
attached next to the engine ?

The Honourable Sir Edward Benthall: I think that is so.

Shri Mohan Lal Saksena: Is the Honourable Member aware that these
through bogies are generally very overcrowded?

The Honourabie Sir Edward Benthall: That does not seem to arise out of
the question.

Shri Mohan Lal Saksena: My information s from the persons who have
arrived from Lucknow liast night that there were larger number of casualties
and deaths, and, as a matter of fact, these two bogies were completely smashed.
The Honourable Member could find out fronf’the Delhi station as to how many
tickets were issued for Lucknow that day?

The Honourable Sir Edward Benthall: T am not quite sure what my
Honourable friend wants by way of reply. The first two bogies were smashed
and the third was severely damaged, and it was in those carriages that the
casualties occurred.

Shri Mohan Lal Saksena: I want the Honourable Member to find out how
many through tickets were issued on that day from Delhi to Lucknow and from
Meerut 4o Lucknow ? '

The Honourable Sir Edward Benlhall: 1 cannot answer that question off

hand. 1 will be very pleased to get this information for the Hopourable
Member.

Shri Mohan Lal Saksena: I want him to find out.
The Honourable Sir Edward Benthall: Certainly.

Mr. Manu Subedar: In view of the fact that two bogies were completely
destroyed, is not the figure given by the Honourable Member, which is doubt-
less what he has received in turn, a little too low to cover the figures of the
dead and the injured? If two bogies were completely destroyed, there should
be much more than 43 killed and 56 injured as he has mentioned ?

The Honourable Sir Edward Benthall: It is poss’ble of course that further
bodies may be found. I am not, for instance, clear whether the bodies of the
Engine Drivers and firemen, which are buried in the dekris, have yet been
recovered, but I suspect they are included in the 43 killed. It is possible that
there may be additional dead discovered, but this is the best information wh'ch
the Railway people have from the evidence which is available.

Shri Mohan Lal Saksena: Is it not a fact that the newspapers published
yesterday that the number of those who have been killed is 53 and those injured

¥
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150', and they also published that many of the dead bodies were entangled in
the debris and they could not be extricated ? .

The Honourable Sir Edward Benthall: Yes, Sir. In the adjournment motion
which I have received, the figures are 50 dead and 150 injured. The figures
which have been reported by the Railwav aguthorities, doctors and others of
those admitted into hospital, and so on, are 43 killed and 56 injured of whom
11 are severely injured and 45 received minor injuries. I have no doubt, as
I said before, that probably a hundred other people were very badly shaken but
they were not in such a bad state as to require admission into a hospital. Not
all the 56, who have received injuries, have actually been admitted into the
hospital.

Maharajkumar Dr, Sir Vijaya Ananda: Will the Government appoint a non-
official body to enquire into this disaster?

The Honourable Sir Edward Benthall: As it is doubtless well known to the
Honourable Member, the Provineial Government has full powers to set up an
‘enquiry, and they will decide whether to do so or not. Thaf enquiry can be
either an independent enquiry or conducte! in conjunction and simultaneously
with the engqurs by the Kaillway Inspectorate under the Post and Air Depart-
ment. That is a matter for the Provincial Government to decide.

Maharajkumar Dr, Sir Vijaya Ananda* May I know why the Railway
Department should not also appoint a non-official body to enquire into the
accident? Railways come under the Central Government, and it is the duty
of the Government of India to appoint an enqury committee.

The Honourable Sir Edward Benthall: An elaborate machjnery is set out
for this purpose: There is a Branch Railway Inspectorate under the Post and
Air Department who enquire into all these cases. In addition to that if the
Provincial Government has any reason to interest itself in an enquiry, as it
doubtless will in a case like this, they may &lso liold an enquiry independently
or simultaneously with the Post and Air enquiry, and in those c’recumstances it
is not necessary to set up a further enquiry. In two cases in the past there
have been judicial enquiries by the Cenfr\' Government. One was in the case
of a disaster where there were a number of exfraord'nary circumstances attached
to the accident, and the other was in the case of a series of acc’'dents on the
E.I.R. where an enquiry was set up under Mr. Justice Broomfield who looked
into the series of accidents to see whether there was any connected reason such
as sabotage. In that case there had been a series of accidents attributed in
some cases to sabotage which had greatly perturbed the Government of India
and the public and in that case there was reason to set up a separate_ judicial
enquiry. But it is not the usual practice and in a case like this the ordinary
practice will be followed.

Maharajkumar Dr. Sir Vijaya Ananda: Will I take it that Government is
not. prepared to make a departure in this matter ?

The Honourable Sir Edward Benthall: Not under the present circumsiances.

Shri Mohan Lal Saksena: How many railway disasters have taken place
during the last six months ?

The Honourable Sir Edward Benthall: Some other Honourable Member
asl])_;{ad for that information and I shall be glad to place a statement on the
table.

Prof. N. G. Ranga: How many railway accidents have taken place in the
last six months on the East Indian Railway ?

Shri Satya Narayan Sinha: Especially on the East Indianl

The Honourable Sir Edward Benthall: T will confine my answer to be laid
on the table to the East Indian Railway.

Pandit Govind Malaviya: Will this not be interpreted to mean that the
Go?e_mme_nt. of India is more concerned in accidents in which it suspects any
political tinge and is then prepared to institute its own enauiries but is not in
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the least perturbed over the loss of lives and injuries to persons involved in
other accidents? Therefore, will the Government of India, in view of its
responsibility for the rallways as a whole and, in view of the number of
accidents taking place all over the country, not consider the feasibility of
appointing a committee of enquiry with which non-officials and members of this
Non-Muhammadan Rural): Isn’t it at the instance of the Government of India?
Assembly should be associated, to go into this accident and also to report as
to the best way of ensuring that such accidents are, as far as possible, avo'ded
in fubure ?

The Honourable Sir Edward Benthall: The answer to all three parts of the
question is, ‘No.” But I would add.........

Pandit Govind Malaviya: I feared so.

Mr, President: Order, order. Let him finish.

The Honourable Sir Edward Benthall: It is a long question.
Sri M, Ananthasayanam Ayyangar: And a short answer!
Pandit Govind Malaviya: It relates to a long list of cr'mes!
Mr. President: Order, order.

The Honourable Sir Edward Benthall: If as a result of the enquiry by the
Railway Inspectorate Department of the Posts and Air Department it is found
that further amendment of the rules are wanted, we will go into it carefully.
The indications are that it is the error of some railwayman, but that will be
disclosed by the enquiry and what measures are necessary to prevent a recurrence
will be considered when we know the facts.

Shri Mohan Lal Saksena: Will the Honourable Member himself go down to
the scene of occurrence and find out what loss of life has taken place and put
at rest the rumours afloat and the charge against railways that they generally
minimise loss of life and numbers of injured.

The Honourable Sir Edward Benthall: I th'nk it is a most unfa'r suggestion
that railways minimise loss of life.

Shri Mohan Lal Saksena: That is the public impression.

The Honourable Sir Edward Benthall: That is a wrong impression.
You have a check both by the independent enquiry by the Posts and Air Depart-
ment and also by the Provincial Government. As regards my own going down,
it is rather difficult to get away on all these questions in view of my duties in
the House. But I am in the closest touch by telephone and by letter as the
information I have given to the House shows. I could have given a great deal
more other details but T have given what is necessary. :

Mr. Manu Subedar: Has the Chairman of the Railway Board been sent
there ?

The Honourable Sir Edward Benthall: No, Sir,

Mr. Manu Subedar: May I know why the Government of India do mnot
consider this matter of sufficient importance to have it stterded to by the
highest, officials of the Railway Department and not to leave it to the local
agents of the railway. '

Sri M, Ananthasayanam Ayyangar: To white-wash! ,

The Honourable Sir Edward Benthall: It is the duty of the local officers
to attend to these matters, and we cannot

Pandit Balkrishna Sharma: And the highest officers take fat salaries!

Mr, Manu Subedar: In view of the fact that His Excellency the Viceroy
thought it necessary to go down and inspect the famine stricken districts, will
not his subordinates in the Railway Department, untouched by Indian hands,
now in view of the feelings expressed, derute the Chief Commiss'oner at once
to investigate and look into th's matter and send us a report here?

Prot. N. G. Ranga: They are bigger than the Viceroy!

E 2
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The Honourable Sir Edward Benthall: I will consider that suggestion. -

Prof. N. G. Ranga: Why does not the Honourable Member say straight away
*“Yes, we are going to send our man there’’,

Mr. President: Order, order.

The Honourable Sir Edward Benthall: B.cause the Chief Commissioner has
legislative duties here.

Shri Mohan Lal Saksena: Will he give facilities to any Member of this House
to go down to that place?

The Honourable Sir Edward Benthall: 1 did not follow.

Mr, President: ‘“Will he give facilities to any Member of this House to go
down to that place’ ?

The Honourable Sir Edward Benthall: Yes, I will do my best to arrange it.

I would suggest that if Members of the Central Advsory Council for Railways
are prepared to go, I could arrange it.

Mr. Pregident: We will now take up the adjournment motions.

MOTIONS FOR ADJOURNMENT
HungeEr STRIEE By 1I.N.A. OFFICERS IN RANGOON CENTRAL JAIL

Mr. President: I have received notices of two adjournment motions. The
first one is from Maharajkumar Dr. Sir Vijaya Ananda. He wishes to adjourn
the business of the Assembly:

“To discuss the failure of the Home Department to see to the implementation of its
assurance that the I.N.A. offickrs and men who surrendered at thke ‘time of the fall of

Rangoon would be treated as Prisoners of War, thus necessitating a hunger-strike by 1,000
I. N. A. patriots in Rangoon Central Jail.”

When did this hunger-strike start?

Maharajkumar Dr, Sir Vijaya Ananda (United Provinces: Landholders): [
believe that the hunger-strike started on the 4th. But the Government of India,
as usual, is sitting on the fencc and not telling us how the prisoners are, and
as this is a matter of very urgent importance I put in this adjournment motion.

Mr, President: May J know the Government view?

Mr R. N. Banerjee (Secretary, Commonwealth Relations Department): 1
think this refers to about 1,100 Indian civiliana who were connected with the
I.N.A. and who are still under detention at Rangoon.

Mr. President: May I interrupt the Honourable Member?
the Burma Government or the Government of India?

Mr. R. N. Banerjee: By the Burma Government.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chitioor:
Non-Muhammadan Rural): Is n’t it at the instance of the Government of India?

Mr. R, N. Banerjee: No. Question No. 751 which was put down in the list
of questions today would have raised the matter and I would have perhaps
been able to give the House some information on this subject. But unforfunately
we did not reach that. But I have accepted a short notice question given by
my friend, Mr. Sinha, on this very subject of the hunger-strike. I take it that
the element of urgency in this matter is the hunger-strike but our information is
that these people had become rather restive and threats of hunger-sti‘ke had
been held out. But we have had no information so far thst the bunger-sirike
has actually occurred. In any case I have accepted the short notice question
and T expect to answer it on the 8th and give the House up-to-date information.

Shri Satys Narayan Sinha (Darbhanga cum Baran: Non-Muhammadan):
When did you receive that short notice question?

Mr. President: I think it would be better if the Honourable Member states
such of the facts as be has in his possession. They would be helpiul to judge
the admissibility of the motion.

Detention by
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Mr, R. N, Banerjee: Bir, we have been endeavouring for soinetime to have
these people brought back to India. But there has been delay in obtaining full
information about their connections in India, their residence -and other details.
All difficulties are now settled and we are only waiting for shipping accommoda-
tion and -1 believe these people are due for repatriation to this
country any day after the 8th of this month. We had a. telegram
a few days ago to say that they were threatening hunger strike but
we have had no confirmation of it and I believe the hunger strike has not yet
started. Now the Government of Burma have been informed by us that all
preparations for their repatriation have been concluded amd I imagine that the
persons themselves have also been inforined .of these arrangements. It is
therefore very uniikely that any hunger strike would take place now. 1 may
also state that our Representative is maintaining a very close touch with these
people and every endeavour is being made by us to expedite their’ repatriation.
T'hat 1s all 1 can say. )

Maharajkumar Dr. Sir Vijaya Ananda: There is a stateinent by the Leader
of the Opposition. With your permission, Sir, I will just read a few lines in
regard to this particular matter . o

Mr, President: Is it a statement with reference to this inattter?

Maharajkumar Dr. Sir Vijaya Ananda: Yes, Sir. He says:

“Prisoners do not resort to hunger strike for the fun of the thing: it is sheer despera-
tion that drives tbem to it. The Government of India owe it to t%em 1o take steps forth-
with. I am sure n.cmbers of the Central Assembly belonging t: the Congress Party will

see to it that the Government of India awake up to their sense of responsibility i this
matter and take proper steps before it is too late.”’ : o,

“The Home Member of the Government of India stated in the Ceniral Assembly recently
in answer to a question put to him that I. N. A. personnel in detention have heen treated
exactly like prisoners of war.” ‘ .

Sir, the fact of the matter is that the strike has been threatened, because
they are not treated like prisoners of war and that is precisely why they are
geing on strike. If that assurance- is implemented properly, then the strike
will not take place. Who kuows that the strike is already on now. The Gov-
ernment of India whenever it suits them

Mr. President: By whom is this statement made? .

Maharajkumar Dr. Sir Vijaya Ananda: By Mr Ssrat Chandra Bose, the
Leader of the Opposition, from Caleuttta.

" Mr. President: Is the Honourable Member sure of the llﬁuger strike.

Maharajkumar Dr. Sir Vijaya Ananda: I am, absolutely. They said that
they will go on strike on the 4th and as to whether they are actually on hunger
strike nobody can tell but the Government of India. As a matter of faet,
whenever any political prisoner goes on hunger strike, the Government only
give out the information when the vprisoner’s condition becomes very serious
but not tiil then. '

Mr. President: At any rate, the information today with the Honouvable
Member is that thy were to go on hunger strike on the 4th,

Maharajiumar Dr. Sir Vijaya Ananda: Yes, Sir, at this time.

Mr, President: There is no information as to whether they have actually
gone on hunger strike.

Mr, R. N. Banerjee: If they had actually gone on hunger strike, it is most
unlikely that our representative would not have informed us immedsadely of it,
because we are maintaining very close telegraphic communrication with him on
this subject- To the best of our information there has been no complaint of
ill-treatment during detention. Their main complaint is the delay in their re-
patriation to India and, as I stated. all preparations for their repatriation, any
day after the 8th March, are vow complete.

Sri M. Ananthasayanam Ayyangar: That is wrong. #1 passed on a letter
to my Honourable friend stating how in a similar situation people are treated.
They are not given even ordinary soap to wash themselves and their clothes,
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[Sri M. Ananthasayanam Ayyangar]
nothing to clean their teeth with or comb their hair. Food i not given pro-
perly and no allowances are paid to them. They are starved. Those are their
complaints -
Mr, R. N. Banerjee: That refers to Malaya.

Sri M. Ananthasayanam Ayyangar: And, therefore, their grlevance is re-
patriation which they are awaiting and that on that account they are threaten-
ing hunger strike, is wrong. They are not treated like S

Mr. President: ‘Whatever it may be, it appears clear that on the essential
question of urgency we seem to be in doubt.

Prot. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): May
I make a suggestion, Sir? Let the Government send a cable to their agent to
ascertain whether or not these people have gone actually on hunger strike.
Thereafter this question can be taken .up.

Mr. Pregident: The Government may send a cable if they like. That is a
different matter. Not being sure on the essential ground of urgency, I would
not admit this motion at thig stage. But I would make it clear that, in case
the hunger strike starts and we are sure about it, then the present ruling on
the adjournment motion will not be a bar to a subsequent rnotion.

Maharajkumar Dr. Sir Vijaya Ananda: My idea was to prevent that hunger
strike.

Mr. President: If it has not started, it has not started: that is all.

BrAGAULI TRAIN DISASTER

Mr. President: Then there is another adjournment motion by Mr. Anantha-
sayanam Ayyangar, Prof. Ranga and Mrs. Aminu Swaminandhan regarding:

« ““I'he train collision between the Dehra Dun Express and a Goods Train resulting in 50
deaths and 150 injured and the carelessness and the indifference on the part of the Gov-
ernment to take steps to avoid such train disasters.” _

With reference to this I might say to the House iy own reaction to it and
then Honourable Members may of course have their suy. The matter un-
doubtedly is important and it is undoubtedly wurgent also. But it would be
better if further consideration of this motion on the question of admissibiliby
is put off by a day or two, so that in the meanwhile the Honourable Member
may have fuller information on the question and enlightened as on the details.
We will then consider, in the light of the information that he gives, whether
the niotion is admissible or not,

The Honourable Sir Edward Benthall (Member for Railways and War
Triansport): What is the suggestion, Sir? A further short notice question?

Mr, PreSident: I neither admit the motion nor reject it.

The Honourable Sir Edward Benthall: Sir, I suggest that if it is a matter
of such urgent public importance as it is made out to be, it would be better
tc take it up today. I would, however, draw your attention to the ruling
of the President on the 10th February, 1945. He said:

‘‘Because there has been an accident that is no reason why a meeting of this House

should be adjourned. There is no allegation that there was any negligence on the part of
the railway authorities.”

Mr. President: I do not propose to admit it on the ground that whenever
there is an accident on railways involving a large number of deaths, it neces-
sarily becomes a fit subject for an adjournment motion. The difficulty which
I have felt is that we are not clear about the causes of the accident or even
the exact extent of demths and the number of persons imjured. That is the
difficulty which I have been feeling. The adjournment motion speaks of care-

lesaness and indifference on the part of Government to take steps to avoid such
+ train disasters.
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The Honourable Sir Edward Benthall: Ios;hould like to clear that charge
today. As regards the cause of the accident that cannot be escertained till the
enquiry takes place. 1In faet, I would like to hear what the accusations are.

Mr, President: I would prefer to keep it over for a day or two.

The Honourable Sir Edward Benthall: On a point of principle, if an adjourn-
ment motion, .is raised as a matter of urgent public importance, it should be
brought up on the first occasion and the House should discuss it immediately.
1 would submit that we should have the adjournment mction today or I
shall be glad to give further information to the House on a short notice ques-
tion on another day. It would not be proper for the House to adjourn an
adjournment till a later date.

Mr. President: I do not mean to suggest that a matter which is urgent can
be postponed for an indefinitely long time. Urgency does not necessarily mean
that a delay of 24 or 48 hours will be absolutely inexcusable. That is how I
look upon an adjournment motion. My point in making the suggestion is that
unless we have some facts and further information, the discussion of “the
adjournment motion would mean nothing but accusations by one side and
denijals from the other. The House will not have the benefit of a clear discus-
sion as regards the merits of the question. That is how I have been thinking.

The Honourable Sir Edward Benthall: If the motion is taken up this after-
noon, I shall undoubtedly have further information to give the House as a
result of telephonic messages which I may receive. As regards the causeg of
the accident, mothing will transpire until an inquiry has been held.

My, President: Then, of course, in view of what the Leader of the House
decires and has stated, I think the best course will be to admit this motion and
fix it for discussion today at 4 o’clock.

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): May I
make one request to you and to the leader of the House also? As it is, we
get very few days for non-official legislative business, Now that you have admit-
ted this adjournment motion, I shouid like to make @& request to you and to
the Leader of the House that, in case ail this non-official business is not com-
pleted, he will be good enough to give us another non-official day for Bills.
As it is, you will find that the time given is very short and vou will see that
my requesi is very reasonable, and 1 hope you and the Leader of the House
will accede to it.

My, President: Let us proceed with the business and we will see what
happens.

Mr. M. Asaf Ali (Delhi: General): I must say a word or two about this, Sir.
As o matter of fact it was our practice before to ask for two additional days
for non-official bills and resolutions. I believe this matter was mentioned to
the Leader of the House,—at any rate it was being discussed somewhere
privately, but it has not yet been settled. But we do feel that the number
of days allotted for non-official Bills and Resolutions are not enough for our
purpose; and therefore we should like to have two additional days, one for non-
official Bills and one for nin-official Resolutions. T hope the Leader of the House
will consider this question and necessary arrangements will be made. I am per-
feetly certain that we can arrive at some understanding. '

Mr. President: This particular matter can be considered and talked over by
Members of the different Groups and Parties with the Leader of the House.
Now, we proceed with the business of the day.

FACTORIES (AMENDMENT) BILL

PRESENTATION OF THE REPORT oF THE SELECT COMMITTEE

The Honourable Dr. B. R. Ambedkar (Labour Member): Sir, I present the
Report of the Select Committee on the Biil further to amend the Factories Aet,
1934 E



SPECIAL MARRIAGE (AMENDMENT) BILL.

Dr. G. V. Deshmukh (Bombs} City: Non-Muhammaden Urban): 8ir, I beg
to move: .

““That the Bill further to amend the Special Marriage Act, 1872, for certain purposes,
be referred to a Select Committee consisting of the Honourable Sir Asoka Roy, Li.-Col.
Dr. J. C. Chatterjee, Sir Mohammad Yamin Khan, Shrimati Ammu Swaminadhan, Sl:rl Sri
Prakasa, Sri M. Ananthasayanam Ayyangar, Sri A. Karunakara Menon, Sjt. N. V. Gadgil,
Mr. Vadilal Lallubhai, Pandit Balkrishna Sharma, Pundit Thakur Das Bhargava, Sardar
Mangal Singh, Mr. Leslie Gwilt, Syed Ghulam Bhik Nairang, Mr. Madandhari Singh, and
the Mover, and that the number of members whose presence shall be necessary to constitute
a meeting of the Committee shall be five.”

1 de uot propose to take longer of the time of the House than I can help with
regara to this Bill, or even with regard to the other social bills which stand in
my name today. I should think that .ong speeches are not necessary at this
stage and at this time of the day, for reasons which 1 will give; and that is
thas with regard to these social Bills, our social system has admittedly been
very old. We are being governed by social laws which were associated with
custom and religion for, I may say, hundreds of years. It is unnecessary for me
to point out that the society has changed and is changing; that whereas the
laws have remained rigid, the society is constantly changing and thereiore
whatever was applicable to the society then existing cannot be applied today.

Now, some other factors also that I might point out are these. We now feel
that we are perfectly justified in changing our social laws for the reason that
we ara representatives of the people and as such I think we have a perfect right
with th= help of the Government, whichever the Government of the day may
be, to change our social laws. 1 must say that the attitude of the Government
also in this respect has been very helpful. I will also draw your attention to
one more fact and that is, that not only we have changed the-laws; but that if
we had not changed the laws, then it is quite likely that we would still have
been in the stage of sali and child marriage and al: the inhuman couditions
which were associated with the Hindu religion. One more fact of political
importance I would point out and that is this: the coming of the Congress. Now
that the Congress has come and it represents the public opinion, then you must
take this factor into consideration. The ‘Congress by its Karachi resolution has
resolved that there shall be social justice for all Indians, irrespective of colour,
creed, re.igion and sex. That is by a resolution of the Congress they have for
all times determined and have made it known to everybddy that so far as the
social justics is concerned, they will not observe any difference with regard to
sex. As you know, so far as the older laws of Hinduism were 'concerned—it
may not bava been done by design or purpose—but there is not the least doubt
that modem opinion is that the laws of the Hindu society have been very un-
reasonable so far as the female element of the society is concerned; and there-
fore it cannot but be a matter of pride for all Indians and a matter of hope thas
the Congress has come and Congress has declared in nc uncertain terms that
they are for socia' justice of every individual concerned in India. Furtlier, let
me point out to you one thing, and that is the present members of this body
have come to this House with the majorities that the public very well knows,
and that this social reform in this House has been carried on by the Congress
for the last ten years—if not earlier, at least for the last ten vears; and the
representatives of the Congress left no doubt iz the minds of the electors that
they were corning here for the purpose of social reform as well. I made &
quite clear and I am informed that my col'eague Mrs. Swaminadhan lso
exprassly told her constituency that she was comine here for the sake of social
reform. Iu spite of our making it quite clear the very fact that we were
returned—and we were not returned by scratch majority—will show you hLow
the public wind is blowing. Therefore under the circumstances I hope no srgu-
m nts will be advenced and no objections will be raised that this is a legislative
bady and it cannot interfere with our' social legislation nor such of the othar
obsolete argnments which we were used to. hear before and which are repeate
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meaninglessly to this day outside this House. Having established our right as
fai as | cun see. to legiswte tor the soeial reform, I now come to this particular
proposal.

in connection with this I will ulso mention one or two other instances which
may help us to realise that the legislation that we are bringing forward is not a
hasty piece of legislation that we have brought forward by impulse and without
giving it proper consideration. The other factor I wish to refer to is the Drait
Committce of the Hindu Code which has done very useful work in the matter
of collecting facts and drafting a Code which will certainly be of great use to-
all legislatures which have anything to do with social legislation of any kind.
Ourselves and the Government who appointed this committee realise that if
you wunt to make any reform you must have an ideal code. From a practical
point of view, to expect the large Hindu society to agree to this whole code
dealing with succession, marriage and adoption and so on is not a practical
proposition. Therefore we have to fall back on whutever reforms we can do
by means of so called piecemeal legislation. As everybody knows life and logic
do nct go together. I must really congratulate the Government on the attitude
they hawve taken. Let us do what we can so that in any case the progress of the.
society should not be hindered but it should go forward.

With regard to this particular Bil:, I gave notice of it for the reason I will
menticn presently. You will find in the draft of the Hindu Code Committee
an attempt is made to divide Hindu marriage into two types—sacramecatal and
civil marriage. If you are going to have this division for future marriages, what -
is the remedy for the unhappy marriages which have taken place before and
where the marital relations are not as happyv or ideal as they are supposed to-
be. As you know, the ideal marriage is supposed to be made in Heaven and
marital relations should never be disturbed. But as a matter of fact, I find
that there is no society in the world where marital laws do not exist and there-
fore evidently it cannot be something that is made in Heaven. After all it is a-
worldly thirg ard therefore we must have laws to regulate these worldly affairs.
If is also common experience that these marital people instead of being in
Heaven finl themselves in Hell. An attempt must certainly be made to bring
them down te esrth. The draft Hindu Code is trying to find a via media. It
has divided marriages into sacramental marriages and civil marriages.

One more point I should like to bring to the notice of the House. It is a
permissive or what is ca’led sn enabling measure. If they want to have
sacramental marriage, they can have it. If they want to marry under the Civil
marringe law, they can do it. What is the remedy for all those other cases-
where the marital relations are not as happy as they should be. That is one
thing. Another thing is that educated people would like to take advantage of’
the modern ideas of marriage legislation. Therefore there must be some kind
of redress or way open to them. Therefore they suggested an optional method
of registering the marriage. In my opinion the draft code has provided a very
good wav and that is even if a marr'age was sacramental'y solemnised, if the
parties want to turn it into a clvil marriage they could do so by applying to the-
Registrar. Since there is a good dea! of differemce of opirion with regard to
succession to property and things like that, I thought that if I could bring i»
a Bill which would provide for some such measure as was suggested by the Hindu
Code 'oramittee that would be accepted and my Bill really does not do any-
thing more than practically incorporate the principle of the Hindu Code Com--
mittee.

However it has been pointed out to me that this is likely to raise inany
technical difficulties in law. Out of deference to my colleagues in this House
who are mora versed in law and who know the difficulties of the technical
situation I am prepared to send this Bill out for eliciting public opinion, rathar
than to Select Committee. So far as this Bill is concerned. I accept the amend-
ment of my friend Mr. Ayyangar. This will enable us to have public opinion
elicited on the Bill. T therefore do not want to waste the time of the House by
goinz into details at this stage. With these remarks I move my motion,



2002 LEGISLATIVE ASSEMELY - [Gru Mar. 1946
mr. President: Motion moved:
“That the Bill further to amend the Special Marriage Act, 1872, for certain purposes,
Dbe refel;red eto a Select Commitlee consisting of the Honourable Sir Ascka Roy, l.t:_-(-ol:
Dr. J. C. Chatterjee, Sir Mohammad Yamin Khan, Shrimati Ammu Swam‘:md!\an,! Sl}ud.-s'l"‘
Prakasa, Sri M. Ananthasayanam Ayyangar, Sri A. Karunakara Menon, Sjt. N. \ (GGa Evu,.
Mr. Vadilal Lallubhai, Pandit Balkrishna Sharma, Pundit Thakur Das Bhargava, Sar aé
Mangal Singh, Mr. Leslie Gwilt, Syed Ghulam Bhik Nairang, Mr. Madandhari Singh. an
the ﬁover, and that the number of members whose presence shall he necessary to constitute
-a meeting of the Committee shall be five.”
1 find that the Honourable Member has not mentioned any time limit by
which the Sele:t Committee should report. :

Dr. G. V. Deshmukh: Tt is not necessary, as I accept the amendment of

Mr. Ayyangar for circulation. I shall mention a date if you are particular absut
“it. '

Mr. President: As the motion for circulation is going to be proposed and
«carried, 1 am not very particular about it.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, I beg tc move: .

“That the Bill be circulated for the purpose ot eliciting opinion thereon by the 3lst
-August, 1946."
5 ought not to be understood that this is a dilatory motion at al.. 1 have
.got the greatest respect for my Honcurable friend Dr. Deshmukh who has beeu
taking interest on social legislation. One thing which he has done after the
Sarda Act is that piece of legislation which is generally known as Dr.
Deshmukh's Act of 1937, whereby the widow of a member of a joint Hindu
family, who uid not at the time of his death nake any provision for her, gets
12 x the share of her husband. That is a very wholesome thing in
* 7t practice, but unfortunately it has not gone the whole way because
the Central Government under the iist has 10 jurisdiction to legislate in regard
‘to agricultural lands. Therefore, it was found by the Federal Court that so fur
-as the agriculturcl lauds are concerned, thut Act will not apply and the Dro-
vincial Governments have not yet taken steps to extend the operation of chat
Act to egricultural lands. As there is a deicct, T am sure as soon as the popu ar
.goverumentis come into being it will be removed and the widow will be entitled
to a share in uall property left by her husband. That is a piece of legislution for
which I musi congratulate my Fonourable friend in having done a rea: sccial
-service. He has a peculiar knack of finding out some defects or some ircon-
veniences that persist today and with respect to which he is more than alert.

He is an eminent doctor and he has applied his knife to certain defects which
*had ecrept into the society. :

But, Sir. I do not agree with some other friends who are prepared #o
discard everything ancient. I do admit that when institutions start, they are
not perfect and later on on account of change of circumstances some modifica-
tions mav be necessary with respect to those institutions. Therefore, we need
not accus: our ancestors for having started certain institutions. They had
"braught into existence certain institutions according to the exigencies of times
and they have changed now. Though all of us are Indians, yet most of us talk
-in different languages. Many new things have happened since and therefore
consistently with the change in circumstances :ome modifieations are necessary.

“Tha’ is the reason why he has introduced :lready three pieces
"Two more are eoming up for discussion today.

Tha first is the amendment of the Special Marriage Act. I wou'd have
immediately consented tc its being rveferred to a Select Committee but for one
-difficulty. You will see, Sir, whether the House is full or half empty. T do
not accuse Honourable Members, though, acecording to me. it is a matter which
ought to be decided by a composite House. Any law which our Rishis made
-was not accepted fully whenever a change was thought necessary. Institutions
“or assemblies of learned men gathered together and in these assemblies matters

of legislation.
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whicn required some reform or modification were discussed and passed in thc
laws which governed the Hindus during that period. Before that Manu was
holding the held. As there was a change between one age and another, a
number of seers went to Sri Veda Vyasa and requested him to modify the
rituals and also the rules of succession in accordance with the changing circum-
stauces. He suid: ‘We shall go to my futher Sri Parasara.”’ The latter then
laid down certain injunctions. He said: ‘‘The whole practice is not suitable
to the existing conditions and therefore we shall modify them in every respect.
If, however, Lhere are certain circumstances which require further modification
or which have been inadvertently left out, we shali refer them again to the
decision of the Assembly. There must be an assembly of three learned men
who arc universaly acknowledged to be udept in these matters and who are
mixing up with the people and are anxious to set things right. The assembly
of sucn three persons must decide from time to time as to what course is to be
followed and what reforms arve uecessary.”” Likewise I would have welcomed
this piece of legis.ation to have gone into the country and to the assemblies of
those who are interested in religious reformn. [ would have welcomed it to go
eveu to other Associations of men und women who might have gone into this
matter and given us advice as to what ought to be done. From the Statement
of Objects and Reasons it does not appear that this has gone about and that
we have already got the opinions of various persous. The Statement of Objects
and Reasons is short. It says that there is a very large volume of educated
publiz opinion in favour of reform in ilie existing marriage laws. I do not dis-
agroe with it. it further says that the cbject of this Bill is to provide a means
of having the benefits of modern ideuns on legislation respecting marriage with-
out in any way ioterfering with the religious sentimenfs of the communities
concerned. The object of the learned Mover is a noble one and he does not
want to offend those sentiments which have an age-long standing in our country.
Similar circumstances prevail all over the world. Therefore, he does not want
to rub any particular section the wrong way in order to introduce this piece cf
'egislation. \What he says is that this has already been put to the test and
it has already psssed under the criticisms of various institutions which gre
interasied in public welfare and in the modification of ancient institutions to
suit th: modern conditions. Tt is for that purpose that T am vequesting that
this Bill may be eirculated for eliciting public opinion and T have fixed a date
which is before the House meets during the next Session., namely. the 31zt
August. The very date will amply bear it out that T do not want this iegisla-
tion to be put off eternallv. T do want it in some shape or otler, so that we
may be benefited by it. :

Then, Sir, the Bill has not heen properly worded or drafted and what the
learned Mover intends by this Bill is frustrated. The object is one thing but
the manner in which that object is sought to be aehieved is quite a different
_thing. Various other inconveniences may arise for which the learned Mover has
made no provision. Further, he ought not to have brought it as an amending
Bill to the Special Marriage Act because the two are absolutely inconsistent.
It can never be a piece of legislation to the Special Marriage Act, because the
preamble to the Special Marriage Act says:

o it i i vide : ¢f marringe for versons who do not profess
the gg&ies?l:;.l%ﬁviﬁﬁeg[r?:lﬁufal\![);%a]r(nlfm‘d:grmparsi, Budghist Sikh or Jaina religion (and

for persons who profess the Hindu. Buddhist. Sikh or Jaina velicion), and to ]eg:lli‘se certain
marriages the validity of which is doubtful; It iz hereby enacted as follows . . . ."

The present Bill is to enable persons who are married under the ordinarv
rules of Hindu lsw. It does not apply to persons who celgbrated their marriage
long ago or who got it registered under the Special Marriage Act. It is not
said here that that marriage which is done in a sacramental form is invalid. It
refsrs only to marriages which are valid. solemnised according to Hindu
Shastras and such valid marriages are registered once again under .thls Act and
when ones it is registered under this special law. the previous marriage becores
null and void. That is the object of the Bill. But that is not within the scope
of the Special Marriage Act which came into existence as early as 1872 t~
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enable persons belonging to different religions to get together in marital union
by proclaiming that they do not belong to this religion or that religion. In some
cuses, if they beiong to some religion other than Christian or Parsi, they can
be married. The provisions were extended to all Hindus to whatever major
caste they belonged, if they wanted to get themselves married under the Special
Marriage Act. the amending Act of 1923 enab.ed them to do so. Persons who
are not already joined in union under the Special Marriage Act come within the
scope and object of thé Act. My Honourable friend wants to introduce an
amendment in the Special Marriage Act to enable married persons to marry
ouce again The first marriage was under the sacramental form. These two
persons can marry once again. That is what my friend wants. I am aware of
the practice of persons who have reached the age of sixty celebrating the
marriage once again, and it is called shahstiabdi poorty, that is completion of
the sixtieth year of age for the husband. If both the husband and the wife
ate slive, they once again go through a miniature form of marriage, not n

extenso, this means they are starting a fresh lease of life for the sake of service
to humanity.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): 1 have seen a person having 20 children celebrating his sixtieth birth
day.

Sri M. Ananthasayanam Ayyangar: I sm not going to accuse that person,
because very soon I am likely to reach that number.

Sucir mairiages do take place and I am sure they need not invoke the aid
of my Horourable friend Dr. Deshmukh. If it is the intention of my Honour-
able friend that marriages solemnised in Hindu form should be registered unde:
the Special Marriage Act, I may submit that the sccpe of the original Act is
absolutely different and the present Bill does not come within the four corners
of that Act. Not that human ingenuity is barren that we cannot devise some
methods by which we can bring an amendment to the original Act. But I must
say that the present amending (Bill has no place in the origina! Act. That is
ore of the objects with which I want this Bill to be circulated for eliciting public
opinion. Tt is for the public to say whether they want this Bill or whether they

want a different Bill with a few clauses to give effect to the objects of the
framer of this Bill.

. Now, Bir, let us see what are the inconveniences that will arise by accept-
ing this Bill as it is. T will refer only tc one or two matters, as T understand
that the Honourable Mover is accepting my Motion for circulation.

If, as I understond it, the object of the framer of this Bill is to give the right
of divorce in an iodirect form. . . .

Dr, @G, V. Dsshmukh: 1:did not say anything of the kind.

Sri M. Ananthasayanam- Ayyangar: 1 am much obliged to my Honourable
friend for making his object c’ear that he did not intend it. Unlfortunately I have
been accustomed fcr the last 25 years to interpret pieces of legislation that bave
been enacted. Therefore, as I interpret this Bill, it tries to carry out certain
things which my Honourable friend does not want. Therefore, if it is not his
intention, to introduce divorce indirectly, the Bill as framed allows it. If a
Hindu husband wants to divorce his wife, one day he can say, this
legislation of Dr. Deshmukh is a much better law. He will sav. T cannot
marry again, if I marry under the Special Marriage Act, because that Act
imposes monogamy but under the ordinary Hindu law, I am allowed polygamy.
Therefore, he can fell his wife, that he wants to be wedded to her alone,
‘“‘come on, let us go and register our marriage before the Registrar’’. The wife
perbaps guilelessly will accept the suggestion. After getting hic marriage
registered he can easily give notice to his wife saying that whereas the previous
marriage under the Hindu law is dissolved under the Special Marriage Act. 1
hereby give notice of dissolution of marriage and I am free to divorce vou. I

say such a procedure is wrong. T am anxious that my interpretation should be
*

new
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wrong. Unforunaely, however, have interpretation is possible which my
Honourable friend the framer of this Bill, has not contemplated. There are
many other unthought of hardships likely to arise out of the Bill, but inasmuch
as my Honourable friend has no objection for cireulation of this measure, 1
need not dilate upon the defects in the Bill any further. There are two other
Bills pending beforc us for counsideration. 1 move.

Mr, President: Amendment moved:

“That the Bill be circulated for the purpose of eliciting opinion thercon by the 31st
August, 1946.”

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half past Two of the Clock,
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

Sardar N, G. Vinchoorkar (Gujrat and Deccan Sardars and Inamdars:
Landholders): Sir, I appreciate the patience and perseverance of my Honourable
friend Dr. Deshmukh in his ideas of reforming Hindu social life, but 1 am
sorry to say that I fail to appreciate or understand the objects of the Bil before
us, and it is only in this light that I should like to say a few words. Tf his
idea is to let the people keep up the respect of or show respect for the Hindu
form of marriags and also to enable them to avoid the restrictions that prevail
now, I am afraid his object will not be achieved by the Bill before us, and it
is only ou that presumption that I wili make a few observations. According to
the present provisions of the Bill it appears that a man can marry according
to the present form of Hindu marriage and also can change and adapt the pro-
visions of the Special Marriage Act if and whenever he likes. That means that
he will have to declare that he is not married and can then take advantage
of the provisions of the Special Marriage Act. So I do not know how he can
enable people not tc offend the forms of the Hindu marriage law. The form
of marriage according to Hindus is a sacrament. In the Statement of Objcets
and Reasons he says that the object of this Bill is ‘‘to provide a means of
having the benefits of modern ideas on legislation respecting marriage withcut

in any way interfering with the religious sentiments of the communities
concerned”’.

This latter portion will be defeated the moment a person seeks the provi-
sions of the Special Marriage Act because there he has to declare that he is
not married. I will draw attention to clause 2 of the Bil: which seeks to insert
a new section 2-A, in Act ITI of 1872 regarding registration of marriages:

“A man and a woman described in section 2 who are already married to each other under
any other mode of contracting marrisge may get their such marriage registered under this

Act if both the parties are agreed to have it so registered under the following conditions :

(a) Deither party must at Lhe time of registration under this Act have any other husband
.or wife living. . . . . . "

So this means that even those who are married under the present Hindu
law have to declare that marriage as cancel ed and then take recourse to the
marriage under the Special Marriage Act. I do not think this is in any way res-
pectful or ccmplimentary to the present law of Fimdu marviage. 1 would wish
parties to take straightaway to the Special Marriage Act rather than go through
this formality which is more disrespectful than anything else. So, as I said
befor:. I do not think the Bill is very c'ear in regard to the ob]ect_ of my
Honourah: friend Dr. Deshmukh as T understand it to h'e.. As the Bill ﬂta_nds
or as it is worded at present I find that it treats the Hindu form of tr}anlnﬁe
very lightly and ngt at all in a complimentary or respectful way; rst-l_uer it s:eks
in a light-hearted manner to dissolve a marriage and enables parties to h:_l;
advantage of the provisions of the Specia' Marriage Act. Sn you capnot t 1-,mf
of a Hindu, either a huchand or a wife, having it both ways. 1t thethan A o
stick to the old form of Hindu marriage they must allow themseh.'}fs tt:i1 e un ;r
certain restrictions. After all a person cannt.)t' have always w ;t e' or she
wishas because society and the laws and traditions will always have - certain
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privileges as aiso restrictions. But this measure seeks to facilitate both ways.
A younz man perhaps wishing to satisfy his e ders goes through a form of
marriage according to Hindu law and then again he finds a way out of it by
other means to dissolve the marriage and take advantage of the terms of the
Special Marriage Act.

Then there is no time-limit fixed here as to when a person can take
advantage of the provisions of the Bill. So I can anticipate certain complica-
tions arising iu case there are issues m between.

Then agaia there are certain matters like divorce and succession and such
others, which are also introduced by the back door. If a man chooses to ake
to the Special Mairiage Act and take advantage of it, I huve no quarrel with
him at all. But what I object to is that he goes through a form of marriage
according to the Hindu sacrament and then he can dissolve the marriage and
go to the Specinl Marriage Act and take advantage of the provisions therewn.
This, of cours2, may not be in the mind of the Honourable Mover at all, but I
mention these poiuts just now as the Bill is meant to be sent out for eliciting
public opinion, and I wish that it should be tnore clear and precise in meeting
the objects of the Honourable the Mover; and if the Mover finds it necessary I
think he can take time to make the Bill more clear and precise in order to
meet his object in a more direct manner.

I also want the Honourable tha Law Member to make the position of Govern-
ment clear, specially as Government have got the report of the Rau Committee.
Also, I imggine Gouvernment have certain other material with them, which will
enable them to prepare a draft of codified Hindu law. That will be more
welcome legislation than the present half-way attempts. That is why I want
the Law Member to give us an idea as to what the intentions of Governineet
are in this direction.

Lt.-Ool, Dr. J. O. Chatterjee (Nowminated Non-Official): Sir, I rise to oppose
the amendmeat moved by my Honourable friend Mr. Ayyangar. It may be
asked why 1 should intervene in a debate which is genera.ly supposed to he &
measure for the Hindu community or rather for those who describe themselves
as Hindus or are called Hiudus Personallv T feel that I need make no
apology. My own position is that any man who lives in Hindusthan is a Hindu
and that is the term used outside India and is still so understood. I remember
many years ag) when as o young man 1 was in America. that if I ever soid
that I was a Christian people they would stare at me and probably thought that
I was either a Red Indian or at best a Muletto. Therefore I described iayself
as a Hindu and everybody there understood that we were Indiang from this side
of the wor'd. We described ourselves as Hindus and we were always called
Hindus. In France also if you want to describe your nationality you have to
call yourself ‘Ind Orenitale’. '

Now, Sir, what I mean to say is that just as a man who comes from England
is an Englishman, a man who comes from France is a Frenchman, so a man °
who is born and lives in this country and whose ancestors have lived in this
country is a Hindu and therefore it is wrong to say that on'y a man who is a
Vishnuvite, or a Sanatanist, or an Aryasmajist is a Hindu and others are not
Hindus. Recondly, I would also say that Hinduism or the word Hindu does
not imply any definite religious creed. If there is such a creed which is called
the Hindu creed. I would like to hear it, for I have never heard of it. T can
understand a Sanatanist creed, I can understand Vishnuvite creed. I can
understand an Aryasmajist creed. but I cannot understand what is  the
precise doctrinal creed which a man must subscribe to. if a man wants to eall
himself a Hindu. In my opinion Hinduism is the most tolerant of all relivions.
It is not a precise religious but it is a great social and cultural organisation, and
an institution which has outlived ages and ages of history. and will outlive azes
and ages of history till the end of this world or this civilization. T say, Sir.
that it is perfectly right for a man to call himself a Hindu whether he ic a
Unitarian or whether he is a Trinitarian, or whether he is a pantheist, or
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whether he professes any other faith which involves adherence to a set of
religious doctrines. And, therefore, Sir, I submit that if a man holds a ceriain
religious belief—and even that belief may be the Christian belief, or the Muslim
faith—he does not cease to be a Hindu, he is not deprived of the heritage of his.
long line of ancestors, nor does he, therefore, repudiate the Hindu culture,
nor does he repudiate his right to bé called a Hindu, whether he calls himselt
a Christinn Hindu or a Muslim Hindu, or a Buddhist Hindu or any other iund
of Hindu. ’

Then, Sir, finally I feel that a measure iike this is 4 measure of social reform
and a ineasure of social reform to whichever community it may apply in a
varrow sense should be the colicern of all those who live in this country and of
a:l those who form a part of the social structure in this country.

Dr. G.'V. Deshmukh; Hear, hear!

Lt.-Col, Dr. 3. O. Chatterjee: Thank you. Those are my reasons for-
participatiiiz i1 this debate and I therefore make no epology for doing so

The reason why 1 am opposing my Honourable friend, Mr. Ayyangar's.
motion for circulution-is that he knows perfectly well und everybody else knows.
perlectly wel! thui these are purely delaying tactics. My Honourable friend, 1
admit, is a patriot to the tips of his fingers, and u'so to the tips of his toes, but
I think, Sir, it is surprising that it shou d be he who should try by this motion—
as he knows perfecily well that he is doing so—to delay the passuge of 1 very-
small nieasure of reform and a very small attempt at imprevement in the status.
of women in our country. It is strange that history should repeat itself As
a humble student of history I am surprised how often and how tiuly history
repeats itseli. I well remember when what is known as the Sarda Marriage-
Act was before this House—I had the honour of being a Member of that Select
Committze—it was an Ayyangar who was one ol the strongest opponents of that
Bill and he also esu very nearly where my Honourable friend the present Mr.
Ayyangar sits. He did his utmost to try and prevent the passage of that Bill by
trying to send it for circulation and by all other tactics better known to lawyers.
and politicians. That Bill of course was passed and it could only be passed,
unfortunately onz must admit, by every official having to vote for it, and there-
fore 1t is surprising that officials who had no particular or direct interest in the
provisions of that Bill had to be mustered in order to earry out that very neces--
sary measure of reform. I hope, 8Sir, today my Horourable friend, Mzr.
Ayyangar. does not desire that history shnuld repeat itself in this case.

W. have heard for years—you no doubt have heard again and again—of Sir
B. N. Rau’s Committee—I do not know for how long it has been sitting to
codify Hindu Ziaw—but so far as I understand, and even the mover of this Bill
today said that he realizes that it is too large a bit to swallow and that will
take years and yearr to become law. Therclore, Sir, I, for one, very much
welcome these messures, although they may be very very moderate, to improve
unt the lot of anv particular woman but really to raise the whole wornan-
hool of India and bring them into the heritage into which they cught to
have long ago. Not only this Bill but the other two Bills which stard in the-
name of ray Honourable friend and will come up later on, try to seek this and
they are verv small measures of reform. I regret that he should have beer so
soft as to accepi the motion of my friend, or said, or, at any rate, indicated:
that he iz agreeabl: that these Bills mav be sent for zircu'ation which azain
means years of delay. I remember his bhrzther bringing up a similar Bill in
the last year and we know what happened to it- because it was sent for
circulation.

Let us now get on to the real question. I do not wigh to tread on anyhody’s:
toes. I wish to epeek straight. I love this country as much as ar~ jne else
does; I an very much a member of Hindu society in its broflder. sense as any-
body else. And T wish to speak straight. The who'e thing is that it is a
question of vested interests. Tt is a case of subjection of ﬂ%e weak by the-
strong. How ofte1 chould history repeat itself; how often it is from those-
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‘Benches that we hear of s aves, we hear of imperialism, we hear of exploitation
of colonial people, and my Honourable friend, Mr. Ayyangar, who today wunts
to delay this measuare of reform, is one of the loudest in his criticism of such
wrongs which ought rot to exist but do exist in this world.

Sri M. Ananthasayanam Ayyangar: On a point of personal explanation, Sir.
{ want t»> make the Bill better.

Lt.-0ol. Dr. J. O. Chatterjee: Well; let me have my say.

The point is ihis that the whole thing goes very deep; it relates (> the
questiclr” of domination and exploitation and imprisonment of women by men,
such as hus been a sad feature or curse of human society not only in India but
everywhere. Today it is very prominent in India. I am fully conscious of the
fact that less than 50 years ago—I speak subject to (:IJ‘rl'ectionTa woman could
not possess property m England in her own name nor could #he have a bank ~
account, but there women are now very advanced und they have™got all thoi
and many other things. What is happening in this country? In this country
we give lip service to women just as a European used to give lip service of his
women. He always said ‘Ladies first’; when he opened the door to‘énter a
carriage, he said ‘Ladies first’, and things of that kind, and gave them
jewelry and presents, but dominated over them and yet gave them o reul
part either in politics or in the affairs of state. or anvthing else substantial.
My Honourable friend,~Mr. Sri Prakasa,—I do not know_whether hs is here
or not—would, remember that in the University of Cambridge when the first
women took=their degrees, they were, instead of being cheered, hooted and
rotten eggs were thrown at them.

Now. Sir, this is a thing which has happened everywhere. But things have
progressed elsewhere. Here in this country, my friend, Mr. Ayyangar, tries to
keep ;:p and wants 10 keep up that domination nnd 1 want to put this te him
straight. ¢

Sri M. Ananthasayanam Ayyangar: I have no such domination at all. -

Lt.-Ool. Dr. J. 0. Ohatterjee: The only difference is that in fRis country
we call our women ‘Shreemati’. We address them as ‘Devi's. We call them
‘Begum’s. Are they not titles like the titles which an imperialist power as such
confers or colonigl and subject people? This is exactly the same thing. This
is what I want to put to my friend. This is what we ure doing in this country.
We are denying o cur women the most e ementury rights. Whereas we con-
sider thav it is right, or at any rate it has been our custom that a wan ean
marry as many wives as he wants but a woman may never marry even if she
becomes a widew at 8 or 10 or 14. If reforms are going to be oﬁposed in this
way, then how far do we stand condemned before the bar of historv when we
cond21an others who have done equally hatd things even though they: may have -
done it t~ people of other nations. Today we stand at the dawn of, a new era
in this country and we stand at a time which may be called the most -hallena-
ing period of history in India. Are my friends prepared to herald the dawn of
this era by themselves coming forward and freeing the section of people who
arz thz most enslaved in this country, the people who are most exploited,
namely the womenfolk of Indin? No country can go forward: no country can
go and stard as a frec nation and gain the respect of free nations if we are not
prepared to carry forward and that very substantial'y and quickly these measures
of reforms, though these measures are just mere nibbles at something which
is still a dead wall. Until we are ready to do so. there is no use thinkins we
are going to become & great nation. Lip service is no use. Therefore T would
pray of my friend, Mr. Ayyangar, the patriot that he is, also the champion
of the rights of the exploited colonial people and the slaves of the world. not
ta put any spokes in the wheel of freedom for that section of tha communii:v in
Tndia who are treated the worst. who are the greatest s'aves and more expk;ifed
sthan any other people in the country.
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Befor- I sit dcown I would like to ask you Sir, whether you have read the
account of the Creation of the Sexes which Plato gave. I will read but a few
lines. He says that Plato accepted —

“That man and woman are equai when he explained the creation of the
sexes. The first people, he believed were ‘compound humans’ . . . . . !

Dr. @. V. Deshmukh: Even now they are so biologically.
Lt.-Col, Dr. J. C. Ohatterjee: You are a medical man. 1 do not understand.

........ with a cylindrical body, four arms and four legs, one head aud
two faces facing in opposite directious. . . . . ’
8hri Sri Prakasa: Do not go any iurther:

Lt.-Ool. Dr. J. C. Chatterjee: ‘. = . . They peopled the earth and because
they becameé arrogant, the gods cut tnem into halves. One has become a man
and the other woman. " Ever since mun and woman have been two parts of a
whole. Plato has warned us and said that if we do not behave properly the
gods would cut each of us again and we would become quarters.”

Let us take warning. Let us not become quarters but let s become worthy
halves and thus a perfeet whole in this India of ours.

Pandit Balkrishna Sharma (Cities of the United "Provinees: Non-Muham-
.madan Urban): I did not wish to intervene in the debate at this stage but for the
remarks of Lt.-Col. Dr. Chatterjee who perhaps does not know the whole story
and therefore most of his remarks are out of place. For instauce, he has said
that Mr. Ananthasayanam Ayyangar is putting spokes in the wheel of progress
'Well, only if he had had the patience to hear what Mr. Ayyangar himself said
at the time when he proposed his amendment to send the Bill into circulation,
'-such doubts should have been removed. But I think at the time either he was
not verv attentive or absent from the House.

Lt.-Col. Dr. J. O. Chatteriee: I was here and heard it too.

Pandit Balkrishna Sharma: Oh, you were here! Then I do not think you
heard him very attentively. Now the Bill as it stands has got certain laeuns
#ond Mr. Ananthasayanam Ayyangar and Dr. Deshmukh, the Mover of the Bill.
hoth sat together and came to an understanding that, so far as was possible
(that sort of thing should be removed. Now there was only onc way out of it:
(#ither to send it into circulation or to request the Government to allot us a dav
\when the official Bills came, say two or three minutes, for the re-introduction
‘of that Bill and save us from sending it into ecirculation. *

TLt.-Col. Dr. J. C. Ql_l&t_terje_e: Why don't you take that course?

Dr. @. V. Deshmukh: Tf the Law Member accepts that T will have nc:
. objection.

Pandit Balkrishna Sharma: If the Law Member accepts it, the Doctor will
have no ob]eqtlon.. I would like to point out what those lacuna are. I think
Col. Chatterjee will be convinced that it is necessary that they should be made
up. Under this Act, if you are sacramentally married and you have children
and somehow you fell out with your sons and you want to cut them off with a
shilling, you persuade your wife and say: ‘‘Come along, dear, now let us go in
for & contractual marriage”. And they go in for a contractual marriage. The
|former sacramental marriages becomes null and void.

Lt.-Ool. Dr. J. O. Chatterjee: Why should an educated wife resort to that?

_ Pangdit Balkrishna Sharma: For the very simple reason that she too may be
dlssaﬁlsﬁe_ with the children. Therefore, it is to avoid such a contingency.
‘I‘]_:le_n agsain there is something moere. Suppose a man wants to get rid of his
Wife and somehow he gulls her into the belief that he is s very devoted man
ad he wanta to live with her peacefully and does not want to marry a second
Wife; while he actually wants to get rig of her. He persuades her. She goes

4
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to the registration office. They enter into the contractual marriage and the
former sacramental marriage being null and void he is free to give her the go-
bye. These things have to be removed and Dr. Deshmukh having realized the
importance and the gravity of the problem that he was trying to tackle consent-
ed. Of course, Dr. Chatterjec was very eloquent irn throwing diatribes at the
Congress Benches. I can sssure him that there was no desire on this side of’
the House in any way to interfere with the social progress, nor do we want to
put any spokes in the wheels of our social chariot. Our Party, as a matter of
fact, has unanimously decided that the coming two Bills standing in the name
of Dr. Deshmukh shall be sent to the Select Committee. Of course, if there
are dissentients in our Partv—one or two hardly—and if they want to disso-
ciate themselves from this legislation, they are free to do so. But we as a
party have decided that we shall go the whole hog with Dr. Deshmukh. Only
some individual freedom on the ground of conscientious objection, has beer-
given to certain members,

Lt.-Col. Dr. J. C. Chatterjee: By way of personal explanation, I want to
make it clear I had no intention whatsoever to make any derogatory remarks
sbout the Party to which my friend belongs. I was talking of individual® -
opinions and social problems. T had no intention or wish to do any such thing.

Pandit Balkrishna Sharma: Thank vou verv much. '

Col. Chatterjee said that modern education has given us sense of chivalry
and we say ‘Ladies first’. So far as this Bill is concerned if we adopt that
maxim, ‘Ladies first’. it will be like adonting the maxim ‘Ladies first’ even if
the bull charger I do not think that Col. Chatterjee would like a lady to be

g py  crushed by a charging bull. There is something of a charging bull in

S this legislation that we want tp avoid. It is for that reason that we
are sending it for eliciting public opinion. I hope this will dispel the fears of
Col. Chatteriee and those who think like him and T hope he will have no objection 1
to sending the Bill for circulation. : *

Mr. President: I want to make one point clear to Honourable Members who
wish to speak. We have only one hour left and there are two or three other
Rills and T do not know what other private day wil! be available.

Dr, G. V. Deshmukh: We can cut down the speeches. So far as this Bill’
is concerned we are unanimous.

Mr. President: Is it the desire that this Bill should . be debated wpon
. further?

Dr. @. V. Deshmukh: Not necessarily.

Mr, President: T just wanted to know because T found two or three Members:
on opposition side anxious to speak. That is why T made that suggestion.

The Honourable Sir Asoka Roy (Law Member): Sir, I should like at the
outset to make the position of the Government clear in regard to- this Bill: The-
attitude of the Government is one of neutrality. Government were prepared to
accept the motion for reference to a Select Committee, if it was the sense of
{he House that that motion should be accepted. I find that the Mover has
agreed to accept Mr. Ayyangar’s amendment that this Bill should be circulated
for the purpose of eliciting opinion. Government is not opposed to the circula- ,
tion motion at all. Government feel that it is for the Members of the House
to decide whether, as stated in the preamble to the Bill ‘“it is expedient to
extend the benefite of the Special Marriage Act of 1872 (Act IIT of 1872) to
persons who profess the Hindu., Buddhist. Sikh or Jain religion and who are
already married acrording to rites or mode of contracting marriage other than
under the Special Marriage Act, 1872°°. Tt is for the Members of the House to-
say whether there is anv real need felt hv the communities concerned for the
amendment nf the Special Marriage Act in the manner suggested in the Bill.

T may remind Honourable Members that this Bill is exaeflvy similar to a
Bill which was introduced bv the Honourable Dr. Deshmukh on the 20th
s October. 1941. On a motion adopted by the House on the Tth of November;
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1941, that Bill was circulated for the purpose of eliciting opinions. The opinions
received were very divided and I cannot say that they were at all encouraging
to the Bill. It is not the practice of Government to support a Bill affecting the
social and religious custorus of any particular community, uuless it is clearly
wnd unequivocally supported by a majerity of the community. Therefore, Sir,
in regard to this Bill Government take up the attitude of neutrality and if it is
vhe desire of the House that this Bill should be circulated for publie opinion
sgain, Government will accept that. But I agree with much that has been
vaid by my Honourable friend Mr. Ayyangar in his criticism of the Bill. I do
vot know if Honourable Members have realised the full implications of this Bill
end I do not know whether my Honourable friend, the Mover, has realised
what he has sought to do by this amending measure. 1 may just refer to one
nr two clauses ot this Bill. One clause alone will do, .Clause 12.

In Clause 12 of the Bill the Mover has suggested that after section 15 of the
Bpecial Marriage Act the following' new section shall be ingerted, narnely:
“on the marriage being registered uvder this Act’’,—that .is to say a marriage
between two parties who are already married according o the Hindu Law being
wgistered under this Act,—certain consequences ensue. The Bill says that on
the marriage being registered under this Act, the previous marriage between
the parties should be deemed to have been dissolved and -the parties shall be
deemed to be married under this Act as from the datc of such registration. That
mtroduces & tremendous complication, The parties were married under the
Hindu Law on a particular date. As soon as they get their marriage registered
under the provisions of this Act, their previous marriage stands dissolved and
they are deemed to be married on the date on which registration takes place.
A pertinent question will immediately arise: what is to happen to the childreu
of the marriage, who were born before the date of the registration. That is a
matter which requires careful consideration. .

Then, again, in Clause 12, in that particular section which is sought to be
introduced, it is further provided that ‘‘the parties to such registration shall
‘thenceforth have all the rights and be subject to all disabilities prescribed under
sections’, ete.”’. If you look at some of those sections you will find that the
consequences are very serious. A Hindu who has been married under the Hindu
Law gets his marriage registered under this Aet. Immediately under Section
22, there is a severance effected from the joint family. Under Section 24 succes-
sion to their properties is regulated by the Indian Succession Act. Further,
Sir, the man’s father immediately has the right to adopt another son. Take
the case of the father.of a man who has got a son and a grandson by his =on.
The son gets his marriage registered under this Act. What is to happen to the
grandson? TIs he to lose the right of inheriting the grandfather’s property?
Bdme of the consequences which follow from the provision in Clause 12 that
the disabilities prescribed under the Special Marriage Act will attach to the
parties to the registration the moment their marriage is registered under the
Special Marriage Act are serious. T submit that these are considerations which
the Honourable the Mover of this Bill ought to bear in mind before he proceeds
rurther with this Bill. But, as T told you, Sir, the Government’s attitude is
one of neutrality and I certainly do not oppose circulation.

Dr. @. V. Deshmukh: I do not want to take more than two minutes. My
idea of the legal Department of the Government of India is that it is not there
merely to point out difficulties but also to help tyros in legislation like me and T
am very thankfal to the Law Member for pointing out some of the difficulties
which. 1o give due credit to my friend Mr. Ayyangar. both of them have pointed
cut. It was because those difficulties were pointed out to me that we thought
that the best way out of them will be iri one of two ways, as my friend Mr.
Sharma has suggested. One way ig this: so far as the substance of this Bill is
concerned, it seems to me that we are all agreed that something has got to be
done with regard to these marriage laws. At least that is the opinion. so far as
]' can see. Now. I admit that the legal form may not be correct; and therefore
it the Law Member can extend his sympathies further, the best way out of this
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would be if he would say ‘*You correct the Bill with my friend Mr. Ayyangar
and 4 will do the rest’’; and then in one minute it can be introduced on an
official day and all these objections are likely to disappear. | may point out to
him that there have been many precedents like this . . .

The Honourable Sir Asoka Roy: May I explain? I did not intend to eonvey
the impression that I am satisfied that this Bill ought to be proceeded with at
all. I do not think that this Bill ought to be proceeded with at all, and I am
not satisfied that there is any need for the Bill. That is why I have left it to
the communities concerned to come to a decision.

Pandit Balkrishna Sharma: That will be a new Bill

Dr. @, V, Deshmukh: Tt will be a new Bill which could be introduced on an
officiel day in a minute. But if the official side is not willing, the only other
alternative would be to send it out for public opinion; and the advantage of it
will be that it will educate the public opinion; As the Honourable the Law
Member himself has pointed out—I admit it was given in 1941, but he cannot
deny that it helped his draft Code or the Hindu Law Committee for the very
simple reason that he himself admits that many of the provisions of this Bill have
been taken in the Draft Code Committee. T accept the amendment moved that it
should be sent round for public opinion.

Mr. President: The question is:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the 3lst
August, 1946.”

The motion was adopted.

DELHI SIKH GURDWARAS AND RELIGIOU8 ENDOWMENTS BILL

Sardar Mangal 8ingh (East Punjab: 8ikh): Sir, T beg to move:

“That the Bill to provide for the befter administration of the Sikh Gurdwaras in the
Delhi Province and their properties wheresoever situate, be referred to a Select Coummittee
consisting of the Honourable Sir Asoka Roy, the Honourable Sir John Thorne, Bardar
Banadur Captain Sardar Harendra Bingh, Colonel Kumar Shri Himmatsinhji, Bquadron
Leader Sardar Burjit Singh Majithia, Sardar Sampuran Singh, Mr. M. Asaf Ali, Pundit
Thakur Das Bhargava, Sardar Jogendra Singh, Shri Sri Prakasa, Mr. M. A. F_ Hirtzel,
Syed Ghulam Bhik Nairang, 8ir Mohammad Yamin Khan, and Sardar Mangal Singh, with
instructions to report before the 31st July, 1946, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five''.

The Bill which I have the honour to move in this House is a simple measure.
As is clear from the Statement of Objacts and Reasons, there are several histori-
cal impertant Sikh Gurdwarss in the Delhi Province and some of these Gurd-
waras have considerable properties sttached thereto. At present these gurd-
waras are managed by & committee registered under the Societies Registra-
tion Act and affiliated to the Shirpmani Gurdwara Prabandhak Committee,
Amritsar, constituted under the Sikh Gurdwaras Act, 1925. Experience has
shown that the Shiromani Gurdwara Prabandhak Committee, though a statu-
tory body, has got no legal powers to manage these gurdwaras, and therefore
it has been thought desirable to bring forward this measure to provide for their
better management and administration. Bimilar legislations have already been
passed in the Punjab and the North West Frontier Province. This measure, as I
have already said, is & simple one. 1t seeks to constitute a committee of 21 elect-
ed members, elected by the Sikh residents of Delhi, which committee will
manage the gurdwaras, rituals in the gurdwaras and the properties attached fo
them. Some of the property is situated in the province of the Punjab.

I want to make it clear that this Bill does not in any way affect any vested
interests. We have not to turn out the Mahants or the trustees who are managing
the gurﬂwams_. That was done twenty years age when the Mahants were
asked fo go. In some cases a liberd]l compensation was provided for them. In
other cases they left themselves. At present there is no wvested intersst. My
’Gbieci is simply to give legal powers to a commrithee constituted under this Act.
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The second point which I wish to make clear is that so far ag the Sikhs are
doncetned, there is no difference of opindon on this measure. A similar measure
is being introduced in the upper House by my Honourable friend, Sir Sobha
Singh. All sections of the Bikh community are agreed—of course there may
be difference of opinion in matters of detail here and there—that such a measure
should be adopted by this House. 1 do not want to take much of the time of
the House as other Bills are awaiting consideration. I therefore request this
House to pass this motion. I notice that the Honourable the Home Member
has tabled a motion for the circulation of thiz measure. Just now the Hon-
ourable the Law Member got up and said that he was prepared to accept a motion
if it was for Select Committee but he would oppcse if it is & motion for cir-
culation . . . . . '

The Honourable Sir ASoka ROy (Law Member): I did not say that.

Sardar Mangal Singh: I am sorry. I hope my friend the Honourable the
Home Member will agree to accept my motion. I recognise that the Bill as at
present drafted requires certain modifications but that can be done very well in
Seleect Committee. I have therefore provided that the report of the Select
Commiitee may be given before the 31st July. That gives sufficient time fo
consult both the Government and the Shiromani Gurdwara Prabandhak Com-
mittee or any other public bodies interested in this measure. I wisk t6 make
one point clear. I will have no objection if, instead of this Bill, the Govern-
ment agrees to put the management and administration of these gurdwaras under
the Sikh Gurdwaras Act of 1925, passed by the Punjab Legislative Assembly.
Thig is for the Government to consider. Tf they are prepared to make suifable
provisions in the Bill that these gurdwaras should be put under the adminis-
tration of the Shiromani Gurdwara Prabhandbak Committee, Armititsar, person-
ally T have no objection. But I have to take into comsideration the wishes of
ii,2 Sikh residents of Delhi. If they have any objection to that course, of course
that will have to be taken into consideration, heéause I want that this measure
ghould have the fullest support of the Sikh residents of Delhi who are efier
3ll to manage these gurdwarags and who are closely affected by this measure.
Sir, 1 move,

Mr. PreSident: Motion moved: :

“That the Bill to provide for the better administration of the Sikh Gurdwaras in_the
Delhi Province and their properties wherespever situate, be referred to a Select Committee
consisting of the Hafiourablé Bir Asoka y, the Honourable Sir John Thorne, Sardar
Bahadur Captain Bardar Harendrs Singh, Colonel Kumar Shri Himmatsinhji, Squadron
Léader Sardar Surjit Bingh Majithia, Sardar Sampuran Singh, Mr. M. Asaf Ali, Pundit
Thakur Das Bhargavs, SBardar Jogendra Singh, Shri Sri Prakasa, Mr. M. A. F, Hirtzel,
Syed Ghulam Bhik Nairang, Bir Mohammad Yamin Khan, and Sardar Mangal Singh, with
instructions to report before the 31st July, 1946, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five'.

The Homourdble St John Thome (Home Member): Sir, the motion standing
in my name is: . -

“That the Bill be circulated in Delhi Province for the purppse of eliciting opinion
thereon.” ’

With your permission I should like to add to that phrase ‘oy July Ist, 1946’.

My Honourable friend Sardar Mangal Singh rather surprised me just now by
expressing the hope that I would not move my amendment, because I thought,
as the result of a number of talks with him, that he wae going to accept my
amendment. However, I will refer tc that again later,

An Honourable Member: ‘‘Sikh strategy’’?

The Homourable Sir Jobmr Thome: | think it has alreadv been made plain
to my friend the Mover but I should make it platn to the House as well, that
my motion is tabled not m any sense whatever of hostility to this messure or
with any intentibn of needlessly delaying it- But experienced members of this
House know that it is the usual practice to, cireulate for opinion a measure
which affects the religious praetices, authority and institutions of any cam-
munity. -And there is a further reason in regard to this Bill in that it bears
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signs of very hasty draftsmanship. I would not go through it clause by clause
but I would call attention to clause 4 which says that, ‘The Board shall consist
of twenty-one members as under’. I had the curiosity to work out an arithme-
tical sum from the subsequent sub-clauses and I find that the total is 19 and
not 21. Theun again there are parts of the Bill which I think would more suit-
ably be found in rules‘or bye-laws passed by a body to be set up by the measure.
Those matters no doubt are such as could be rectified in Select Committee
without much trouble, but I feel myself that a measure of this kind, which
affects rights in property as well as religious practice, is one on which we should
have the opinions of people who may be concerned within the Delhi province;
"and very few of us have that close acquaintance with Sikh religion and praectice
which weuld enable us in Select Comnmittee to spot the details which needed
correction. Therefore, Sir, 1 would press that this should be circulated. 1
have worded my motion so that circulation should be within the Delhi province
only, but it will be necessary to look outside the province as well—not by
circulation, but what T had in mind was that the Government should address
the Punjab Government at the same time that the Bill is circulated in the
Delhi Province, asking for any comments that the Punjab Government: could
give us from their experience of 20 years in the «dministration of the Gurdwaras
Act which is in force in that province and also calling attention to certain parts
of this Bill which affect authorities situated in the Punjab Province. For
instance, sub-clause (vii) of clause 4 requires two members of the Board to be
nominated by the President of the Shiromani Gurdwarag Parbandhak Committee,
Amritsar. Then again clause 28 sets out a procedure for dealing with “disputes
and requires that—

‘“all disputes regarding the properties of the Gurdwaras under this Act, regarding the
membership of the Board or the committees constituted theresunder and all other disputes in
any manner whatsoever concerned with the said Gurdwaras shall be brought by a petition or
by a regular suit as may be provided for under the law for the time being in force before
the Sikh Gurdwara Tribunal, constituted under the Sikhs’ Gurdwaras Act of 1925 (Punjab

Act, No. VIII of 1925) and the decision of the said tribunal subject to the revisional powers
of the High Court of Judicature at Lahore shall be final between the parties to all such

proceedings.”’

Clearly it will not be proper for us to legislate in that sense without previous
consultation with the Punjab Government and without asking them to sav
whether the authorities named there, the Shiromani Gurdwsra Parbandhak
Committee, Amritsar, the Sikh Gurdwara Tribunal and the Lahore High Court
would be prepared to undertake the duties which the 'Bill, if passed, would
impose on them. Therefore, Sir, I think it is quite necessary not onlv that
tlie Bill should be citculated in the Delhi Province but that we should have
time in which to consult the Punjab Government and give them time to consult
the authorities who have been named in this Bill and obtain their views as to the
practicability of these proposals and obtain the consent of those authorities ard
the Punjab Government to these functions being imposed upon them. I would
therefore answer my Honourable friend’s appeal to me to accept his motion bv
pointing out that there are certain very strong reasons why he should accept
my motion and should allow this Bill to be circulated. Sir. T mdve.

Mr. President: Motion moved:

“That the Bill be circulated in Delhi Province for the purpose of eliciting opinion
thereon by July 1st, 1946.”

Sardar Sampuran Singh (West Punjab: Sikh): Sir, I rise to support the
motion made by my Honourable friend Sardar Mangal Singh. The object of
proposing this Bill is very laudable. The Bill is designed for the better
management of the Sikh Gurdwaras in this great capital of the country and also
to utilise their funds for the betterment of the community. We have an Act
in the Punjab for the same purpose. That had to be rather elastic because it
tad to deal with large properties and a very large number of Gurdwaras spread
over the whole province and each Gurdwara required a different type of manage-
ment both on account of the conditions and the vested interests of the Mahants
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and cld managers. Consequently, we had to put up a Special Board called the
{Gurdwara Tribunal. All the Gurdwaras whose names were mentioned in the
scheduie were under it. People could raise objectian on the inclusion of certain
Gurdwaras or properties in that schedule and all those matters were fought like
civil suits. In the same way if name of any Gurdwara was not included in that
‘schedule, any Sikh could bring a suit to prove that the community had a
special interest in that Gurdwara and those matters had also to be fought in
that Tribunal and the parties concérned had to establish their rights. I am
glad that we have not to adopt that long procedure so tar as the Gurdwaras of
Delhi province ai¢ concerned because there are very few Gurdwaras here and
we claim that everything is so nicely defined already that there will be no
ttouble on that account and no Bourds would have to be put up for that pur-
pose. But we have to consider what type of management we will have to give
to these¢ Gurdwaras.

In the Punjab we have two methods. Some Gurdwaras are managed
directly by the Shiromani Gurdwara Committee and except Akal Takhat these
have local Committees as well, but they are without much authority and they
are only nominal Committees. Consequently, in the case of Delhi we cannot
adovt that style. The other miethod is to manage certain Gurdwaras through
local Committees—subject to certain control by the S. G. P. C. All these
Committees are elected. Naturally, we will have to give more rights to the
resident Sikhs of this place, and the local Committees which we will have to
organise or provide for Delhi will be more autonomous, subject to, in certain
matters, control of the Shiromani Committee because they have to co-ordinate
the activities of the whole Sikh community. For that purpose, we will have to
keep some sort of affiliation with the mother body for the proper management
of the Gurdwaras of this place as well.

I know that in our community there is no differeiice of opinion, so far as the
-generai principles of the Bill are concerned and I have no hesitation in accept-
1hg the amendment proposed by the Honourabie the Home Member. A few
months’ delay no doubt may cause some difficulty, but considering the import-:
ance of the measure and the time required for further inquiry into the matter,
we will have no hesitation in accepting this motion and allow the Bill to be
circulated for the present. With these remarkg I support the original motion
of Sardar Mangal Singh.

Sardar Mangal Singh: Sir, it is true that in my talks with the Honourable the
Home Member I agreed to accept his motion, but I did not think it proper at
that stage, if I may say so. I reserved those remarks for the present occasion.
In view of the difficulties pointed out by him and in view of the' observations
made by my Honourable friend Sardar Sampuran Singh, I think I should accept
the motion for circulation. I never doubted for a moment that this circulation
was meant as a dilatory motion. I recognise the difficulty of the Honourable
the Home Member. He wauts to consult the Punjab Government, the Delhi
Administration and certain other interests as well. T am prepared to give him
that time. In return, I would ask him that he should give me facilities to get
this Bill through the next Session. If my Bill is blocked by my Honourable
friend Dr. Deshmukh, who always brings half a dozen Bills every Session,
then the Honourable the Home Member will be kind enough to give me some
time on an official day, so that we may get this Bill through during the next
Session. Sir, T accept the circulation motion moved by my Honourable friend
the tome Member.

Dr. G. V. DeShmukh (Bombay City: Non-Muhammadan Urban): I do not
get ithe official support; you do?

Mr. President: The question is.

““That the Bill be circulated in Delhi Province for the purpose of eliciting apinion
thereon by July 1st, 1946.”

‘'he motion was adopted.

-



POSITION RE SUPPLY OF QUESTION LISTS TO MEMBERS CONSE-

Q%%%‘ ON STRIKE IN GOVERNMENT OF INDIA PRESS, NEW
D .

Mr, President: Before I call upon the Honourable Member, Dr. Deshmukh,
to move his motion in respect of other Bills, I have to make a statement to the
House sbout a situation which is a sorry one. I have just come to know that,
on account of a strike in the Govérnment Press, it will not be possible for us
to have printed lists of questions prepared as usual. We have to devise some
other method till the Press is again in the working order. Ordinarily, Depart-
ments are supplied with printed questions five days in advance and a number
of copies that are struck are sent to the Honourable Members to their residences
and are also placed on the table of the House. In view of the situation that
has now arisén, the only other course iz to have the copies eyclo-styled or to
resort to some other process of multiplication. Obviously, a large number of
decent copies cannot be had by any process other thun printing. Therefore, we
have to consider the other alternative of having a fewer copies and yet meet the
reasonable peeds of the Honourable Members as also of the Departments. It
is, therefore, proposed that instead of each Department of the Government
being sent copiés of these questions, copies should be sent only to the Depart- .
ment concernéd, which hes to reply the questions on a particular day. In case
any other Departments or even the Departments concerned want any Iurther
information, they can always have access to the Assembly Office and get the
information about the questions that they may want. They are suppliied
advance copies of questions as they come in, but they may like to khow exactly
the forms of questions as admitted and also as disallowed. What I would
suggest in thege circumstances is that they may proceed on the assumpéion that
the advance copies are copies of questions as permitted and then a little modifi-
cation here and there of questions disallowed may be looked to thereafter.
That is so far as the Departments are concerned. So far as Honourable Mem-
bers are concerned, each Honourable Member knows which questions he has
given notice of. There are two alternatives before Honourable Members; either
copies may be sent to the residences of Honourable Members in which ease, it
will not be possible to have an equal number of copies placed on the table of
the House, so that Honourable Members will have to carefully preserve the
copies sent to their residences and bring them here when they come to the
Chamber; the other alternative is to have the copies placed here on the table
of the House, instead of being sent to the residences of Honourable Members.
I am entirely in the hands of Honourable Members.

Mr, M. Asaf Ali (Delhi: General): That will not work.

. President: Then, the only alternative that can be adopted. is to send
copies to the residences of Honourable Members, of course, excluding official
Members, o

The Monourable Sir Asoka Roy (Law Member). Presumably questions as
admitted will also be supplied to the Departments. ‘

Mr. President: But as I said, fewer number of copies will be supplied. At
present, I believe we are supplying 15 copies. Instead of that the number of
copies will be three or four. - '

Mr. M. Asaf Ali: T am not quite certain how long this arrangement is
expected to last. Does it mean that the present strike is going to last very long?
1f T am not mistaken, questions relating to 14th or 16th March are already .in
circulation. That is to say we have got copies of these questions in advance. If
the press strike is going to be extended beyond the 16th, I do not know what
might happen. I do not see why we should not take steps to end the strike,
This is an urgent matter of public importance and we ought to be able to devise
some way to settle this dispute as quickly as possible. I suggest -that the
Honourable Member in charge of the Press may invite the leaders of Parties or

their representatives to a conference and invite others also and we can all sit
down and settle the whole jssue straightaway.

( 2018 )
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Mr. President: The time for transacting the non-official business set down:
on the agenda is very short. I am anxious to see that the two Motions of Dr.
Deshmukh are carried through today, otherwise they do not stand the chance-
of ever going through. 8o, I will hurry up. My only purpose in inviting the-
attention of the House to this factor was that inconvenience may not be caused
to Honourable Members all at once and as a matter of surprise. That does
not mean that the strike may be continued any longer. Steps will no doubt be
taken to see that the strike ends soon. If the Press works normally or even less:
than normally, efforts will be made to have these questions printed, as usual,
but so long as the facilities are not there, we have to restrict ourselves ta this
rationing of questions, if T may say so.

Sardar Mangal Singh (East Punjab: Sikh): May I suggest that copies of -
questions may be printed at the Viceroy’s Press. There is no strike there.

Mr, President: We will discuss all these matters, later on.

HINDU MARRIED WOMEN’S RIGHT TO SEPARATE RESIDENCE AND-~
MAINTENANCE BILL.

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Sir, I
move:

‘‘That the Bill to give Hindu Married Women a right to separate residence and main-
tenance under certain circumstances be referred to a Select Committee consisting of the
Honourable Sir Asoka Roy, Lt.-Col. Dr. J, C. Chatterjee, Sir Mohammad Yamin Khan,
Shrimati Ammu Swaminadhan, Shri Sri Prakasa, Sri 'ﬂreAmanmasayanam Ayyangar, Sri
A. Karunakara Menon, Sjt. N. V. Gadgil, Mr. Vadilal Lallubhai, Pandit Balakrishna Sharma,
Pundit Thakur Das ﬁharga.va, Bardar Mangal Singh, Mr. Madandhari Singh, Mr. Leslie-
Gwilt, Syed Ghulam Bhik Nairang, and the Mover,  with insfructions to.
report by the 2Ist March, 1946, and that the number of Members whose presence shall be
necessary to comstitute u meeting of the Committee shall be five.”

Sir, I do not want to make any speech in commending my Motion for the-
acceptance of the House. I hope we are cothing to less controversial matters.
My Party is practically unanimous that this measure should go to the Select .
Committee, and as far as 1 know the Honourable the Law Member is sympathe-
tically considering this question. This is a very old question which has been
discussed by the previous Assembly and it was unanimous in appointing a Select -
Committee. So I do not wish #o make any speech, 8ir, I move.

Mr, President: Motion moved:

‘“That the Bill to give Hindu Married Women a right to separate residence und main-
tenance under certain circumstances be referred to a Select Committea consisting of the -
Honourable Sir Asoka Roy, It.:Col. Dr. J. C. Chatterjee, Sir Mohammad Yamin Khan.
Shrimati Ammu Swaminadhan, Shri Sri Prakasa, Sri M. Ananthasayanam Ayyangar, 8ri-
A, Karunakara Menon, 8jt. N. V. Gadgil, Mr. Vadilal Lallubhai, Pandit Balakrishna SBharma
Pundit Thakur Das Bhargava, Bardar Mangal Singh, Mr. Madandhari Singh, Mr. Leslie
Gwilt, Syed Ghulam Bhik Nairang, and the A Mover, with  instructions to
report by the 21st March, 1946, and that the number of Members whose presenice shall be
necessary t.o constitute a meeting of the. Committee shall be five.”

Mr. P. B. Gole (Berar: Non-Muhammadan): Sir, I _have tabled an amend-
ment to this Motion for the circulation of this Bill. But if it has been settled in-
our Party that this Bill should go to the Select Committee, I do not propose to
move that amendment. But at the same time, I would like to bring to the -
notice of the House certain features of this Bill.

Mr. President: I might inform the Honourable Member before he brings
in those features, there is another Bill of Dr. Deshmukh which has to be moved.
There is another Bill of 8hri 8ri Prakasa. There is 4 further motion by Mr.
Ahmed E. H. Jaffer. We have now got only 18% minutes, to be exact.

Mr. P. B. Gole: T am very sorry Sir, there is no time. But that is no
reason why I should not have my say on the messure. o

Mr. President: - Theré is ho reason why the Honourable Member ghould:
curtail his remarks. I merely pointed out that these_are private Bi’lls_a‘nd 1tﬁ
will be for Honourable Members to adjust the discussion as they think fit. It
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do not want any Honourable Member to curtail
That is not my intention,
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his remarks, not the least.

Mr. P, B. Gole: I am not on the Select Committee. It would therefore be
much better if I offer my remarks at this stage.

Mr. M. Asaf Ali (Delhi: General):
mittee ?

Mr. P. B. Gole: I do not wish to force myself on the Select Committee.

Mr, Pregident: Does the Honourable Member wish to have his name includ-
-ed in the list of memberg for the Select Committee ?

Mr, P. B. Gole:
-Select Committee.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): [ formally move, Sir:

“That the name of Mr. P. B, Gole be added to the Select Committee.”

My, President: Motion moved:

“That the name of Mr. P. B. Gole be added to the Select Committee."

The Honourable Sir Asoka Roy (Law Member): I accept the Motion for
reference to the Seleet Committee. There are certain defects in the Bill whu,h
.can of course be remedied in the Select Committee.

Mr, President: The question is:

“‘That the name of Mr. P, B, Gole be added to the Select Committee.”
The motion was adopted.

Mr, President: The question is:

“‘That the Bill to give Hindu Married Women a right to separate residence and main-
tenance under certain circumstances be referred to a Select Committee consisting of the
‘Honourable Sir Asoka Roy, Lt.-Col. Dr. J. C. Chaiterjee, Sir Mohammad Yamin Khan,
Shrimati Ammu Swaminadhan, Shri Sri Prakasa, Sri M. Ananthasayanam Ayyangar, Sri
A, Karunakara Menon, 8jt. N. V. Gadgil, Mr. Vadilal Lallubhai, Pandit Balakrishna Sharma,
Pundit Thakur Das Bhargava, Bardar Mangal Singh, Mr. Madandhari Bingh, Mr. Leslie
+Gwilt, S8yed Ghulam Bhik Nairang, Mr. P. B. Gole, and the Mover, with instructions to
report by the 2lst March, 1946, and that the number of Members whose presence shall be
‘neceasary to constitute a meeting of the Commitiee shall be five.”

The motion was adopted.

Do you wish to be on the Select Com-

I shall offer my remarks now, if I am not included in the

; aes 4

HINDU MARRIAGE DISABILITIES REMOVAL BILL.

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Sir,. I
‘move :

“That the Bill to remove legal disabilities under Hindu Law in respect of marriage
between Hindus, be referred to a Select Committee consisting of the Honourable Sir Asoka
.Roy, Lt.-Col. Dr. J. C. Chatterjes, Sir Mohammad Yamin Khan, Shrimati Ammu
Swaminadhan, Shri 8ri Prakssa, Sri M. Ananthasayanam Ayyangar, Sri A Karunakara
Menon, Bjt, N. V. Gadgil, Mr. Vadilal Lallubhai, Pandit Balkrishna Sharma, Pundit
Thakur Das Bhargawa, Sardar Mangal Singh, Mr. Leslie Gwilt, Syved Ghulam Bhik Nairang,
Mr. P. B. Gole, and the Mover, with instructions  to report by the
"21st March, 1846, and that the number of members whose presence shall be necessary to
- constitute & msat.mg of the Committee shall be five.”
Kr. Pregident: Motion moved :

“That the Bill to remove legal disabilities under Hindu Law in respect of marriage
between Hindus, be referred to a Belect Committee consisting of the Honourable Sir Asoka
iRoy, Lt.-Col br. J. C. Chatterjes, Bir Mohammad Yamin Ehan, Shrimati Ammu
Swaminadhan, Shri Sri Prakssa, Sri M. Ananthasayanam Ayyangar, Sri A Karunakara
Menon, 8jt, N. V. Gadgil, Mr. Vadilal Lallubhai, Pandit na Sharma, Pundit
"Thakar Das Bhar, va, Sardar Mangal Singh, Mr. Leslie Gwilt, Sved Ghulam Bhik Nairang,
Mr. P. B and the Mover, with instructions  to report . by the
*21st March, 1046, and that the

ber of members whose presence shall be necessary to
-constitute a meeting of the Committee shall be five.”

Mr. Madandhari Singh’ (Bihar and Origsa: Landholders): Si¥t, I have

‘tabled a motion that the Bill be circulated for the purpose of eliciting opinion
sthereon.

*



HINDU MARRIAGE DISABILITIES REMOVAL BiLL 2019

Dr, G. V. Deshmukh: Sir, I should like to point out that this should be the
feast controversial because it was accepted by the last Assembly.

The Honourable Sir Asoka Roy (Law Member): By a majority of one vote.

Dr. @. V. Deshmukh: Still, it was accepted. And I take it that the same
attitude of sympathy on the side of Government and on this side continues.

Mr, President: If the Honourable Member wishes to move his amendment
I cannot prevent him from doing so.

Dr. G. V. Deshmukh: If he would like to come to the Select Committee 1
have no objection. That will give him a chance to express his views in a more
authoritative way, and I am sure he will agree to it.

Mr. Madandhari Singh: T have no objection, Sir.

Pandit Balkrishna Sharma (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, I move:

“That the name of Mr. Madandhari Singh may be added to the list «f mcinbers of
the Select Committee.”

Mr, President: The question is:

‘“That the name of Mr. Madandhari Singh may be added to the list of members of
the Select Committee.™

The motion was adopted.

The Honourable Sir Asoka Roy: Sir, 1 shall accept this motion for refer-
ence to Select Committee but I shall only repeat what I said on the last cecasion
that caluse 2(b) of this Bill is wholly unnecessary. And I also presume,that
my Honourable friend the Mover does not wish that his Bill should go further
than is suggested by the Hindu Law Committee in their draft Code.

Dr. @, V. Deshmukh: That will be settled with the guidance of the Law
Member.

Sri M. Ananthasayanam Ayyangar (Madras Ceded District and Chittoor:
Non-Muhammadan Rural): Sir, clause 1 is absolutely non-controversial and
must be accepted. As regards clause 2 the Select Committee suggested that
freedom may be given to the provinces to modify it so as to make it suitable.
Whichever province is forward may accept it and if any province wants to wait,
the power may be given to the Provincial Government.

The Honourable Sir Asoka Roy: 1 did not go into the matter in detail.
Mr. President: We need not go into all these details now.

The question is:

““That the Bill to remove legal disabilities under lindu Law in respect of murrlage
between Hindus, be referred to a Select Committee consisting of the Honourable Sir Asoka
Roy, Lt.-Col. Dr. J. C. Chatterjes, Sir Mohammad amin Ahan, Shrimati Ammu
Swaminadhan, Shri Sri Prakasa, Sri M. Ananthasayanam Ayyangar, Sri A Karunakara
Menon, 8jt. N. V. Gadgil, Mr. Vadilal Lallubbai, Pandit Balkrishna Sharms, Pundit
Thakur Das Bhargava, Sardar Mangal Bingh, Mr. Leslie Gwilt, Syed Ghulam Bhik Nairang,
Mr. P. B. Gole, Mr. Madandhari gingh, and the Mover, with instructions to report by the
21st March, 1946, and that the number of members whose presence shall be necessary to
constitute a meeting of the Committee shall be five.”

The motion was adopted.

INDIAN COMPANIES (AMENDMENT) BILL.

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadsn Urban): Sir, I
beg to move for leave to introduce a Bill further to amend the Indian Companies
Act, 1918,

Mr, President: The question is:

“That leave he granted ‘to introduce a Bill further to amend the Indian Companies Act,
1913,

The motion was adopted.
Dr. G. V. Deshmukh: Sir, I introduce the Bill.



HINDU INTER-CASTE MARRIAGE REGULATING AND VALIDATING
' BILL.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhsmmadam
Rural): Sir, 1 beg to move for leave to introduee a Bill to regulate and validate
ruarriages between different castes and sub-castes of Hindus.

Mr. Presient: The question is:

“‘That leave be granted to introduce a Bill to regulate and validate anarringes betwceem
different castes and sub-castes of Hindus.”

The motion was adopted.
Shri Sri Prakasa: Sir, I introduce the Bill.

INDIAN ARMS (AMENDMENT) BILL

Mr. Ahmed E. H, Jafler (Bombay Southern Division: Muhammadan
Rural): 8ir, I beg to move for leave to introduce a Bill to amend the Indian
Arms Act, 1878.

Mr, President: The question is:

““That leave be granted to iniroduce a Bill to amend the Indian Arms Aect, 1878.""
The motion was adopted.

Mr, Ahmed E. H. Jafter: Sir, I introduce the Bill.

MOTION FOR ADJOURNMENT
BHAGAULI TRAIN DIsSASTER
Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, I beg to move:
“That the Assembly do now adjourn.”

By moving this motion I wish the House to consider a matter of urgent
public importance, namely, the train collision between the Dehra Dun Express
spu 20da Goods Train resulting in 50 deaths and 150 injured and the

carelessness and indifference on the part of Government to take
steps o avoid suech train disasters,

Sir, all Members of the House will be aware that the accident took place
on Monday last in the early hours of the morning at Bhagauli, 48 miles from
Lucknow. The latest information regarding the casualties is 50 dead and 150
injured. It is said, Sir, that it is a major disaster. In the Hindustan Times
it is stated that the head-on collision is described by officials who visited the
scene of the accident as a ‘major accident’. It is not the non-official version,
but the official version itself, and the figures speak for themselves.
It took place in the early hours of the morning and there could
be no justification for it unless there is something wrong in the mecha-
pism itself and the manner in which the Government hag been
rcanaging its business. It is not the first instance within  recent
years when a collision of this sort has occurred. I have got here, year after
vear, the figures showing the number of collisions—owing to the beautiful
management of the Government and the Administration—and you will see that
they have been increasing, and the number of casualties have been mounting
up. Collisions alone have increased from 263 in 1940-41 to 871 in 1942-43,
423 in 1948-44, and 428 in 1944-45. Within a period of five years, they have
increased by 75 per cent.—from 263 to 423. Bimilarly, derailments have also
increased from 5,601 in 1940-41 to 8,550 in 1944-45. It is an appalling figure.

Then I come to the number of persons killed and injured. The number
was 9,993 in 194041 and it rose steadily to 11,146 in the next year—1941-42.
11,245 in the third year; 18,734 in 1943-44; and 14,667 in the last year
1¢44-45. The figures speak for themselves.

The Honourable Sir Edward Benthall (Member for Railways and War Trans-

port); May I ask the Honourable Member if that includes train aecidents due
to trespassers and so on? : '

(2020)
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Sri M. Ananthasayanam Ayyangar: No, they are only collisiong and derail-
arents. I have taken these figures from vour Hed Book.

This is the tale. 8o far as the present year is concerned, I have been
anxious to get the figures from the Honourable Member himself and put a
«question across the floor of the House and my Honourable friend, Mr. Saksena
nlgo arked for the same imformafion. It is easy to gather that information. My
Honourable friend had notice of a thing like this. I can refer him to one such
after the Assembly stepted this year. Qn the 31st of January there occurred
an aceident near Jodhpur where two persons were killed and nine were injured.
You can see how this Government has been callous and indifferent. My
Honourable friend himself was asked by me to accept a question of short notice
regarding this, but he conmsidered the death of 2 persons on a train smash as
absolutely unimpertant and refused to accept a short notfice question. Has he
-apswered that till now. Life of an.Indian, is absolutely nothing so far as this
Honourable Member is conesrned;. that igihow he has flouted this House and
the entire Indian nation. It is for this thing alone that an adjournment nob
only for one day but for the entire Bession .will be proper though it is cutting
-off cur own nose to spite others,

Br. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Why not
<cut off his nose to spite us. :

§ri M. Ananthasayanam Ayyangar: If I had power I would certainly do so-

Let us now consider how such accidents happen. Such occurrences can
happen in one of three ways. First of all, I would like to have some infor-
mation from the Honourable Member. It is said in today’s Hindustan Times:.

“An eye-witness of the accident gives the following account: “It was a ghastly sight
A iJI1: am si‘lhr: lt;hat. the dﬁm c;)fae the _Dehmb ]t?ubt;eExprza,d whothas beentok;lllaz(‘ie: bw::
w‘_t%d. a%ht was ;?: ?ﬁ;’bf'oliision c::c%m, ‘il‘he Exl;)?rl;s ﬁgsnﬁun;l;:ip';u;t a speed eof
20 milds per hour. .. ... e

If it is so, the home signal was given but the points did not change. It is
a matter which is entirely due to the faulty system. I would like to know
from the Honourable Member if the automatic interlocking system prevails on
this n;eetion of the E. I. R.? May I know from the Honourable Member if it
is so?

Thée Honomnrable Sir Edward Benthall: T could not tell you. I require
notice.

Sri M. Ananthasayanam Ayyangar: I am aware of these alternatives. If
the interlocking system is there, tg:r oints must have changed. If they did
not, then there is a defect. This defect was pointed out to the Honourable
Member—not to his department—by two persons one from the M. & 8. M. Rail-
'way where in spite of the interlocking, points did not change. The man was
‘sought to be sacked. He was a Station Master at Gudur, one Ayyvangar. That
man complained and wrote out a long article, and also sent a report saying
that in spite of the interlocking system certain defects occur and those defects
must be removed. He was sacked and this is how this ‘inconvenience’ has
been cured. That is all due to the beautiful administration of the department
in the hands of my Honourable friend. If there is no interlocking system
there is abselutely no reason why in a major line of this kind int.erlock:mg
sysetm ought not fo have been established. Therefore in either way the Admi-
nistration has been responsible for this kind of fault. Inferlocking system will
automatically do away with many of these accidents. Fven in certain cases
in spite of the interlocking system being established, accidents may occur, but
th» Administration must be on the look out for such defects occurring and they
should adopt remedial measures. He has not done go.

As this stage Mr. President vacated the Chair, which was then occupied by
Mr. Deputy President (Sir Mohammad Yamin Khan).]

I am also informed that a driver at Betragunts went into a wrong line

He was sought to be dismissed and on appeal he waa reinstated. Ultimately
he was able to satisfy the authorifies that there is a defect in the mechanism
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—lowering of the gignal does not change the point. It is more than a year
ago. What steps have been taken by the Administration to remove this defect
and bring the system absolutely up-to-date?

Thus they cannot run away with the explanation that some people there
were respongible for this. It is easy for the administraton to say this. Most
ot the reports, where inspectors have entered into the investigation of such
zccidents, have thrown the blame on the man on the spot,—a coolie who gete
about Rs. 10 to Rs. 12. He is ultimately sacked. But that man is not respon-
sible. It may be due to negligence or due to sabotage. Neither of these has
up to now been alleged. Let me take the first: negligence on the part of those
people. They are overworked. The Honourable Memper has those men on
duty for 16 to 17 hours a day. He thinks that those people must
work like machines. When I enter into  the compartment of & rail-
way train my life is in the hands of the railway administration. It is
not a matter of indifference. You invite people to get into your trains. You
create a monopoly, and then when these things happen you say
1t is an ordinary affair! I say the blood of every individual that has been shed
rests on the Centre. But look at the indifference with which they have taken
it. 'lhey have not even tried to alleviate the grievances of the people in charge
of it. If it is negligence, you must reduce the hours of work. There is a rail-
way strike already threatening. The strike of the postal peons seems to have
been resolved. .‘%(a have yet to see how the railwaymen'’s grievances are
redressed. We do not know whether the strike is coming. If it is sabotage,
even then the railway administration is responsible for it. -In any case,
whether it is the machines or the persongs who misbehave, these things could
be averted. I do not want to throw blame on the Honourable Member’'s ordani-
sation provided it is absolutely due to causes beyond the control of hmuan agency
which can be prevented by proper steps being taken. I say, this could have
been prevented.

Even to-day, what is the attitude of the Honourable Member? My Honour-
able friend asked him if he would run up. He says he is too busy. He
would not send the Chief Commissioner. He would not send the person in
churge of the Traffic Department. Would he be allowed to do this in his own
country? As regards the officials, the Inspector is subordinate to this Gov-
enment and subordinate to the Honourable Member. But whether he ig sub-
ordinate or not, I have found that these people white-wash themselves and
thoy throw the blame on some. individual there, I say that the administration
will have to pay compensation for the 50 that have died. Therefore a man of
ths administration would not do justice. Therefore, Justice Thom, a High
Court Judge, was appointed to go into the Bihta disaster- There they said
that it was due to sabotage. He said: ,

‘‘I am satisfied after a full comsideration’of the entire evidence that the Railway Adminis-
tration have been guilty of negligence. It was suggested in the course of argument that the
Railway Administration in relation to the matters under discussion had. acted throughout ia
a manner consistent with ordinary ‘railway working.”

That is again the explanation that my Honourable friend was going to give:’
Mr, Deputy President: The Honourable Member’s time is up.

Sri M. Ananthasayanam Ayyangar: Continuing Sir John Thom says:

“I am unable tc accept this contention. The law upon the matter is perfectly cl
It demands from the Railway Company, as indeed irumpoovery other mnogm e:irt’l]a.li(q:h a:r”
a duty to make due provision for the safety of the Public, that care, caution and circum-
spection which a prudent man of business would exercise in the direction of his own affairs.
The Railway Company, in my judgment have clearly failed in the discharge of their func--
tions to exercise that ordinary care upon which the law insists.” "
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1 do say. Sir, that in any case, judging it from any point of view, this
loss of life of 50 people and injury to 150 (possibly the actual figures may be
more than 150) is the result of maladminisiration and carelessness and indiffere-
ence. I cannot find words strong enough to censure this Government. T do-
request the whole House to support this motion for adjournment.
Mr. Deputy President: Motion moved:

“That the Assembly do now adjourn.”

Mr, Manu Subedar (Indian Merchants’ Chamber and Buresu: Indian Com-
merece): May I suggest that the Honourable the Leader of the House do give
use the additional information which he promised and also deal with this subject
from the Government point of view? That is the usual practice: that early
in the debate the Member for Government intervenes.

Mr. P. J. Grifiths (Assam: European): That is not so. On a point of order.
It is the general presumption in this House that when a Member moves an
adjournment motion he is himself in possession of the facts on which it is
based. He is not supposed to fely on the Government Member for the facts.
that he wishes to charge against them.

Mr. Sasanka Sekhar Sanyal (Presidency
Rural): Let us hear the Government case.

Mr. Deputy President: The Chair cannot force the Honourable Member- to.
speak. That is his look out and the look out of the House.

The Honourable Sir Edward Benthall: T do not wish to make a speech at:
this moment. I think it is much better to answer the points raised by Hon-
ourable Members. I gave very full information this morning. I have certain:
further detailed information to give which I will give in the course of my
speech. If you will permit me just to give one or two additional facts and
then speak again when I am winding up the debate

Mr. Deputy President: If the Honourable
now. If he wishes to defer his speech he may.

The Honourable Sir Edward Benthall: The Honourable Member asked for
certain facts on a point of information. '

Mr. Manu Subedar: He said by four o’clock he would be ir possession-of
more facts as he was himself in telephonic communication with the authorities.

Mr. Deputy Pregident: Either the Honourable Member can speak now or

defer. He cannot make half the speech now and the other half st amother
time.

Division: Non-Muhammadan

Member. wants he may speak.

The Honourable Sir Edward Benthall: I can give one or two points of infor-
mation,

-Shri Mohan Lal SakSena (Lucknow Division Non-Muhammadan Rural):
Some other Member can give the information.

Mr, Manu Subedar: I am sorry the Government are not helping us with
additional information which they must have secured by telephone between
the discussion this morning and by four o’cléck new. I hope that they have
adequate answer to give to the charge which is levelled against them, namely,
one of negligence, one of carelessness, of broken promises and of failure to carry
out the undertakings given to this very House after the last disasters. I re-
member, 3ir, after the Bihta disaster there were prolonged enquiries and in
this very House a long list of assurances was given to the public that Govern-
ment would take all these various measures in order to prevent such disasters.
T shall await from the Honourable Member, seriatim, a reply to those puints,
to those definite promises which he himself made in this House and which his
predecessor made in this House after the Bihta disaster. e

The first impression ona gets when one reads of a terrible tragedy like this
is one of gloom. We cannot imagine the scenes of the train suddsnly going
off into & crash and in that very instant of the crash hu_ndreds of. people beirg
shocked nervousiy, hundreds being injured and many killed outright. 1t is a
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scene which w: may deplore, we may offer our sympathy to the vietims and
+o all those people connected with thém, but nothing that we say here is geing
tc bring those back to life. Our sympathy, Sir, and the sympathy of every
-Member of this House goes out to those who have suffered in this muanner, and
I was glad to hear from Government this morning that the Chief Medical Officer
was on the trezin and something was being done for those who wepe injured. .
I, doubt however, whether there was any medicinal equipment available.

As a matter of fact, I remember on previous occasions it was dcfinitely sug-
:gested that medical equipment of the first aid variety should accompany every
big express train when it is running. Was that done on this occesion? Was
-such equipment nvailable. I ask? Sir, the Honourable the Leadsr of the
House said this morning that relief trains were run down there, the injured
‘were brought back to Lucknow and every thing possible was being done. I
.hope ‘that information is correct and I hope that from the popular side we sball
not hear that this is an exaggerated account and that officials are taking credit
:to themselves for sorething which they had not done.

With regard to rewards and compensations, these vietims were all third class
Jpassengers. 1f that is so, all the more my sympathy goes out to those bereaved
-and to those who were dependent on the dead. And in this cenneegion may I
.make a suggestion for the consideration of Government and that is this. They
came to this House sand got this House to accept a Limiting Act, by wiich the
total amount of compensation to any particular individual was limited. Bat I
.&know the manver in which these compensations are worked for the very poor.
They do not know their rights. The Railway Administration does nothing to
.inform them what their rights are under such circumstances. 1t is some wily
lawyer who gets hold of them and divides probably the bulk of the money
.given between himnseli and the members of the family. I would ask the Govern-
.ment in this particular case to consider whether a little more liberal allowaunce
-of compensation may-nct be given in those cases where the number of depen-
«dents is large and where the distress is very real. In view of the fact that the
xrailways have made enormous earnings, what I say is only just and fair, thut

those who are really sggrieved and those who have really left behind an un-
manageably large family and to whom the meagre sum of comFensation which
will be given under the legal award will not be adequate, should be considered
sympathetically by this Government.

"~ The causes which usually lead to this sort of thing are many. In this
particular zase the Honourable the Railway Member has pleaded that he is not
aware so far of the cause and that enquiry is going on. On the last oceasion it
‘was & question of speed. Whether the speed was not excessive, whether it was
possible for the driver as he was speeding up to be able to judge, whether he
was going ab 40, ‘50 or 60 miles an hour—I will confess myself tha%.travelling
‘between Bombay and Delhi I have occasionally felt that the train was going
‘at an unduly high speed—it.is not possible for a layman to judgs whether the
speed is within the limits prescribed or whether it is not excessive. On the
last occasion when this point was raised the Railway Administration said that
.it was not possible even for.the driver to judge, because he had not the means
in ‘all cases. He had not the speedometer. He had not the equipment to
dge within five to ten miles whether he was going over preseribed speed. In
~age a driver is driving at an excessive speed he is asking for trouble and
~personally I would say that if the Railway Administration cannot do better
than produce this dismal record, which my friend read out, let us reduce the
speed all round. We would rather have safety first. We would rather have a
-complete agsurance:that thic sort of disasters would not occur than try and ape
-at Buropea1 and Amgrican standnrds of speed without the same etliciency in
the administration -of the railways, which those railways possess. '

~ _ Then there js.$he question with regard to signals snd points. These are
old stagers, old friends of ours, and they-come up whenever a large accident
. occours and whenever the question arises ae to whe'tger the signal equipment was
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correct and whether the points were correct. In this connection I think the House
will pay the just weight to what my friend,”from the experience of another
station master, clearly indicatéd; wviz., that the points have a way of getting
out of order and if they are not frequently-inspected by superior authorities
they would misbehave on some occasions. These enquiries by the Senior
Government Inspector are routine enquiries and they are of no use. They go
on evidence which is forthcoming. May I ask whether this Goverament has
always accepted the findings of their own officers and the recommendations of
their own Senior Government Inspectors in respect of past accidents, whether
all the recommendations of those people have been carried out or whether they
have been blue-lined and red-lined by superior officers sitting in Delhi, who
thought that these recommendations were not necessary. In any case these
enquiries geperally take the line of white-washing and as my friend +ightly
pointed out, it is the small pointsman who is victimised. Take the case of these
pointsmen. They are poor men who are not given a proper minimum wage,
men who are unable within the small amount which is given to them to get
adequate food, men who are worked long hours. I hope in this enquiry it will
not be the small man who will be victimised to cover it up. The.real culprits
are at the top and it is they who have failed in the system. It is not the small
man whom they will find out.

We have to learn the lesson with regard to these disasters when they occur.
As I said, in 1988 a long list was drawn up of the precautions which the Rail-
way Administration-was going to take in order to prevent accidents and tragedies
of this order and yet since 1938, in-spite of all that was promised, my friend
has read out there are every year no less than 423 collisions, no less than 8,500
derailments and no less than 14,300 lives lost. -

Sir, these are poor men.. It is a mere accident and good fortune that any
one of us is not involved in this disaster, .Therefore I call upon every Member
of the House to judge the depth of the tragedy from the point of view as if it
would occur to anyone of us and I say that this is no laughing matter.

Now, Sir, the administration of the railways in this country, in spite of
many protests from this side of the House, has been kept at the top both in
every system of the railway and in the Railway Board entirely in the hands
of the whiteman. I do not wish to bring racialism into this prablemn but I
cannot avoid pointing out to the attention of this country that-we must hold
these men responsible. They are drawing fat salaries, they are drawing
salaries which should go to the. sons of the soil and they have been found
incompetent, they have been found inefficient as the story of the collisions,
derailments and the lives lost clearly proclaims. As my friend said, just
assume that in this disaster 50 whitemen had been killed. Assume that it was
8 military train in which white soldiers had lost their lives to the extent of 50
men and 150 injured. You would have then found all my friends here moving
heaven and earth and trying, to find out what was what and trying to put it
right. It is true that in the past the attitude has been that life was cheap
in India and that they need not go out of their way to do anything special.
But I say that no Government should put a limit to the extent of the care
which it extends to the provisions which will prevent tragedies of this kind.

This is no place for complacency of any kind. Every Government must look
into every disaster of this kind and draw a lesson for the future, as to what
could possibly be done in order to prevent a repetition. Has this Government
done this properly in the past? I have no hesitation in saying that after the
immediate enthusiasm, after meeting the adjournment motion in this House,
this Government goes to sleep. It does not do its work properly. And what
more proof could we have found of their negligence in this -direction than th.
reluctance of the Honourable Member this morning to accept the suggestion thai
was put forward from here that the Chief Commissioner for Railways shogld
g0? T undetstand the difficulty.” I myself have had occasions to deal with
factories lying in further parts of the country where difficulties have arisen;
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and if you send down a head office man, it does appear as if you are for the time
being vassing cver the authority of the local man. But it can be done without
this departmental sensitiveness. These national disasters are not the kind of
occasions when ycu should stand on this sort of narrow and technical ceremony,
aud 1 again suggest, and I trust the Honourable the Railway Member will give
us a definite and categorical assurance, that the Chief Commissioner of Rail-
ways whose direc: respeusibility it is, to look into these accidents and to take
all the measures which would avoid such accidents in future, I do want this
assurance that Government have decided to send him down and that the report
which he will prepare on this subject will be given to Members of this House.
Sir, I support the motion for adjournment. ‘ ‘

Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I rise t) support the motion before the House. I have nc doubt
that the whol: House including Sir Edward Benthall the Honourable Member
in charge, do feel that happening of such tragedies should be avoided in this
country. These accidents have been so frequent in the last few yecars that
sometimes we have begun to suspect the capacities of these people who run
tire Railway. administration. I should point out one fact which just came out
in one of the newspapers which is printed at Bombay and has been delivered
here by air—it says that the engine was too powerful and that the number of
bugies were not sufficient to give the necessary load with the result that the
speed could not be controlled and the engine ran at a speed which was res-
ponsibie to some extent for the accident. I am not going to say anything
regarding the verificaiion of the fact at the moment, because that is one of the
many other versions that has been given by the press. I would certainly like
that a categorical arsurance should be given to this House by the Honourable
Member in charge in this connection that the whole thing will e looked into
carefully and e further assurance that efforts will be made in future to avoid
this as fur as practicsble.

Of course, the Government may say that it was never the intention of E. I.
Railway administration fo have brought about this accident. Accideni itself
carries the philology wiich means what it means; but at the same time human
efforts should be directed on lines which would minimise the chances as much
as possible. I would like to impress upon this House that if we compara the
figures of accidents per 1,000 miles run average in other countries where traffic
probably is more dense than here, the percentage of the accidents in our
country as cowapared to any other country in the world—is higher by nearly
three hundred times. '

Most surprising feature is that this has happened more frequently during
state management of Railways. Probably during the company management,
things were not bad enough. I have always been one of those who advocate
the cause of the Railway employees and pleaded for their better conditions of
service; but at the same time I am not here to say that these employees should’
be allowed to neglect thelr duties and do things which would not be in the
interests of the public whose servants they are. It is in that very spirit, that
I have been advocating their cause but when we feel that these Railway
servants were not coming up to the expectation we have to warn the administra-
tion. We exvec. that they also should take due care of responsibility thet they
have in the matter. With these few words, I support the motion.

Sir Gurunath Bewoor: (Becretary, Posts and Air Department): My only
reason for rising to take part in this debate is to deal with the points raised by-
the Honourable the Mover and the Honourable Mr. Subedar regarding the inquiry
into this accident. Last year, at the time of the Railway Budget, a cut motion
was moved by Pandit Lakshmi Kanta Maitra: he advocated the desirability

¢ of judicial inquiries into railway accidents involving loss of human life. The
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matter was debated at very great length and on that occasion I explained to
the House the exact constitution of the railway inspectorate and its function.
Perhaps as the House is new to some extent, it would be useful to explain
that as a result of the report on the Bihta disaster and the subsequent
resolutions passed in this House and in the Council of State, the Government of
India decided to separate the railway inspectorate from the Railway Depart-
ment. Formerly, the Government inspectors were selected from among rail-
way engineers and they worked as inspectors for a certain number of rears and
when their turn came for promotion they were reverted to the railway. The
result was that the inspectors felt to some extent afraid of the General Managers
when they were inquiring into an accident which occurred on a railway rystem.
The present constitution is this—there is a Chief Government Inspector of
Railways whe is the adviser to Government in the matter of railway safety.
He is not under the Railway Department. He is under the Posts and Air Depart-
ment, the Member for which is different from the Member in charge of the
Railway Department. (Interruptions). There are five inspectors who are
stationed in different parts of India and it is their duty to inquire into accidents.
Section 4 of the Indian Railways Act lays down the duties of the inspector and
section 83 explains when the railway inspector is required to inquire into
accidents. The section says:

“When any of the fcliowing accidents occur in the course of working a railway, namely,
any accident attended with loss of human life or with grievous hurt or with serious injury
to property, any collision between trains of which one is a train carrying passengers, or the
derailment of any train carrying passengers in any part of a train, any accident of a desciip-
tion usually aitended with loss of human life or with grievous hurt as aforesaid and any
accident of any other description which may be notiﬁecf in this behalf by government.™

Now, the railway inspector receives the very first intimation of an accident
and he proceeds to the scene of the accidgnt as soon as he possibly can; and
when he has made his inquiry, he submits his report to the 8Ohief Government
Inspector, who then sends it to the Posts and Air Department. During the
course of the discussion last year, Mr. Nauman who spoke on the motion,
complained that the- public did not know when and where the Government
Inspector held an inquiry. I made inquiries as a result of Me. Nauman’s com-
plaint, and we have since prescribed that whenever a Government Inspector
of Railways is going to hold an inquiry, he shall immediately communicate it
to the press, have it broadcast through the A.L.R. and give intimation in the
local area; he calls upon any member of the public whether he is a passenger
or whether he is a spectator at the time of the accident or soon after, to come
and give evidence; and if it is inconvenient to such witness, we are prepared
to allow him to come up to any place where it is convenient to take his evidence.

It was suggested by Mr. Manu Subedar that the Chief Commissioner or the
Honourable Member in charge of the Railway Department should go and inquirs.
I would submit that this is extremely undesirable. The Government Inspector
should not have these big personages going there and makin
inquiries. The Inspector is the statutory authority for making inquiries and
think we would hold his inquiry and make his report with far less ditficulty
or embarrassment than if the Chief Commissioner or the Honourable the
Railway Member went and stayed there to make inquiries. An
inquiry of this kind tekes considerable time. It invclves an examination
on the spot of various technical matfers and taking evidence
from the people. In this particular case I do urge upon the House to hold its
judgment in abeyance. Various allegations have been made and the news-
papers have been publishing all sorts of allegations. @ Well, I say—give time
to the Government Inspector to go and find out for himself. My friend, Mr.
Manu Subedar said that there must be a defect in the interlocking system.
May be it is so, I do not know. Mr. Nauman says that the train had got a
light load and therefore the engine could nos stop in time. That may be so—I
do not know but I urge on the House to hold ifs judﬁenb in abeyance. I
have no reason whatsoever to hold that the Government Inspector would in any
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way try to whitewash the administration. I would like to tell the Hous> that
I have been in charge of this Government Inspectorate for the last nearly 4
years. [ have never seen any attempt on the part of any Government Inspector
to try and show that the Railway Department was all right. ‘Whenaver there
have been defects, he has not hesitated to point out what the defscts were.
Sometimes ‘it is a failure of the human element—a driver driving against
signals. Well ynu csnnot rule cut such accidents. They occur in every walk
of life. Sometimes i% may be a defect in the system in which case inmediate
steps are taken to remedy that defect. A new rule is prescribed or 1 new device
is tdopted by which suck accidents could be stopped.

Mr. Muhammad Nauman: May I ask one question. Is it a fact that when-
sver any recommendations were made by Inspectors, they were immediately
implemented by the Railway authorities?

Sir Gurunath Bewoor: That is a matter for the Railway Department to-
implement. We call for a report as to what action the Railway Department
has taken. There have been cases in which the Railway Department has not
been able to implement anything. 1 ~an give onme small instance—headlights on
engines. During the war we could not get the bulbs. Engines had to travel
without headlights or sometimes A .R.P. precautions stopped engines using
head-lights and some accidents had occurred, due to this absence of a head-
light but I have never had a case in which the Railway Department refused to
gecept the recommendation of a Railway Inspector and the system is exactly
the same in the United Kingdom. I would like to assure Mr. Manu Subedar
that on the last occasion 1 visited England 1 went and saw the Chief Govern-
wnent Inspector of Railways there and I ascertained that both the principles of
working and the methods of working of the Inspectorate a“e exactly the same.
The inquiry is made by an independent Inspector. As you know, in England
riilways are run by companies whereas here they arn run by the Scate but the

Inspectorate -is independent and an inquiry is made by the Inspzcior and by
mne else. :

I would like to state one more point. A railway Inspector nct only inquires
into the cause of the accident but it is also his duty to inquire into the number
of casualties that occurred and the remedies adopted for evacuating the injured,
the provision of refreshments for the people on the spot, the time tuken im
clearing the railway line for open running and so on. All these raatters are
reported upon by the Government Inspector. In order to satisfy the House
and in view of the interest that the House is taking, I am prepared to make
available the preliminary report of the Inspector. The preliminary report
confines itself to a factual presentation. In order to arrive at the exaect cause
of the accident, as you will understand, he has to examine a large number of
witnesses. Most witnesses, particularly those in the department rry to protect
each other or protect themselves by throwing the blame on some one else snd
he has to have a technical examination made but the preliminary report gives
as accurate a presentation of the facts as possible regarding the place where
the accident occurred, the casualties, the medical relief that was given and so
on and I am quite prepared to make that available to the Touse. I would
urge upon the House not to take the view that there has been neglect or that
there has been this or that, before an inquiry has been made into this accident.
The inquiry will be made by an indépendent authority and his :i:port will be
aveilable to the House.

I-have no reason to suppose that there have been many more zecidants than
usual. Various figures were read out but those include all kinds of accidents.
those which occurred in ordinary goods yards and various other things. (An
‘Honourable Member: ‘‘Collisions”). Every kind of thing is culled a collision.
(Interruption). The Honourable the RailwAy Member will explain the position -
as it concerns the Reilway Department but T am concerned with the accidenfs
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into which the Inspectorate is required to wquire under the law and those zre
the acecidents i1 wlich, as I mentioned, there has been either loss of iife or
“grievous hurt or serious loss of property.  Iuts those the Inspector inquires. As
the House is aware. during the last five or six years, the Railways bave been
working under very great strain. There has been an enormous amount of traffic
moved, which in ordinary times would uot have occurred. They have stcod the
strain very vwell indeed and there is no reason to believe that iccidents hava
increased in any way. 1 do not think my friend Mr. Manu Subeder need be
afraid of travelling by the Frontier Mail at 60 miles an hour. 'The speeds are
all examined aud prescribed with due regard to safety. I therefore urge that
this «djourniment motior: should not be supported by the House.

Mr. P. J. Griffiths: Mr. Deputy President: I do not propose today to make
a lengthy or a formal speech. I shall merely explain in a few sentences why
we in this Group are not prepared on the evidence at present before us to support
this adjournment motion. (An Honourable Member: “Why not”’?) I will tell
you why nofi

I take it for granted that every member of every Party in this House is
deeply moved and shocked at the tragedy that has %aken place. The number
-killed and the numl:-r injured are not yet exactly known. Whether that num-
‘ber be small or great. the fact that this tragedy should have occurred is a fact
which must move us profoundly, but our sorrow at that fact must not blunt
our reason or lead us impulsively into forming conclusions before we have
before us the: facts on which alone those conclusions could be based.

At this s%age I must say, and I say it with reluctance, that I deplore the
attempt made by Mr. Manu Subedar to introduce a racial issue. I deplore his
statement that if fifty white men had been concerned we in this Group should
have been crying out for an inquiry. Whether the people who were killed were
white or of whatever other colour, we in this Group would regard their death
as a tragedy. We should nevertheless wish to know the facts before we
attempted to pass our judgment regarding these facts. I trust that my Honour-
able friend Mr. Manu Subedar, if he values at all the maintenance of goodwill
and a calm atmosphere for the next few weeks, will try to abstain from this
kind of unfair racial insinuation.

Mr. Marn Subedar: You are callous. The British officers are -callous at
Indian deaths. '

Mr. P. J. Griffiths: When my friend made the insinuation before, he pointed.
out at our Benches and he spoke not of the British officials but of the European

Group. Now he has changed his ground. Let him be more careful in his
statements and charges.

As far as we are concerned, we try to examine the motion as it stands before
us today. It charges Government with carelessness and indifference. I spesk,
Sir, from a fairly long association with these problems. Although I have charged
the Government many times before with many things, and I am as severe a’
critic as anybody else in this House, I have never charged them and can never
charge them with indifference to human life or to human suffering. Many other
faults they have, but indifference to human life is not amongst them. When T
come to the second charge, the charge of carelessness, T frankly do not know on
what facts this charge is based. Tt is a very fine phrase to say: ‘“You are
careless’. People have died and so there must have been carelessness. Does
it always follow in human affairs that if people die, there has been carelessness?
I frankly have no idea whether the Government or the Railway are blameworthy
or are not blameworthy in the present case. )

Sri M. Ananthasayanam Ayyangar: Is not the Rasilway bound to take:
people safe?
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Mr. P. J. Griffiths: They are bound to try to make people safe and if I
had evidence to show that they have failed to try to make people safe, I shall
be the first to come forward to condemn them. Let me remind my friend that
we in this Group have not supported Government throughout in matters of
this kind. (An Honourable Member: ‘*Question”’?) I am glad my friend says
“Question’’. Either he has a short memory or his political experience does
not go back as far as mine. Perhaps he forgets that at the time of the Bihta
disaster the first person in this House to condemn Government was not & mem-
ber of his party, but myself. I severely condemned the Government at that
time for what I considered their gross negligence and it was very largely as a
msult of that censure that the Government Inspector has since been taken away
from the Railway Department. We in this Group are just as ready as my
kiends over there to censure the Governmens if and when we find there has
been dereliction of duty. But we hold that even Government is entitled nos
to be judged until the facts have been made available. As far as we are con-
eerned, we shall, therefore, suspend judgment on this issue and as long as we
suspend judgment, we cannot go into the lobby with our friends who have
moved this adjournment motion.

I have one more point to make. My friends over there made a great fuss
about the fact that the Chief Commissioner or one of his colleagues has not been

-

tent down to conduet au inquiry at cnce. Their memory is very short. They .

are forgetting that it was alleged at one time that inquiries made by those under
the control of the Railway Member or those under the control of the Railway
Board could not be regarded as impartial inquiries. It was ‘they who came
forward with the plea that inquiries into these accidents must be made by
persons not under the control of the Railway Department and it was for that
reason that Government took the decision, which I personally consider a very
wise decision, to transfer the Department of the Government Inspector from
my Honourable friend’s Department to the Department of Posts and Air. That
transfer was made purely in the interests of impartiality, and now my Honour-
able friends say: Send your Chief Commissioner to make an inquiry. In politics
one does not expect very much consistency, but at least one ought to see some
faint imitation of it. When I see the new point of my Honourable friends with
regard to this matter. I cannot help feeling that they are now going back on their
attitude to this transfer saying ‘‘Send your Chief Commissioner or one of the
Members of the Railway Board to inquire.” I feel that even in the depressing
sphere of politics a little more consistency would not be wholly unwelcome.
Finally, let me reiterate what I said in the beginning, that we hold no view
ab the moment on the question of the blame for the present accident. We
shall wait with great interest and attention for the report which will come forth
in due course from the Government Inspector. When we have dealt with that
report if we disagree and often we have disagreed with such reports in the past
we shall have no hesitation in saying what we think about it. I we thmls,:
Government worthy of condemnation, we shall condemn them as loudly and
vociferously as my Honourable friends on the other side of the House.

Mr. Sasanka Sekhar Sanyal: Without going into the lobby.

Mr. P. J, Grifiths: Which lobby we go to will depend on what
before the House. Unless we know that, we canngt dec?dewv:lfsis loﬂiieb;“ :':
should go to. When these facts are before us and when the inquiry has been
held, we shall assess the Inquiry report and thereafter we shall know how to act.

\ S]l::)rl lt.m Lal Saksens (Lucknow Division: Non-Muhammadan Rural):
r. Deputy President, [ rise to support this motion and tn doing so T want to
r;}ake it clear that when I suggested to the Honourable the War Transport
» ?(tinl:';: to 8o on the spot and see things for himself, T did not want him to
Aofri da Inquiry. T suggested that course purely on humanitarian grounds
end of mine who had left Lucknow on the evening of Monday reached here

o last night. He had to come via Sitapur and he reached "here only last night.
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e gave me such a horrible account of the accident that the first thing I did
this morning was to phone the Honourable Member and to tell him that I had
received this information. 1 could not believe him because his stories may be
baseless. So, 1 wanted authentic information and I told the Honourable Mem.
ber that I was putting & short notice question on the subject. In reply he said
that he would look into the question and see whether he could aceept it or not.

Now, in the morning he informed us that there were only 43 deaths and about
55 injured. Just now 1 have got tnis paper which says that there were at least
60 deaths. It is the National Herald of Lucknow. It says:

“‘Forty-two bodies have so far been identified and handed over to the relations of the
dead. Four unidentified bodies have been made over to a Muslim organisation at Aishbagh
and three others kept in the King George's Medical College Hoepital.”

In addition to this 49 dead, he says 12 more are lying buried in the debris
and he gives the names of the persons whose relations are supposed to be buried
there. He says:

“Mr. Radheylal Agarwal and four other members of his family, residents of Narahi in
Lucknow. They are supposed to be buried in the debris.”

Not only that, here is a list of the persons who were identified and the list
is printed in the morning paper of Lucknow, but the Honourable Member
did not have that information in his possession. That paper also gives the
number of injured. It says that so many were brought to Lucknow, so many
were taken to Hardoi and so many to Shahjahanpur. The number is much
more than 100. But what I want to bring to the notice of this Honourabie
House is this and I would like to draw the attention of my friend Mr. Griffiths
to it. There is no doubt that the authorities were very callous. Let us see
how these dead bodies were treated and how they were brought to Lucknow
and how these injured persons were looked after. I will read out the statement
from one of my friends who went to the station and who says in what condition
he found these dead bodies. This is Mr. C. B. Gupta, the President of the City
Congress Committee. He says: '

“This morning I visited the railway station. It was the most pitiable sight to look at
the bodies that were brought from Baghauli. Possibly it was one of the worst disasters in
the history of railways. The arrangements made by the railway authorities to bring the
injured as well as the dead were most unsatisfactory. No consideration was given by the
5. PM authorities to the hygienic conditions in placing the bodies for inspection in

- * the open space, flies hovering round their bodies and faces disfigured and
smeared with blood. Till late in thé afternoon no attempts were made to ward off the
flies nor was any help given to the friends of the deceased to provide them with lorries to
take the bodies to the cremation ground on behalf of the administration. I was the most
callous exhibition of the wooden system of the administration that prevails in the country.
While it should have been the duty of the railway administration to help the friends and
relatives of the deceased by providing them with money and other things necessary for
cremation, nothing was forthcoming from their side, and.it was only left to a few public
?irited citizens including the Chairman of the Municipal Board of Lucknow, and the

ongress volunteers to arrange for the removal of the dead bodies to ths cremation ground.
I cannot but too strongly condemn the inhuman attitude of the railway administration.”

I want the Honourable Member to deny this. I want him to tell me what
arrangements were made for the disposal of these dead bodies. In what condi-
tion they were kept. Even in the report that I read today, it was given outf that
when the bodies came they were emitting very bad smell. They had not been
preperly kept. Anyway, surely some help should have been given to the rela-
tives of the deceased. My Honourable friend did send a message of condolence,
I thank him for this small mercy. But he sent the message of condolence to
whom? To the Manager of E. I. Railway at Calcutta. He did not care to send
any directions to those looking after the dead bodies at Lucknow as to what is
to be done in respect of these dead bodies. Nor was any help given to the friends
and relatives of the deceased. My Honourable friend must realise that in
many cases, their relatives having died, the people who went there to look after
the dead bodies must have been left penniless. They had not the wherewithal
to enable them to dispose off the dead hodies or keep in touch with their friends.



2032 LEGISLATIVE A§SEMBLY [6zu Mar. 1946

[Shri Mohan Lal Saksena}

What 1 meant by my suggestion this morning was that some respensible mem-
ber of the Government should go to the spot. The Government should have
done at least what an ordinary lorry driver is expected to do in the case of acci-
dents. When a lorry driver or & motor driver is found to have Lilled or run
over a person, we take into account the subsequent conduct of the person as to
how he looked aiter the persons injured or killed and in determining the sentence
or the punishment, we take that fact into consideration.

It was admitted on all hands that this was a major disaster in which so many
lives were lost, and still ny Honourable friend says it was not the concern of the
House. I did not want any enquiry to be made by them. I only wanted that
some responsible officer of Government should go and see what was done to the
injured and the dead, whether they were cared for at all. In case of such
disaster, I know certain facts will have to be examined and enquirel into before
sarriving at any conclusions. Our only suggestion is that non-officials also should
be sssociated with this enquiry, or that some judicial enquiry should be_held.
What we are most anxious is that at least so far as the relatives of the deceased
and injured are concerned, they must be made to feel that the Government are
doing all that was possible under the circumstances. So, on this side of the
House, we could not remain silent.

The Honourable Member for Railways was given an opportunity by the
President to say whether he wanted more time to ascertain the real facts. Buk
the Honourable Member wanted the adjournment motion to be taken up today.
I suspect that he felt that later on more facts would be revealed and if
the adjournment motion was taken up some other day, then it will not be
possible for the Honourable Member to deny them. Unfortunately for him, full
facts have come to me and 1 have read them out from the newspaper. I have
got these figures, and I read them out. I want the Honourable Member to deny
them. They cannot be denied, because the names of 42 persons who died sre
given out. The names of persons whose dead bodies were handed over are
given out, the names of persons whose dead bodies lay in the debris are also
given. Four persons were handed over to a Muslim organisation for disposal.
I want to know whether any money was paid to that Muslim organisation.
Three bodies were kept in King George's Medical College.

1 do not want to go into the number of accidents. The facte and figures
"before me show that there were more collisions during recent years. My
Honourable friend, Sir Gurunath Bewoor, said that there were collisions and
-collicions. But I say that here is a collision which cost human livis. We find
from the report that the loss of life as well as the number of injurud have gone
up. If the number of accidents had gone up but the number of injured and
killed had decreased, there would have been some justification in the way in
which my Honourable friend wants to explain..

Now, 8ir, I want to put it to my Honourable friend, Mr. Griffiths, through
you, Sir, Mr. Deputy President, is it or is it not callous to have left the dead
bodies in the condition in which they were left, the manner in which they were
brought to Lucknow and the manner in which they were left in the open place
for identification and the manner in which relations and friends of those killed
were treated. They were not given any help by the railway administration in
the matter of lorries to remove the dead bodies or in the matter of anv monetary
help. Does this or does this not show callousness on the part of the railwa"y
administration? T do not want this House to censure the Government for this
disaster, because the causes of this disaster have yet to be enquired into. Those
tfssusﬁf mag }lxave bee]l: different. I want the House to censure the Government

or their failure to have done what was necessary on itari
towards the deceased . . | . . & imanitarian grounds
Mr. P. J. Griffiths: T rise to a point of order.

» Shrl Mohan Lal Saksena: T do not give way. My time is limited.
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Mr. Deputy Presidnt: Since the Honourable Member wants to raise a point
of oruer, ue wusl ve auowed W du s0.

Mr. P. J. Grifiths: I would recall to the House the terms of the Adjourn--

meut Mouon ol wiseh ustice wuas given:

“The tramm cullision between the Dehra Dun Express and a Goods train resulting in 50
deathis and 150 mjured and the carelessness and t.hs wdifference on the part of the Govern-
ment to take steps tu avoid such train disasters.” .

There is wo mneuotion of cailousuess 1 this motion.

Shri Mohan Lal Saksena: Callousness is there. Callousness is proved
beyoud douvi. luulterence is there aud it can be proved. 1 do wot think the
Motion ca:i be moditied uow. But irom the facts which 1 have brought before the
House; it is evideut there has been gross callousuess on the part of the railway
administration.

Mr. P. J. Griffiths: May I say, Sir, I do not accept the version given out in
the newspaper read out by the- Honouruble Member?

Shri Moban Lal Saksena: I do not want him to accept these facts merely
fron wewspaper reports. 1 offered the Honourable Member to go to Luckuow.
1 wanted him to give the nummber of tickets of passengers that were issued from
Delh: and from Meerut. We know that two Upper class carrisges were attached
next to the engine, next there was a third class bogie. It was smashed. It was
gaid that third class passengers suffered more. 1 fail to understand how it is that
the upper class passengers who were in the bogie next to the engine did not
suffer damage, whereas the passengers in the third class bogie which was farthar
from the engine suffered more. Ii a way, the facts are as I have staied. I
should like the Honourable Member to deny those facts. T made it clear -
to the Honournble Member that we on this side of the House desired that. he
should gn to the scene of disaster or we suggested that he should send scme
responsible officer, or send one of ourselves to the scene of occurrence. It
was not to hold an enquirv. We wanted to ascertain what were the tbings
which conld have bheen avoided. That was all we suzgested.

Mr. Deputy President: The ITonourable Member’s time is over.

The Honourable Sir Edward Benthall: Sir, I myself tind these scc;denb
extreinely dusiressing aud shockiug, ucceutuated by the tuct that I and -my.
Depurtment are responsible for them. There is enough suffering in the world
without these taings taking place in addition. But 1 must say that I find it
also positively sickening tiat my Houourable friends cpposite should. endeavour
to make politicul capltal out of this kind of thing and that they should try to
raise racial animosity in such a mean way out of people’s suffering. Not only”
that, but they do not even abstain from throwing stones at taeir own country-
men. Sowme of my Honourable friends opposite also did not hesitate to accuse
us of deceiviug themn or trymy to couceul tucis. Why should we want to conceald
facte: 1 stood up this morning in respouse to an irregulur short notive yuestion
and gave ull the iuformation at my disposal, and 1 promised to give anything
further that camne in tie course of the day. 1 am glad to meet the wishes of
the House uow in giving such further information as “has come in since 1 spoke
this 1noruing. My informmation is secured from the railway usuthurities and 1
may poiat out that there were no less than seven doctors nresens on the spot,
apart altogether from local doctors who came to help, and I do nct think pro-
fesswuul men of that sort would normally be accused of puttnz forward mis-
leading figures. Up till this afternoon my information is that there are 47 dead,
This momino I said there were 43; two more have siuce been repcrted as having
died at Hardm, and | do not know what the difference of the other two is due to.
T have the names of 26 and the other 21 are unidentified. [ will uot argue much
about that because the figure of 47 dead and the figure of 50 given in the
adjmlrnment motion are suflicient'v near and it is [mmb]e that one or two more
may be discovered under the wreckage of the engines, althou:h five engine
drivers and firemen who were killed have, I understand, been ‘identified.
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As for the mnjured, my information is that there are 58 or 59 wio were
suficiently bad to be taken to hospital. This morning I think I meutllcut'd 506.
I do uot know how tae discrepancy vceurs; but of the injured, ei,ht mtlf major
injuries have beeu taken to the Med.cal College and tae Rai.way Hcespituls ab
Lucknow and 36 with minor injuries, a total of 44; and 14 were taken to L.ardoi
Sadr Hospital. There were three more who were slightly injured and who did
not want to go to hospital at Hardoi, and that may account for the difference.
between 56 and 59. But these were, as I understand it, the hospital cases. [
have no doubt, as I said this morniug, that there will probably be fuily a hundred
people who got shock and slight cuts, and naturally having been present at such
an accident, found it very distressing to the nerves; and it is quite easy to.maie
the figure up to 150 by including those who were not hospital cases.

Now I will show the thoroughness with which these figures were gone into.
I am able to give the House full details of all the passengers on the train, thosa
who were .dead except the unidentified, those who were injured and those who
were .on the train but were not injured.

Shri ‘Mohan Lal Saksena: How many ﬁre unidentified now?

The Honourable Sir Edward Benthall: It is 25 or 21; it depends of course
on the.time of the report.

‘Shri Mohan Lal Saksena: When was this report sent?
The Honourable Sir Edward Benthall: At 2-45 this afternoon.

‘Shrl Mohan Lal Saksena: I have here the names of 43 identified people.

The Honourable Sir Edward Benthall: We must agree to differr When the
enquiry report comes out we shall see who is correct, and I have little doubt
that. my figures will be more accurate than those of my Honourable friend.

[ was asked for various further information this morning. Somebody asked
me for the number of tickets from Dehra Dun and Mussourie. I have gome
details here of about 111 tickets issued from those places. I do not quite see the
-relevancy- of it ‘because 1 :think there is no proof ‘that these people were in the
carriages dffected. Somebody again asked me where the coaches were put on
and whether ‘they were through coaches. The first coach—a First, Second and
Intermedidte coach—was put on. T understand, from Meerut to Lucknow; tho
secontl—a4lso a First, Second and Intermediate—was from Delhi to Lucknow and
_the ‘third-coach was a:third class coach running from Hardwar to Gaya.

Shrl Mohan Lal Saksena: What about the number of tickets from Delhi po.
Lucknow?

'¥he Honourable Sir Edward Benthall: I will find that out and give the
Honourable *Member the information.

“Then T was talking about the relief given. I mentioned at considerable
length’the extent of the relief measures taken by the railways the moment they
gob'the idformation; and I have not yet received complaints—I do not think T
shall—df'lack of medical attention. In fact I have'the report of the Divisional
‘Superintendent who made special inquiries on the spot that the passengers in vhe
-rear coaches were properly attended to and given food, water, and so on. As
regards the dead bodies laid out for identification, they of course will be in the
care of ‘the railway authorities guided presumably by the medical officers. The
bodies were under the charge actually of the railway police. My Honourable
friemd -opposite asked whether any money was given to the friends and relatives
of ‘these -people. The standing orders are that every assistance is to be given
in sueh-cases, but in the case of these dead bodies the trouble was that they

were. unidentified and therefore no relations were available to help. Once the
Jelations turn up every assistance is given. '

.
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My Honourable friend Prof. Rauga this morning made what I thought was a
most reprehensib.e suggestion that the driver was drugk. If my Honourabte
friend had read tae Hindustan Times this morning he would have seen the testi-
momal of some passengers that the driver appears to have acted wi.h great
preseuce of mind. The momeut he realised his points were wrong and he was
going on & wrong line he jammed on the brakes, otherwise taere would be an
even more serious accident. This was reported in the Hindustan Times.

Shri Mohan Lal Saksena: It also says that the number of killed is over 50
and the uumber of injured over 1Uu.

The Honourable Sir Edward Benthall: I have dealt with that. I do not
underscaud why iy Honourab.e iricuds opposite denigiate their own country-
men in a way which is sometimes extraordinary. * Uufortunate.y the drivers
were killed,—one a Hindu and one a Muslim. The firemen killed were one
Musiim aud two Hindus. I do not frankly understand why aspersions should be
cast in this manner; it is beyond my compreunension.

My Honourable friend Mr. Ayyangar asked why we did not send down a
respousible officer.  We did; we seut down the Chief Operating Superintendent
of the Railway, the officer responsible for operating the dine. He happened to
be in Delhi on that day attending an operating meeting; and as soon as
information came through we sent him down to the scene of the accident or
rather he went of his own volition. He is the officer responsible.

Sri M. Ananthasayanam Ayyangar: Why did not the Commissioner in charge
of the Traffic Department go?

. The Honourable Sir Edward Benthall: He did. The Chief Operating Super-
intendent of the Railways went down .immediately. In addition to that the
Divisional Superintendents of two Divigions went immediately to the spot and
it is they whose duty it is to attend to unfortunate accidents of this sort. My
Honourable friend Mr. Saksena coniradicted my Honourable friend Mr. Manu
Bubedar’s suggestion that the Chief Commissioner for Railways should have
gone, .down to report. My Honourable friends, 8ir Gurunath, and Mr.
Grifliths have both explained why that sort of thing ig not done.

Mr, Manu Subedar: Not even after the enquiry of the senior Government
Inspector, in order to see whdt steps should be taken to prevent such accidents
in future?

The Honourable Sir Edward Benthall: That comes at a much later stage,
but .my Honourable friend in his present frame of mind would have been the
first person to suggest,—as he did indeed by using the word ‘white-washing’,
—that if a Member of the Railway Board had gone down to the spot, it would
be interference with the independent enquiry, and we would have been accused
of trying to formulate opinion as to the causes why the accident happened.
My Honourable friend knows that very wel!. But some Honourable Member
this morning asked whether a Member or Members of this House could go
down. -I said I could see no objection to that. The objeztion certainly does
not come from my department, and I do not think it will come from the Post
and Air Department who will conduct the enquiry. Tf Members of the Central
Advisory Council wish to go down and attend the enquiry and see how these
‘things are carried out, I should be only too pleased and perhaps then they
would be able to see that these enquiries are impartial snd they would be able
to report to the House that things are not as they fondly imagine they are.
That is an offer, and I should be very pleased if Honourable Members of the
Central Advisory Council would accept it.

The real gravamen of the adjournment motion, as I understand it, is *‘the
esrelessness and indifference on the part of Government to take steps to avoid
such train disasters”. One Honourable Member opposite asked how many
accidents there had been on the E. I. R. during the last six months.
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Mr, Deputy President: The Honourable Member has two minutes more.

The Honourable Sir‘Edward Benthall: 1 am sorry I cannot give my Honour-
able friend the stutistics that he wanted, but there have been uo derailments
and collisions to passenger trains on the E. 1. K. in the last six wonths before-
this accident. In the previous six months there were two which were enquired
inty by the lnspector ot Railways.

It is suggested that we do not take sufficient trouble to avoid such train
disaters. ‘lnere uare .1u existence einborate rules which Houoqurable Members
will find in the Library of the House '

Sri M. Ananthasayanam Ayyangar: On paper.

The Honourable Sir Edward Benthall: . . . .covering the railway opera-
tion and I shouid like to take this opportunity of assuring the House that
these rules are not usually amended, ratner they are not ever amended, witnout
reference to the Inspectorate, and practiaclly all the recommendations arising
out of an Enquiry Committee are accepted. We are just as anxious as anybody
else, rather more anxious than anybody else, to provent these accidents.

I do not think I need cover at length the ground which has been covered
by my Honourable friend, Sir Gurunath Bewoor, but 1 would like to suy, in
oddition to the points that he has made, that the Government lunspector is
charged with reporting specifically on the adequacy or otherwise of relief
measures. That touches on the point of callousness.

Sri M, Ananthasayanam Ayyangar: What about the interlocking system?

The Honourable Sir Edward Benthall: As regards the interlocking system,
1 have made enquiries. As that station is on the main line, 1 am informed
that the probability is that it is fully interlocked, -but whether the accident
occurred due to failure of the interlocking gear, or whether it was due to the
human element is entirely a matter tor the Railway Inspectorate, and the
Umted Provinces Government if they wish to appoint any enquiry comuittee.

S5ri M. Ananthasayanam Ayymgai: In either case you are responsible,

The Honourable Sir- Edward Benthall: And I might add that the Govern-

men$ Inspectorate is entirely Indian, and I hope my Honouruble friend will
not sxy that thev are partial.

Sri M. Ananthasayanam Ayyangar: It makes no difference so long as you are
there. *

The Honourable Sir Edward Benthall: I have no jurisdiction whatsoever
over the Railway Inspectorate and if they wish to censure me or my officers,
it is their duty to do so. '

Mr. Deputy President: Honourable Member’s time is up. .

The Honourable Sir Edward Benthall: I can only close by saying bhow deeply
1 deplore this occurrence, and assure the House once again that in spite of
what has been suid, ull steps are being taken und will be tuken to try and miti-
gate the dangers of railway travel, which, statistics show, are infinitesiwal,
and incidentally less than those in the United States. 1 have here tigures to
show that the accidents per thousand passenger miles are less than 4 in one
year and less than § in another of those thut take place in the United Stutes

of America. I can only hope that the United States of America wil work up
to our standard of efliciency,

Mr. Deputy President: The question is:
“That the question be now put.”
* The motion was adopted.
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Mr. Deputy President: The question
“That the Assembly do now adjourn.”

‘The Assembly divided :
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‘I'he motion was adopted.
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., POSITION RE .SUPPLY OF QUESTION LIST8 TO MEMBERS CONSE-
"'* QUENT ON STRIKE IN GOVERNMENT OF INDIA PRESS, NEW
DELH] -

. Mr, Deputy Premdent: 1 wamt to inform Honourable Members that the
President had stated this afternoon that it might be possible to get cyclog
tyled copies of the questions which would be available in a small quantity.
Now the Legislative Assembly Department has Iéarnt thaf it may not be pos-
sible to,get even the cyclostyled copies, because all alternative arrangements
for printing or duplicating the lists of questions have failed and it will not there-
fore be possible to have lists of questions prepared for the meetings of the 12th
March onwards until the strike in the Press comes to an end. There is there-
fore no alternative but to ask Members at question time to read each question
to the House from a copy which will be supplied to them for this purpose.
The answers will then be given by Government in the ordinary way.

That“ds’ a*very unfortunate situation but it cannot be helped as long as that
situation rémains.

The Assembly than adjourned till Eleven of the Clock_oun Friday, the 8th
March, 1048, ' :
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